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LOK SABHA DEBATES

LOK SABHA

Wednesday, November, 30, 1977/
Agrahayana 9, 1899 (Saka).

The Lok Sabha met at Eleven of the
Clock.

{MR. CHAIRMAN in the Chair.)
ORAL ANSWERS TO QUESTIONS

Inclusion of Hydel Generation in Hilly
Areag in Nationa] Power Policy

*203. SHRI DURGA CHAND: Will
the Minister of ENERGY be pleased
to state:

(a) whether Government are formu-
lating a National Power Policy;

(b) whether Hydel Generation in
the Hilly Areas is proposed to be in-
cluded in the National Power Policy;

{c) if so, the details thereof;

(d) whether Government have made
any survey of availability of Hydro
Power Generation resources in Hima-
chal Pradesh; and

(e) if so, the main features thereof?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)

to (e). A statement is laid on the
Table of the Sabha.
Statement

(a) Yes, Sir, Government are pres-
ently engaged in the formulation of
the power programme for the period
1878-79 to 1982-83 and the strategy
for its implementation. The object-
ive is to meet the full requirements
of power throughout the country at
the end of the next 5-7 year period.

—

(b) Hydel generation in Hilly Areas
is being included in the power prog-
rammes wherever attractive sites are
available and their feasibility has
been established.

(c} Generation schemes for inclusion
in the power programme during 1978—
83 have been tentatively identified.

These include:—

(i) On goinz hydro schemes
likely to yield benefits during
1978—83.

3750 MW

(ii) Recently sanctioned hydel 1200 MW
schemes whirh will yicld
benefits during 1978—83.
{iii} N=w schemes yet to be 00 MW
sanctioned which will give
henefits during 1978—F3.
ToTAL : 5250 MW

Most of the schemes are located in the
reaches of the rivers where they pass

through the hills.

(d) and (e). A survey of the hydro
electric potential of Himachal Pradesh
was made by the Power Wing of the
erstwhile Central Water and Power
Commission in the fifties during the
course of a country-wide survey ion-
ducted by them. This survey placed
the hydroelectric potential of the area
now constituted by the State of Hima-
chal Pradesh as 2914 MW at 60 per
cent Load Factor and included only
major sources considered capable of
technical and economic development
on the basis of data available at that
time and did not include the possi-
bilities of small hydel developments.
Subsequently, the Himachal Pradesh
autherities who are carrying out fur-
ther investigations and studies have
indicated a re-assessed power potential
in the State as 8520 MW in the Che-
nab, Ravi, Beas, Sutlej and Yamuna
Basins. This includes the potential
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of the sites in the upper reaches of the
river basins in the State for which to-
pographical ‘information was net

available earlier and whose

technical and economic viability
could not be judged at the
time when the Central] Water & Power
Commission Hydro-Electric Survey
was conducted in the fifties. A fresh
survey of the hydro-electric potential
of the country is to be taken up shor-
tly.

sft i« : § wERT A

W BHe grew ¥ W@ ¥ I9F HaT
(d1) & wara & I 78 w7} —
“Hydel generation in Hilly Areas

is being included in the power pro-
grammes wherever attractive sites

are available and their feasibility
has been established.

ar & 998 tg weer 9w fE oA
a feeit ofcamer ¥ fraer sSwew FY & d

500 #FmaE w2, Wifeaw #7

uara frar ¢, feadt e wfadww
g ok fraer dar dawe s @ §-
qZ £ FMAT ST )

SHRI P. RAMACHANDRAN: As
far as H.P. is concerned the earliest
survey was conducted in the fifties
and in that gurvey about 2914 mw

were identified. Subsequently the
Himachal Pradesh government has
given a survey report where-
in schemes to the tune of 8500 mw
have been identified out of which
some schemes which we have received
are in the process of being sanctioned
and the schemes that are with us and
which are under process are to the
tune of 2914 mw. It is for the state
government to come with definite pro-
posal. 1f they want any particular
proposal to be sanctioned they must
come with detailed project report. In
fact we are examining all the reports
that they have sent to us and they will
he sanctioned as and when the finan-
cial programme is given by the state
government.

SHRI P. RAMACHANDRAN: Al-
ready there is a national hydro elect-
ric supply corporation in the country
established and they are in charge of
the various hydel schemes in the coun-
try. With regard to the power posi-
tion in the country at the end of 1976-
77 we have had an installed cayacity
of about 23664 mw and for the year
1977-78 we propose to add another
2500 mw to the installed capacity.
But we are in the process of formul-
ating the plan for the next five years.
During the next five years we propose
to add another 22,000 megawats in
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capacity and we have gone even up to
1984-85 by which time the totai ins-
talled capacity in the country will
be 58,000 and we hope to meet the
deficit by that period; that is the state-
ment that I made earlier.

st gt W s wEeET,
R TFama w1 ga7 W e fe
wr dwew fre owr ww@w 7

SHRI P, RAMACHANDRAN: Yes,
that also we are contemplating. Al-
, ready work is going on with regard to
national grid. 400 kv lines will be
-connected throughout the country. As
a first step we are connecting inter-
state within the regions and then
other regions will be connected and
then national grid will come into ex-
istence.

off ww wwTw @R 0 w=ToFAT

wgRy ¥ T OgFR FT A= ¢ fF
fefmre o0 & gregieafefaE
o1 ¥77 ¥ AT waEe &7
|| I AER T W owEw #
o7 ¥ g ot Y &, oy AW #
feorddz £ @i ¥ fawer 15 @l
¥ gt & qar @ fede mw oS
@ &1 fafew T & qar foerd
- @A T GgE ®IE T T o9
£ oamamr =g fF s omwe
frer oo o ¥ frd & at ¥

st faaw &, Swa  fofew =Y
:}'c{mﬁrﬁ?aﬁﬂ'@,ﬂﬁf?

SHRI P. RAMACHANDRAN: It §s
a suggestion for action. In fact, we
have created a cell in the C.EA. to
identify new schemes in the hydel
sector and we have already set apart
Rs. 30 lakhs for identifying the var-
ious hydel schemes all over the coun-
try.

st WW YeRT  mWi e
wirn, ¥ friw e ¥ faferm %
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SHRI P. RAMACHANDRAN: I do
not have the details. If the hon.
member gives notice of a separate
question, I will try to answer it.

Je S pap oF Ja WS fye
P Sl 85 S el
o e hls g2 K gl o Qs
S Uy WS 8 Sls n Fyem
Byl gy e )t S dyS low

floa W g JSJ

SHRI P. RAMACHANDRAN: Al-
reagy in Jammu and Kashmir, Salal
project is under construction in the
central sector. Also, the Dul-Hasti
Project has been recast by the Central
Water and Power Commission taking
into consideration the design criteria.
As soon as it is ready, we will try to
sanction it will take another & years
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for completion. So far as Thein dam
is concerned it is being sanctioned and
the work has commenced. It will
take nearly 7 or 8 years to complete.

SHRI V. ARUNACHALAM: As part .

of the national power policy, will the
Central Government come forwarded
to fix uniform rates per unit for the
hydel power to be sold by the States
to other States?

SHRI P. RAMACHANDRAN: Under
the existing Act, it has to be done by
the State Government. I think one
has to go to the State Government for
negotiation.

SHRI ANANT DAVE: The minister
in his statement referred to new sche-
mes yet to be sanctioned, which will
give henefits during 1978-83. I would
like to know how many new schemes
are yet to be sanctioned and whether
there is any scheme for Gujarat
State.

SHRI P. RAMACHANDRAN: As
far as Gujarat is concerned, all the
schemes have been sanctioned ie.
which have come with all the details;
and if more details are required, I
would request the hon. Member to
put a geparate question.

SHRI K. RAMAMURTHI: Will the
hen. Minister kindly stale whetlher
the Karnataka-Tamil Nadu joint pro-
ject scheme viz. the Billigunda hydel
project near Hoggenakal has attracted
the attention of the Planning Com-
mission as well as of the Ministry?
When will that project be taken up?

SHRI P. RAMACHANDRAN: It is
an inter-State scheme. First, i.e. be-
fore we take up that scheme, there
must be a discussion between the
State governments of Tamil Nadu
and Karnataka. After that, if the
scheme comes to our notice, we will
definitely consider it. It is only at
the stage of discussion in the news-
papers. No detailed project has been
received by Government.

NOVEMBER 30, 1977
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Grant of Pension 10 Freedom Fighters

+
*204. SHRI K. A. RAJAN:
SHRI VAYALAR RAVI:

Will the Minister of HOME AFFA-
IRS be pleased to state:

(a) whether the guestion of treating
Punnapra-Vayalar struggle as part of
freedom movement for the purpose of
grant of Central pension to freedom
fighters is a long standing demand of
Kerala Government;

(b) whether this matter was taken
up by the State Government with the
Centre lately irn September this year;
and

(c) if so, whether Government have
taken a final decision on this matter
and if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAI-

‘RS (SHRI DHANIK LAL MANDAL):

(a) to (c) It has since been decided
not to recognise the Punnapra—Vay-
alar Struggle as part of the National
Freedom Struggle for the purpose of
grant of Central Freedom Fighters’
Pension.

SHRI K.A. RAJAN: I would like to
say that the Punnapra-Vayalar strug-
gle was fought in October 1946. I{ was -
a preindependence struggle. Really,
thousands of workers and agricultu-
ral labourers fought and died in the
battle, shouting slogans for indepen-
dence and against the tyrannyv of the -
late C.P. Ramaswamy Iyer, former
Dewan of Travancore. It was a st-
ruggle against the British, and was
also a part of the freedom struggle.
When hundreds of people disabled
and injured in that battle are still
living, why are they not being consi-
dered for pension? What s the cri-
terion?

THE MINISTER OF HOME AF-
FATRS (SHRI CHARAN SINGH): The
criterion is whether the movement
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was aimed against the foreigner with
the sim of liberating the country from
the Toreign yoke, All other movements
which do not fulfil thig criterion have
not been considered as freedom strug-
gles.

SHRI K. A. RAJAN: I am sorry
to say that it is entirely a minister—
pretition.  That struggle was part of
the freedom struggle. Mr. C. P. Rama-
swamy Iyer was upholding the impe-
rial structure of the British Those
people fought and died in the battle,
crying for freedom. As such, I am
surprised to hear this differentiation.
I am sorry to say that it is quite un-
patritic to say that they are not free-
dom fighters. I would also like to ask
whether al] the people in Kerala irres-
pective of party or government affilia-
tions have upheld it as a freedom-
struggle, and asked the Central Gov-
ernmeznt fo treat this struggle as such.
I would like to have a categorical
answer on this,

SHRI CHARAN SINGH: I think
there is no reason for the hon. Mem-
ber to feel sorry. My point is that only
those struggles have been regarded
as freedom struggles—I would re-
peat again—which were aimed at the
liberation of the country from  the
foreigner's yoke. Here, the struggle
was essentially g kisan struggle against
landlords.

SHRI K. A. RAJAN: No, Sir (Inter-
ruptions).

SHRI CHARAN SINGH: What does
this mean? Maybe I am wrong; but
I have a right to have my say. My
point is that it was essentially a kisan
struggle, aimed at the landlords.
The then Diwan of the State, Sir C. P.
Ramaswami Iyer, sideq with the land-
lords. So, party it was aimed mgainst
the Diwan also. M was not regarded
as a freedom struggle is clear from
two facts. First, the State Congress
at that time kept itself aloof from
this movement. Secondly. when inde-
pendence was attained, all the freedom
fighters were releasd, but not these

AGRAHAYANA 9, 1899 (SAKA)
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gantlemen. They were releaseqd in
1954-55,

SHRI VAYALAR RAVI: ] am
sorry to hear the answer of the hon.
Minister, because this happened in
front of my house in my childhood
days. It is still fresh in my memory.
Then the slogan was “End the Diwan’s
Rule” and “Throw the American
model in the Arabian Sea”. Sir C. P.
Ramaswami Iyer had interoduced the
American system of Government in
the thap Travancore area. So, my
main question is why you are dis-
criminating in the matter of the fight
of the people in the princely States
against the Maharaja and the Diwan,
who were under the British control in
those days. It is true that this is a
part of the agitation of the people
against the Diwan, but there is no
British rule in the State; only the
British Resident is there. This is a
fight for independence by the people
in the States. In Punnapra Vayaler
about 300 people died in police firing,
according to the estimate of my father.
Apart from ‘that, if you adopt your
own criterion, in the then British
Malaba there was a big revolt called
the Mopalla Robellion in 1921, and
the Congress #Working Committee
passed a resolution in 1921, upholding
this rebellion. Ang Mahatma Gandhi
said “Brave, God-fearing fight mgainst
the British tyranny”. May I knce-
from the hon. Minister why you make
this diserimination between the people
whg fight against the princely States
and those who fight against the British
and, secondly, why are you reluctant
to accept the Mopalla Rebellion as a
freedom movement against the British?

SHRI CHARAN SINGH: 1 can
‘only repeat what I have already said.
Had it been a freedom struggle move-
ment, the State Congress at that time
would have participateq in it, because
that is the biggest political party in
the country, in the States also, which
was fighting against the British. It
did not join this movement. So, my
poin* is'that it was' a movement
sponsored by some Communists; that
is all; not by Congressmen. Secondly,
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when the country became independent T

of the British yoke, all the freedom iaidbauihel ¢ o¥ fawmw
fighters who were then confined in Jail A F AR IR §uw a7 &9 |
were released immediately. But these

people were not released because lhey st o fag ;. A fam

were not considered freedom fighters. :
They were released only in 1954-55 by fh ﬁ, ?‘% ‘E fe W iﬁ_ ‘q‘_‘ ki
the then State Government in order U_’a N A1 a9 F §AT
to avoid or escape g no-confidence = faar T St AT ¥ a9 H_Enf
motion. That is all. All these ques- T, fra -

tions which are being raised now, or T oA fawms gmt am

the arguments which are now being fawmd org € Wi agdwTe O ¥

advanced by my hon, friends sitting =
opposite, these arguments were not o . mﬁﬁ @ _.w % e 3
raised at that time. Even if they TET A 9 T qWA a= FT &
were raised, they did not find accep- | ¥z faa e GqT HTHET
tance because the incidents of 1946 ™ e & ‘.\ﬁf\ i 0t
were fresh in the minds of our m Afes CLCEE I

leaders. qERT FT AT |
(Interruptions)

SHRI VAYALAR RAVI: For the .
first no-confidence motion against MR. SPEAKER: This Question is
Pattom Thanu Pillai the main reason mainly about Kerala.
was the refusal to release the political .
prisonerg at that time. Not only the SHRI N. fs?h?w CNAIR.’HE;
Punnapra Vayalar prisoners but even was One o oriking ummuh
Congressmen were not released. Members of the State Congress when

I was made an accused in the Punna-

- iot . It Con-
@ omafe: 8 mhowwn P TR T egle, and it
¥ gg gqer Wgm f§ QX W # was naturally w®gainst the police
FUG AL R because the police, you know, in a
e Foew w q;t native State would always harass any-
T JAET wteT o body.
st fomr oo aF S & ot .
. : S MR. SPEAKER: What is the ques-
WY & T IAH Q¥ A Wl gy tion?
?3 ﬁ%ﬁ T iT SE S SHRI N. SREEKANTAN NAIR: It
¥ v At foar @1 afes Rl Wik was actually a national struggle, and
qe ¥ e -3 it was on that basis that after getting
- ¥ .m{ @ W A= independence the case was withdrawn
3 THE ¥ FUwal @ qC? W™y and I was let out. Ti.uumt‘:;:;lwas
oo i = in custody. I was extradi from
p o w ;'El'ﬁ = m!:;r t Qit Calicut and brought down. I started
! = ¥ @R a hunger strike. So, it was actuaily
¥ ofww T o fewm ! s a struggle for freedom.
MY T a® WMl # W MR. SPEAKER: You have given
F1 & W qar @ @ fF oamw information. Is there any question
¥ ooy N @@ dweh § gl You ent to ask?
ﬁﬁﬁ‘ T o SHRI N. SREEKANTAN NAIR: I
. Fﬁ?gaﬁ IR would not get any pension, I do not
FIHE FREA T ™ X ITH Y want any pension, but there are
quw &Y oy & 7 afe = A R thousands who have suffered frow
a?mmwm%'mﬁ mgbeutlnzsﬁopnﬂ;epohce,and
& s @ ok some have been killad. (Interrup-
S B A faams tigns).
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MR. SPEAKER: Shri Manoranjan
Bhakta.

SHRIMATI AHILYA P. RANGNE-
KAR: You allowed him to put ®
question, Let it be answered.

‘MR. SPEAKER: There was no
question at all. He merely gave some
information.

Introduction of Colour TV System in
the Country

*205. SHRI MANORANJAN BHAK-
TA: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleaseq to state:

(a) whether there is any plan to
introduce colour TV system in the
<country and if so, details thereof; and

(b) when the multi-channel system
in TV is likely to be put into opera-
tion?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) No, Sir.

(b) At present there is no proposal
for introduction of multichannel
system in T.V.

SHRI MANORANJAN BHAKTA:
May 1 know whether there was any
examination during the regime of the
previous Government of having colour
T.V. and if so, with what result?

SHRI L. K. ADVANI: A steering
group was appointed to examine the
problem whether this country could
go in for colour T.V. and it made re-
commendations in 1976 that experi-
mental colour television could be in-
troduced at Delhi with facilities for
one hour light transmission per day
supplemented by film footage, that a
foreign system most suitable from the
indigenisation angle might be adopted
and development work initiated to
increase the jndigenous content of
equipment and that the components
réguired for developing colour T.V.

AGRAHAYANA 9, 1899 (SAKA)
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receivers might be imported. These
were the recommendations made by
the Group. But the Government
thinks, considering the broad pers-
pective we have in respect of T.V.
expansion, that it should be used
essentially as an instrument of deve-
lopment and mass education, there is
no justification whatsoever for the
exorbitant investments that would
have to be made for Colour T.V.

SHRI MANORANJAN BHAKTA:
May I know whether the multi-
channel system will be useful for T.V.
purposes or not?

SHRI L. K. ADVANI: A multi-
channel system means that at one
centre you have two or three trans-
mitters so that the viewers and the
listeners can have various kinds of
programmes as on radio. This too
means cost. At the present juncture,
I am sure, the House will agree that
there is no case for going in for multi-
channel system,

SHRI VINODBHAI B. SHETH:
Even small countries which are con-
sidered backward countries in Africa
have T.V. channels for mass education
whereas our couniry is lagging very
much behind. In Gujarat, there is
a very small T.V. centre. Will the
hon, Minister expand the T.V. centre
in Gujarat so that more and more
villagers can get some education?

SHRI L. K. ADVANI: I have
already said that so far as the ex-
pansion of T.V. network is concerned,
it is the policy of the Government to
see that the medium is used more and
more for the purpose of development
and also as a means of mass education.
In that respect, we will continue to do
that. Here, the question was about
Colour T.V. I may mention that the
cost of Colour T.V., for one 2-studio
station, would be more than Rs. 9
crores. The comparative cost of
Colour T.V. receiver also is about three
to four timves than thet of black and
white T.V.
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Nt wawe} fag ;. w7 oA

MR. SPEAKER: It does not arise
out of this Question. If the Minister
wants to answer, he can answer.

MR, SPEAKER: The Question is
about Colour TV only. He will re-
quire notice for that. Has he got the
information? He has no information.

st ogAIOw ARt e
g u fRadt 3T @t 2

st AreERew wwATRt oI &
3w ¥ oA F oIaT ogar @
e Fr@n & g7 w2aAt &0
aFar g1 W I9gE
UF wWud & S

SHRI K. LAKKAPPA: Only the
hon. Minister, Shri Advani, is colour-
ful. Also, Sir, how can we expect this
multi-coloured Government to give us
a colour TV? Now I am asking this
pertinent question. Let alone colour
TV, what about expansion of colour-
less TV throughout the country? He
has been télling us all along for the
last eight months about the .expansion
of colourless TV throughout the

NOVEMBER 30, 1977
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country, But several States have not
yet been covered. Therefore, I want
to know by what particular point of
time can they provide colourless TV
throughout the country—to all the
States,

MR, SPEAKER:
colourful question.
answer?

He has asked a
Have you any

SHRI L. K. ADVANI: 1 have no
intention of providing a colourless
T.V. I will insist upon having black
and white TV in the whole country
and having expansion to the extent it
is possible within the financial cons-
traints that are there. I would

certainly like to spreaq it as far as [
can. :

=t YGL gaT T H AT T
wwafRal § F@EA &0 eqaed
A & F4r Far  ggeaw faeie
W@y g% faae & @t ¥ ;v
FAAE g1 W 7

st A pow swami o faw
F T F AT aF FT TG wT
T % T 92 o Ieaw faar 0
gAY WY AGFHTYT AT FEL
9T FH FH AATG § 1 AT

e F TG aF 98 AT
THFT FTH
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G a5 wr & o fe g
qzar € |
MR, SPEAKER: That question does

not arise. Here it is only about
colour T.V.

st wmTRl & i ame
aqmmmwﬁrgﬁﬁw
o Fto | iﬂﬂ'ﬁ'-ﬁﬂ' I ‘F‘T{
GIaEr § 7 WU wTA-AA &' gre
®TaAT w@l, ar U war o o
aT T gX f¥ar wsar g F wer
& geF @it F grenss AU g

MR, SPEAKER: It is colourless.

siFEt  wETEET . MEOE AEIRT,
FX1¢i U ofivw CEEEET § @«
BT B g% WA wEd & f®
fufasicz swim & fag & ag &ro dte
qar e s g ?

MR. SPEAKER: The question is
colourful, but I do not think the Minis-
ter has anything to say.

SHRIMATI CHANDRAVATI: Let
the Minister answer. Why is so much
money spent?

MR, SPEAKER: Have you any-
thing to say?

SHRI L. K. ADVANI:
nothing to say.

MR. SPEAKFER: Question No. 206.

PROF, P. G. MAVALANKAR: Sir,
before I ask the question I want to
draw your attention to a very serious
matter about this Question,

MR. SPEAKER:
supplementaries.

I have

You 'can put

PROF, P. G. MAVALANKAR: T
am not on a point of order; I mm com-~
plaining of a more serious matter.
The notice of question that I gave is
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totally different from the question
which is put in my name! I would.
like to invite your attention to my
notice of the question, which I sent on
November 2, 1977. This is what I
wrote:

“Will the Minister of Information.
and Broadeasting be pleased to state:

(a) Whether jt is a fact that
casual artists working at verious-
stations of All India Radio have
been feeling agitated over their
pay ang working conditions and
whether one or more of them have
started actua]l demonstration-cum-
agitation in Delhi and elsewhere;

(b) If so, full facts thereof; and

(c) Steps being taken to redress.
the grievances of the said
employees”

The question printed in my name is
totally different. I have read the
notice of question as given by me
for the benefit of the House and for
your benefit, Sir.

MR. SPEAKER: There were two
questions gne by Shri Laskar
earlier and later on you gave
notice of a question, more or
less, covering the same area
broadly. We would not have allowed
two questions because they covered
the same subject. Therefore, your
question and Shri Lasker’s question
were clubbed together, otherwise your
question would not have appeared at
all.

PROF. P. G. MAVALANKAR: When
my guestion was on the same subject
broadly and it was clubbed with Shn
Laskar's question, then those parts of
my question which were not covered
by him should have been included as
(d), (e) and so on. That has been the
practice in this House for the last
twenty-five years.

" MR. SPEAKER: I will look into the
question.
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PROF. P. G. MAVALANKAR: To-
day, then, you will have to give me
permission to ask three guestions.

SHRI G. M. BANATWALLA: Sir,
you will have to rule on an important
matter. The hon. Member has disown-
ed the question as it has appeared on
the Question List. His question was
totally different. How can it be ans-
wered?

MR. SPEAKER : He has not dis-
owned it; he has not fully owned it.

SHRI L. K. ADVANI: It is entirely
in your discretion, Sir, to allow any
wquestions to be answered. I would
have no objection to answer any of
the questions raised by him now.

Regularisation of Casual Artistes of
ALR. and Doordarshan
+1#%206. PROF. P. G. MAVALAN-
KAR.

SHRI NIHAR LASKAR:

Will the Minister of TNFORMA-
TION AND BROADCASTING be
‘pleased to state:

(a) how many casual artistes are
working in Akashvani and Doordar-
‘shan;

(b) the period of service put in by
them; and

(¢) the reasons for not regularising
their services?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K ADVANID): (a) and (b).
Akashvani and Doordarshan have to
engage artists on casual basis for their
programme needs. Casual artists are
appointed on short-term contracts on
rotational basis, depending on the
programme of a Station. They have no
length of service as such in Akash-
vani and Doordarshan,

(c¢) Regularisation of Casual artists
does not normally arise. However, the
<question of engaging such artists on
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regular basis as have been working as
Casual artists for long periods is
being examined,

PROF. P. G. MAVALANEKAR: I
hope. the hon. Minister will answer
some of the points mentioned in my
original notice. He has not fully reo
lied to parts (a) and (b) of the ques-
tion even as it is printed now. I would
like to know :

(a) How many casual ariists are
employed in the All India Radio?

(b) What is the period of the
short-term contract, ie. rangiug
from one day to how much period?

(¢) The hon. Minister has said that
these casual artists are appointed
on short-term contracts o.a rota-
tioual basis. I would like to know,
whether this rotational basis is being
religiously, regularly ang fully fol-
lowed or it iz being occasionally
and sometimes more than occa-
sionally, quite often, disturbed, and

(d) What is the long period and

what is the short period?

Please reply to these questions,

SHRI L. K. ADVANI: He has put
5 questions in all. First of all [ would
like to make it clear that the term
casual artiste is g very wide term. It
would cowver even persons like Mr.
Mavalankar if they appear on the
radio for a talk. He is also a casual
artist in the manner in which the
term casual artist is used. The ques-
tion of regularisation of casual artiste
as such does not arise. It is therefore
that the precise number of persons is
not being given.

SHRI K. LAKKAPPA : Members of
Parlisamient are not casual artistes but
they are régular artistes,

St IWNT:  worw AEET  (‘sawmT)
MR. SPEAKER : Nobody can obiect
that Mr. Lakkappa is a regular artiste.

SHRI L. K. ADVANI: I would try
to explain the mmttér because this
matter comes up over and ovér again.
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What I say would put the whole thing
in proper perspective. There is a cate-
gory of staff artistes who are regular
artistes. There is another category of
casual artistes. The term is too wide
and it includes those who give occa-
sional talks, who take part in sympo-
sium, in discussion, in drama and so
on. All of them are casual artistes. They
are engaged on a specific contract for
a specific purpose for a specific duration.
‘Therefore, there is no question of trying
to regularise casual artistes. It is only
where there are certain vacancies that
those vacancies are filled by casual
artistes over a period of time and that
period of time goes on extending and
extending and it goes sometimes into
two years, three years, four years or
five years. Persons have been there as
Production Assistants for 5 years, and
as casual artistes. Immediately after
this Government came into being this
is one of the important questions to
which this Government devoted atten-
tion. I asked the Ministry to work out
a formula on the basis of which long-
term casual artistes can be regularised.
In the Ministry and in the Govern-
ment till now the practice is, if there
is a casual employee or casual labourer
who has worked for 240 days in a year
consecutively for 2 years he becomes
eligible for regularisation. I felt that
in the case of casual artistes in the
All India Radio and the Doordarshan
an extra liberal approach need to be
adopted. And therefore a formula has
been formulated by the Ministry
which is currently under examination
whereby casual artistes can be regu-
larised on a more liberal basis. Even
while this examination was going on,
they started agitation saying that there
must be regularisation irrespective of
the period they have served amnd that
even a person who has served only for
90 days has to be regularised.

The result would be that where
there are only seven positions, there
would be fourteen persons who had
been rotating on thoge jobs. This is
just not possible. This is the back-
ground of the agitation. I can assure
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this House that the Government’s
approach in this matter is sympathe-
tic. Government’s approach is that a
specific formula should be Jaid down
in accordance with which the long
term casual employees should be regu-
larised.

PROF. P. G. MAVALANKAR: My
second supplementary will be very
brief. Will the hon. Minister kindly
spell out at least in broad details the
regularisations procedure and process-
es which he has in mind for converting

‘the long term casual artistes into re-

gular employees. I say this because—
I am glad he gave the assurance—
there is a feeling that the artistes are
being exploited by the Government;
they are being denied the regular holi-
days and other benefits. I do not,
therefore, want the Janata Govern-
ment to be guilty of exploiting the
people from cultural fields—artistes
and others—of this country. That is
why I am asking this question.

SHRI L. K. ADVANTI: I can assure
this House that there is no question
whatsoever of any exploitation of ar-
tistes. In fact, I have emphasized the
extra liberal approach because of this
fact that they are artistes who are
the persons of a particular stature
working in a particular field. There-
fore, a certain formula has been pro-
posed. May be, the formulae do not
fit in with the present policy of the
entire Government because, presently,
this is not the policy; they have their
own policy vis-a-vis the other Minis-
tries. I have just spelt out what it is.
What I am proposing is something
much more liberal. I would say that
the matter is under consideration of
the Department of Personnel. There-
fore, it would not be proper for me
to say anything,
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Decline in Production Growth Rate

#207. SHRI O. V. ALAGESAN:
SHRI SAMAR MUKHERJEE:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether growth rate of indus-
‘trial production has declined copsi-
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derably since the new Government aas
taken over in the Centre;

(b) if so, whether the main reasons
for the decline in production are power
shortage and industrial unrest in the
country;

(¢) whether some industrialists have
also closed down their industries due
to the labour unrest; and

(d) if so, what steps are being
taken to increase the industrial growth
rate in the country?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) to (d). A statement is laid omr
the Table of the House,

Statement

(a) to (d). According to pgeneral
index of industrial production, the
rate of industrial growth during
April-August 1977 was 4.7 per cent as
compared to 13.1 per cent during the
same period in 1976, 2.7 per cent in
1975, 2.8 per cent in 1974 and 1.2 per
cent in 1973.

Inadequate availability of power has
affected industrial production. As
regards industrial unrest although
there have been reports of labour dis-
putes in a number of units, the avail-
able information for the country as a
whole does not show that their inci-
dence has been greater than in pre-
vious few years.

Government is taking necessary
measures to increase industrial pro-
duction according to national priori-
ties, The measures include creation of
large addtional power generation ca-
pacity, better utilisation of ecxisting
industrial capacity in critical sectors
and promotion of harmonious indus-
trial relations in the country.

SHRI O. V, ALAGESAN: Sir, I wish
lto draw your attention to one thing.
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I am sorry to say that there is no
answer to part (¢) of my question. I
do not know why? The hon. Minister
is supposed to be a thorough-going
minister. I did not expect this sort of
a casual answer from him. Evidently
he did not go through the answer.
He simply signed the answers put up
to him, it seems.

'The answer to part (¢) of the ques-
tion is missing. It is not there, Again,
you will find that in the period from
April to August 1977, the industrial
growth is hardly 4.7 per cent where-
as, in the corresponding period of the
previous year, it was 13.1 per cent.
It is better to remember because the
previous Government is maligned day
in and day out. The Minister has, of
his own accord. given figures for the
years 1974 and 1975 where the growth
was much less. I am grateful he has
not compared himself to the verfor-
mance of the British period.

Mr. Speaker, Sir, he talks about
the poor performance of the power
sector., The index number on power
went on increasing from January to
March, 1977 from 1453 to 153.7. But
the position in July 1977 is that from
153.7 in March 1977 it has come down
to 135.6. This is the way in which
power is being attended to. Then he
has tried to gloss over the industrial
unrest situation.

MR. SPEAKER : What is your ques-
tion?

SHR] O. V, ALAGESAN : Sir, this
relates to industrial growth. He has
tried to hide certain things. T have to
highlight those things. He should
measure his performance apainst the
target he has laid for himself. I
would like to know what is his target
in the present year against which he
is measuring his performance, I take
it that it was B per cent in agricultu-
ral production and 15 per cent in in-
dustrial production. Against that what
has the Minister to say?

SHRI GEORGE FERNANDES: The
hon'ble Member has expressed him-
self on ‘c’ part of his question, that
is, I have not specifically answered
part ‘c’. Sir, this question as to the
number of industries that might have
closed down is g matfer which the
Labour Minpistry is competent to
answer and not the Industry Ministry.
When a question is submitted 1 would
go by the main thrust of the ques-
tion which relates to my Ministry. It
is not possible to delink a small part
of the question to be answered by
the Labour Ministry, To the extent
it is possible to give a general answer
1 have done and I quote:

“Ag regards industrial unrest, al=
though there have been reports of
labour disputes in a number of
units, the available information for
the country as a whole does not
show that their incidence has been
greater than in previous few years”

I hope, Sir, that a seasoned and an
experienced Member like Mr. Alage-
san would understand “that it would
not be possible for the Industry Min-
jstry” to answer a question periairing
to the Labour Department.

Coming to the rate of growth he
would like to know whether Govern-
ment have set before themselves any
target. 1 do not wish to cover the
same ground which has been covered
in the last several months that after-
all we are still running an economy
which we have inherited, There are
shortages in certain sectors, for exam-
ple, in cement, power, textiles and
steel, These are shortages which are
primarily arising out of inadequate
capacity. I wish that the hon'ble
Member understands it. I wish the
Congress Members particularly under-
stand it. ‘There is inadequate capacity
built over the years. This Govern-
ment cannot create capacity over-
night. You have 21 million tonnes
of cement capacity. The country is
today down by 3 million tonnes on
cement for the simple reason that no
capacity has been built in the last
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three years so far ag cement is con-
cerned. I am concerned about this
matter; the government is concerned
about this matter. Those persons,
they went on sloganising and never
built capacity. Where is the capacity
in the paper industry? In the steel
industry? We are short by 3000 mw
in power, Where is the capacity? It
is no use getting intg this kind of a
debate and I do not want to cover
the same ground...(Interruptions) 1
would appeal to the hon. Members,
particularly Members of the Congress
Party to consider this position; it is
not possible to create capacity over-
night. ..(Interruptions)

SHRI C. M. STEPHEN: Is he mak-
ing a public speech? What is this
gimmick?

MR. SPEAKER: The Question Hour
is over.

WRITTEN ANSWERS TO
QUESTIONS
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Acquisition of Ships by Shipping
Industry

*209. SHRI VASANT SATHE: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are consi-
dering series of measures to curb the
acquisition of ships by shipping indus.
try;

(b) if so, details thereof; and

(¢) the reaction of the Shipping
Industry to the proposed move?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No, Sir.

(b) and (c). Do not arise.
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Review of Prices of Centrolled White
Printing Paper

*210. SHRI M. RAM GOPAL RED-
DY: Will the Minister of INDUSTRY
be pleased to state:

(a) whether there is a proposal with
Government to review the prices of
controlled white printing paper; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) and (b). The Paper Industry has
represented for upward revision of the
selling price of white printing paper
on the ground that the cost of pro-
duction has increased and supply of
white printing paper at the rate of
Rs. 2750/- per tonme involves a loss
to the Industry. The Industry is to
submit details relating to the increas-
ed cost of production to enable Gov-
ernm.ent to examine the merits of this
representation.

Bullock Carts

*211. SHRI C. N. VISVANATHAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the share of bullock carts in the
transport system of the country;

(b) the salient features of the study
made by various Organisations includ-
ing Indian Institute of Management,
Bangalore to improve the design and
efficiency of bullock carts;

(c) whether these suggestions have
been examined and accepted;

(d) whether there is any Central
agency for coordinating the research
and development in this regard: and

(e) the increase in employment
generation and revolution of rural
habitat expected by intensive deve-
lopment of bullock cart transport®

THE MINISTER OF STATE N
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT:
(SHRI CHAND RAM): (a) Statistics
about the exact share of bullock cart
in the total transport system of the
country are mot available.

(b) Main areas of improvements i
the design of cart are—

(i‘) design of wheel and axle;
(ii) design of platform;

(iii) design of yoke and harness;
(iv) design of braking system.

The first major scientific study was
done between 1945—50 by Shri B. V.
Vagh, who suggested adoption of a 3%
inch wide steel stripped wheel to-
gether with axle assembly consisting
of lathe-turned axle, cast iron bear-
ings, rubber sleeves and pads. Some
work was also done by Central Road
Research Institute (CRRI) in 1957-58
towards improvement of the axle
assembly and comparative perfor-
mance of the conventional wheel vis-
a-vis the pneumatic {yred wheels.

Central Roaq Research Institute in
collaboration with some other Council
of Scientific and Industrial Research:
laboratories. is also carrying out res-
earch currently to improve the design
features of the existing carts.

Several Agricultural Universities,
Research Institutes, Tyre Companies,
some individual persons, small scale-
equipment manufacturers and techni-
cal institutions, like the Indian Insti-
tute of Technology Madras and Khar-
agpur; PSG Institute of Technology,
Coimbatore; Indian Institute of Man-
agement, Ahmedabad; and Indian In-
stitute of Management, Bangalore-
have also tried to tackle redesign of
cart,

Indian Institute of Management,.
Bangalore have been carrying out
work on better cart design in collabo--
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ration with the Institute of Technolo-
gy, Coimbatore and I1T. Madras.

(c) Acceptance of improved design
is dependent primarily on the far-
mers' preference, cost of improving
the cart, economic return on switching
«over to the new cart, type of road con-
nections and repair facilities available
ete. Government has not accepted any
particular design for promotion

(d) A Steering Group exists with
the representatives of the Ministries
of Shipping and Transport and Agri-
culture and Irrigation, Department of
“Science and Technology, Planning
Commission, Department of Rural
Development, Council of Scientific
and Industrial Research and Indian
“Institute of Management Bangalore.

(e) Studies carrieq out by Planning
*Commission have shown that carts are
used for a multitude of purposes, of
which agriculture is the most pre-
~dominent and they are pot a signi-
*ficant source of income to agricultu-
-Tists who own them. It is not possi-
"ble to assess the increase in erploy-
ment generation, by intensive deve-
Tlopment of bullock cart.
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Molestation and Murder of Harijan
) ‘Women

*212. SHRI P, K. KODIYAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of cases of moles-
tation and murder of Harijan women
reported from different parts of the
country gince 15th March, 1977,

(b) the state-wise break-up of the
cases;

(c) the number of cases out of them
challaned; and

(d) the number of cases out of the
challaned cases which ended in con-
viction of the offenders?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (d). Offences in respect of which
information has been called for come
under “public order” which js a state
subject. Action has to be taken by
the State Government in all  such
cases. Information as made available
by the State/U.T. Governments is
given in the attached statement.

Statement

Number of Reported Case of Murder of M

bers of Scheduled Castes i

luding Women From 13t March, 1977

as Furnished By States/Union Territories Governments.

“8l. No. State|/U.Ts. Number of cases Period
1 Andhra Pradesh 2 Upto July 1977
2 Assam . N.A.
3 Bihar 24 Upto October 1977
4 Gujarat 18 Upto Sept. 77
5 Haryana 4 Upto Sept. 77

6 Himachal Pradesh . .

Nil
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5l. Ne. State/U.Ts. * Numberof * * * ¢  Period

[ cases
7 Jammu and Kashmir N.A.
8 Karnataka K 6 Upto Sept. 77
9 Kerala . -] Upto July 77
10 Madhya Pradesh ‘3 « 33, UptoSept’ 77
11 Maharashtra . 13 * Do
12 Manipur Nil
4 13 Meghalaya Nil
14 Nagaland = ., Nil
15 Orissa _— Nil
16 Punjab 8 Upto June 77
17 Rajasthan N.A.
18  Sikkim Nil
19 Tamil Nadu . 2 Upto June 1977
20 Tripura Nil
21 Uttar Pradesh . 102 Upto October, 77 '
" 22 West Bengal . Nil

a

o U Ts Administrations :

1 A & N. Island. Nil
« 2 Chandigarh . . Nil
3 Dadra & Nagar Haveli . 1 Upto Sept.j7
4 Delhi . Nil
5 Goa, Daman & Diu ., Nil
6 L.M. & A. Islands . Nil
7 Pondicherry . . . Nil
8 Mizoram . . " . Nil
9 Arunachal Pradesh PR Nil +
—_— s T
Towl: . Ll . aw L

2600 LS—2,
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Niner of Rported T ices of Rade committsd on Women belonging to the Scheduled Castes from rst Merch,
1977 a5 furnished by States/U.T. Goovernments.

§1. No. States/U.Ts. Number of Cases Period

1 Andhra Pradesh “ 3 Upto July 1977
2 Assam . N.A.

3 Bihar 45 Upto Oct. 1977
4 Gujarat 4 Upto Sept. 1977
5 Haryana . s . . ] Do.
6 pimachal Prad 3 Upto August 1977
7 Jammu and Kashmic . . Nil

8 Karnataka 2 Upto Sept. 1977
9 Kerala . 2 Upto July 1977
10 Madhya Pradesh 32 Upto Sept. 197
11 Maharashtra L] Do.
12 Manipur . Nil Do.
13 Meghalaya Nil Do.
14 Nagaland Nil Do.
15 Orissa “ Nil Do.
16 Punjab . 1 Upto June 1977
17 Rajasthan - N.A. Upto Sept. 1977
18  Sikkim . Nil Upto Sept. 197
19 Tamil Nadu N.A. Do.
20 Tripura . Nil Do.
21 Uttar Pradesh . 1] Upto. Oct. 1977
22 Wt Bengal . . - Nil Upto June 1977

U.Ts. Adminisirations :

1 A & N. Island Nil

2 Chandigarh Nil

3 Dadra and Nagar Haveli . 1 Upto Sept. 1977
4 Delhi . . Nil

5 Goa, Daman and Diu Nil

6 L.M. & A. Islands Nil

7 Pondicherry Wil

8 Mizoram Nil

g9 Arunachal Pradesh Nil

Total :

166

Nete :

1. The figures given in the ghove
statements are in respect of the
period from 1Ist

March,

1977.

Figures from 15th March are not
available.
2. No information regarding number
of cases challaned and conwicted
is available,
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Transmission Losses of Electricity

*215. SHRI ROBIN SEN: Will the
Minister of ENERGY be pleased to
state:

(a) whether transmission losses of
electricity are extremely high in
India;

(b) if so, the extent of the trans.
mission losses during the last three
years, year-wise; and

(c) the steps Government propose
to take to reduce the loss in power
transmission?
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-THE, MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). The system losses which in-
clude transmission, transformation
and-.distribution Ifsses, in India are
relatively high compared to developed
couniries. The losses for fhe system
as a whole dquring the last 3 years are
as follows:—

5. No, Yenr Svstem
Losses
I 1974-55 ¢ 200 4897
2197576 . 19°42%
3 Jg'.iﬁ-?_‘,.' s e 19° 029

{provisional)

(c) The measures taken or proposed
to be taken to reduce transmission
and distribution losses include:

1. For Transmission Losses:

. (i) Instlallation of metering equip-
ment for identification of lines with

bigher losses and initiation of mea-s

sures for their reduction;

(ii) Erection of new transmission
lines and sub-stations to relieve
overloaded lines;

{iii) Changing of conductors of
__the existing lines;

(iv) Re-location of sub-stations;

(v) Installation of H.T. ecapaci-
tors at varlous grid sub-stations to
improve voltage conditions, reduce
loading of the transmission lines
and thereby reduce losses;

(vi) Setting up of special unifs
in the State Electricity Boards to
prepare schemes for reduction of
lTosses and to ensure timely imple-
mentation ‘of various itercs of works
to minimise losses and make opti-
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mum use of a_vai.l&bl; capagity  of
power;

(wii) A sum of Rs 20 crores has
been sanctioned for:the year 1877-78
for systems improvement which will
reduce losses.

1I. For distribution losses.

(i) Amendment of Board’'s condi-
tions of supply to make it obliga-
tory on the part of inductive motive
power consumers to instal shunt
capacitors at their terminals before
new power connections gre given;

(ii)” Setting up of vigilance squads
to conduct surprise inspections to
check pilferage of energy;

(iii) Amendment of the Indian
Electricity Act 1910 is proposed to
provide for more stringent punish-
ments for pilferage of energy.

(iv) Provision of double compart-
ment meter boxes on the consu-
mer's premises to prevent tamper-
ing with the meters.

(v) Provision of cut-outs after

.the meters to avoid direct tapping

of power;

(vi) Use of PVC multi-core cab-
les as service mains instead of single
core wires to mal® direct tapping
vary obvious;

(vii) Provision of potential links
inside the body of the meter instead
of under terminal cover to prevent
tampering with the meter.

(viii) Regular check of the read-
ings by the engineers of boards at
different levels and reports of
checks sent to the Billing Units for
verification with the readings fur-
nished by the field staff;

(ix) Use of zig-zag and num-
bered seals on the body of the
meters, terminal covers and for
sealing the cut-outs to prevent pil-
ferage, to keep account of seals and
to detect fake seals.
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Production of Lenses Blank by Bharat
Optical Glass Limited, l)llrg'llmr

#217. DR. VASANT KUMAR PAN—

‘DIT: Will the Minister of INDUSTRY
be pleaseqd to state:
. (a) whether Bharat Optical Glass
Lid., Durgapur, 5 Central Government
Undertaking - is . producing. Lenses
Blank ft‘.lr apechnlu .

.+ (b) it 40, the production during the
1ast three years; -

(¢) whether ‘Lenseg Blank are now
being imported in India, if so. how"
much worth of these were imported
during the last 3 years; and

(d) what efforts hav~ been madc to
grant licences for production of lenscs
to other units and aunlicants to boost
domestic output and discourage im-
ports in order to save foreign ex-
change?

THE MINISTER OF INDUSRY
(SHRI GEORGE FERNANDES3):
(a) and (b). M/s. Bharat Ophtha mi-
Glass Ltd. (BOGL), a Central Gov-
ernment Undertaking, is manufaciur-
ing Ophthalmic Glass Blanks. Tre
production of the comnany during the
last three years is given below:—

1974-75  48.97 Tonnes.
1975-76 112.94 Tonnes,
1876-77 112.77 Tonnes. .

(c) The import of Ophthalmie
Blanks is being canalised through
BOGL. The imports made by the
company during the last three years
is given below;—

(Rs. in lakhs)
1974-75 31.94
1975-76 66.88

1076-77 30.22

(d). BOGL was allowed to enhance
its capacity from 30g M. Tonnes to
600 M. Tormes per annum in 1976.
The company is making efforts, to
import the latest continuous process
technology or, in the alternative, de-
velop the technology indigenously in
collaboration with Central Glass and
Ceramic Research Institute to increase
the domestic production. It is expec-
ted that after the adoption of  the
continuoug process terhna‘lc&?- BOGL
would be able to meet the anticipated
demands of "Ophthalmic Blanks in the

- country, .Till then the gap  between

demand and supply would be met
through imports, -
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During the last three years only
ene application from a foreign majo-
rity company was received in 1975,
for the manufacture of Ophthalmic
Blanks in the country, Since the
jtem: of manufacture was not included
in Appendix I of the Licensing Policy,
1973 and is, therefore, not open 1o
foreign companies, the proposal of the
company was not approved.

Mis-management at the function
of National Film Festival Awards

*218. SHRI M. KALYANA-
SUNDARAM:

SHRI MD. HAYAT ALI:

Will the Minister of INFORMA-
TION AND BROADCASTING be

pleased to state:

(a) whether the 24th National Film
Festival Awards wag held at Vigyan
Bhawan in New Delhi on November 6,
1977;

(b) if so, the details and names of
the award winners;

(¢) whether Government's atten-
tion has been drawn to the press re-
ports giving light to the Government's
inefficiency in conducting the function
properly;

(d) whether it is a fact that many
V.LPa including film critics and even
award winners could not get in the
auditorium because of the mad rush
at the gates;

(e) whether Government has made
ap enquiry into the reasons of the
departments’ failure to organize the
funetion in g better way; and

(f) if so, the details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K ADVANI): (a) Yes, Sir.

(b) A statement of the categories of
Awards, Award-winners and the
Awards given, is placed on the Table
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of the House. [Placed in Library. See
No. LT-1205/77.]

(¢) to (f). Complaints were
received by Government to the effect
that because of the very heavy rush,
many invitees including Journalists,
Jury members etc. coulg not gain
admittance into the hall. The matier
is being looked into, in order to as-
certain facts and lay down guide-lines
to see that no legitimate cause for
such complaints exists in future,

Coverage of News of Joint Com-
munique signed by Prime Minister in
Russia by A.LR.

*219. SHRI K. MALLANNA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether on 26th October, 1977
the English News Bulletin of All
India Radico gave negligible coverage
to most important news of signing of
joint communique by Prime Minister
in Russia in comparison to les® im-
portant news about Shah Commission
Enquiries and Jaganmohan Reddy's
Commission;

(b) who instructed AIR to give such
a wide coverage to the Shah Com-
mission, and to relepate to the back-
ground the signing & the historic do-
cument by the Prime Minister; and

(¢) whether Government propose to
look into the matter and arrange the
newg according to the priorities with
national and international perspec.
tive in view?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): As the broadcast or
publication of the text of Indo-Soviet
Joint Communique was embargoed
upto 10.30 P.M. (IST) on October 286,
1977, it could not be included in the
9.00 P. M. news bulletin of ATR on that
day; 9.00 P.M. news bulletin, there-
fore only mentioned the fact that the
declaration had been signed. After
the Text was released, the first avail-
able bulletin on the night was at
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9,00 P.M. pews bulletin of AIR on that
11.80 P.M., and this 11.00 P.M. bulletin,
therefore, gave comprehensive coverage.
The major morning bulletins of the
next day including the 8.00 A.M. Hindi
and 8.10 A.M. English bulletins also
carried the text.

(b) SBhah Commission’s proceedings
are being noticed in the AIR news
bulletins on the basis of news value
and listeners' interest. Signing of the
historic document by the Prime Minis-
ter has not been relegated to the
background; rather, this has been
covered extensively in the news bul-
"ieting of ATIR as well as other pro-
prammes like Spotlight, Newsreels
and the text of Prime Minister's
speeches were broadeast in & national
hook-up on two occasions,

(c) Does not arise.

Modification of Monopoly Procurement
of Coiton Scheme by Maharashtra
Government

*220. SHRI CHITTA BASU: Wil
the Minister of INDUSTRY be pleased

to state:

(a) whether the attention of Gov-
ernment has been drawn to the recent
modification of the monopoly procure-
ment of cotton scheme by Govern-
ment of Maharashtra;

.. (b) if so, whether Government have

examined the possible impact on the
production and procurement of cotton
in the country; and

{c) if so, the result of the exami-
nation?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir.

(b) and (¢). The monopoly charac-
ter of the Maharashtra Scheme of
cotton procurement was suspended
with effect from 17th August, 1977.
Since cotton sowing for the current
cotton year would have been already
ever, impact of this change can. be
assessed only in the next cotton year
(1a78.-79).

Monument for the Crew Members of
Jerhat IAF Plane

*231. SHR} D. D. DESAI: Will the
Minister ef PEFENCE be pleased te
state:

(a) whether Government have consi-
dered raising a permanent monument
to the five crew members of the VIP
SQUADRON of the IAF which crash-
ed near Jorhat recently while carry-
ing the Prime Minister;

(b) it so, the details thereof; and

(c)_if not, whether any other step
is being taken to perpetuate their
memory?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Raise
ing of a permanent monument to the
five crew members of the VIP air-
craft of the IAF which crashed near
Jorhat while carrying the Prime
Minister is not under consideration at
present. -

(b) Does not arise,

{c) No other step to perpetuate their
memory j3 under consideration,

Plan to ease Transport Problem in

¢+ West Bengal

*222. SHRI CHITTA BASU: Wil
the Minister of PLANNING be pleased
to shte:

(a) .whether the Planning Commis-
sion requested the Government of
West Bengal some time back to sub-
mit an’ over.all plan to ease the
transport problems in West Bengal;

(b) if so, whether the State Gov-
ernment have since submitted any
such plan; and

(¢) if not, whether any follow-up
‘actions  were taken?

THE. 'PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.

() 8na {¢). Do nbt arise.
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“Production of Electricity throwgh
Atomic Energy Plants

+223. DR, SUSHILA NA‘?AR Wil
the Minister of ATOMIC '‘ENERGY
be pleased to state:

(a) the amount of electricity pre-
duced through different Atomic En-
ergy plants in India;

{b) the cost per unit as. enmpl.red
to Thermal and Hydro-electric gene-
ration; and

(c) arrangements made for the
dispossl of ‘the affluents of different
Atomie Energy installations in the
country?

TE PRIME MINISTEH (SHRI
MORARJI DESAI): ~(a) The two
operatignal nuclear power stations im
the country’ “have generated électricity
in 1978 -77. as .lhdlcated below: —

)

Capacity | Generation
in 1976-77

(i) Tarapur Atomic 420 MWe 2157
Power Station millionKwh

'(ii) Rajasthan Atornic 220 MWe  ‘1cos
Power Statien™ nillionKwh

(by Hydro-electric power is gene-
rally considerably cheaper than nu-
clear. or thermal power. Though the
initial capital cost of hydro electric
stations is high, the fuelling cost is
negligible and the cost per unit is ¢on-
sequently .considerably lower than
that of thermal or nuclear power.
The. actual eost per unit will wary
depending upon the site ceaditians. A
comparison of the cost per uni- of
nuclear power can be more appro-
ypriately made _with that of "thermal
power. At distances beyond 600 to 808
Kms, from the coal fields, nuclear
power is estimated to he competitive
with thermal power. The cost per unit
for nuclear power from the Tarapur
Atomic Power Station is only 13 paise
against abtiut 14-15 paise from com-
parable thermal statiens in the area.
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For Rajasthan Atomic Power Station
the selling price per unit comes to
about ‘18 paise against which the sel-
ling price per unit of coal fired ther-
ma] station in operation in the . area
comes to 19.38 paise.

(c) Effluents from the different
Atomic Energy installations in the
country consist of two types:

(i) Non-radioactive i.e.
industrial effluents;

(ii) Radioactive Wastes

Effluents of non-radioactive type from
the power stations are negligible in
quaritity, and toxicity as compared to
those from other fossil fuelled powen
stations. Discharge of such effluents
from power stations and other instal-
laticns is after treatment where neces-
sary to keep the toxicity within.safe
limits. Gaseous and liquid radioactive
effluents. from nuclear power. stalions
and. other atomic energy installations
in the country are carefully monitored,
treated and dischargeq te the environ-
ment after bringing down the level of
radioactivity to well within the limits
prescribed by international standards.
The . discharge from the Taraour
Atomic Power Station has ‘been
roughly one-tenth of the preseri‘bed
limit,

riormal

Mummmmﬁu
lilndnn Mlnel Surveyor, mmlml-

1933 SHRI A K. ROY; “Will the
Minister of ENERGY be pleased te
state: -

(a) whether the Association -of
Indian Mines Surveyors, Dhanbad
have sent a charter of demands in
connection with their service cund:tion
ang status;

(b) it 0, what are their dﬂnah@a;
and .

{c) the nctmn taken by Govamlhent
to redress thmr demnndﬂ

THE . MINISTER OF’ EﬁERGY
(SHRI P. RAMACH.ANDRANI.A (@)
Yes, Sir.
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el . % NP s ey )
(b) The demands include recogni-
tion of the Association, grant of status
of Executives to the Surveyors, pro-
motion policy, placement of Surveyors
and survey - staff in various appro-
priate grades and formation of a Joint
Committee consisting of represen-
tatives of the management and sur-
veyors for discussing their problems
independent of any other agency.

(c¢) The managements of Eastern
Coalfields Limited and Bharat Coking
Coal Limited have decided to form a
Joint Committee to go ihto wll the
grievances of the Survey personnel
Wwithin two months,

e LR e

Daman Ganga Bridge, Gujarat

1235. SHRI AMRUT KASAR: Wil
the Minister of SHIPPING - AND
TRANSPORT be pleased to state:

" (a) whether the work of construct-
ing Daman Gamga bridge was entrust-
ed'to the Gujarat Government in'the
year 1974 by the Central Government;

' 1936. SHRI R, K. MHALGI:
/ th

b
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(b) whether the said work has been
completed; and

. () if not, when the bridge will be
ready for use?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (c). Presum-
ably the Member is referring to the
bridge over Daman Ganga connecting
Moti Daman and Nanj Daman in the
Union Territory of Daman. This was
entrusted to the Gujarat Government
for execution in 1964 gnd not in 1974
The work has not been completed so
far as the unprecedent floods of July,
19'._?6 have very badly damaged the
bridge work partly dome. It is not
possible to indicate the completion
date as various alternatives for com-
pleting the bridge have to be explored
and decided which involves a detailed
exercise,

o

&

Death of a Scientist in National
Chemical Laboratory, Pune

. | will
e Minister of PLANNING be pleased
to state:

(a) whether one distinguished
scientist Shri Jayant Sathe died on
duty because of an acicdent which
took place in Nationa] Chemical Labo-
ratory. of Pune (Maharashtra) m
Janyary 1977; '

(b) if so, what was the nature and
cause of the accident;

{c) what steps are taken or are
being taken to avert such incidents in
future;

- (d) whether any compensation has
paid to the heirs of above said
deceased; and

(e) if so, when, to whom and the
amount?

‘THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Dr. J. V.
Sathe, Senior Scientific Assistant,
National Chemical Laboratory, Pune,
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met with an accident on 8th February,
1977 while carrying out an experiment
ang died on 12th February, 1977

(b) The accident occured while he
was carrying out a dangerous chemical
reaction involving phosphorous tri-
chloride.

(c) The following safety measures
are in vogue in the Laboratory:

(i) First-aid boxes wure already
available in each Division and
the places have been indicated
prominently in the corridor.

(ii) Showers are kept ready for
use, These are checked every
now ang then to ensure pro-
per functioning. The sign-
boards are put on the doors
of Bath Rooms prominently
indicating the Showers.

(ii) Safety kits, gas masks, goggles
and gther materials are pro-
vided to the scientists for use
while working.

(d) and (e). The family of late Dr.
Sathe has been paid all dues admis-
sible under the rule, The question of
further payment out of the compas-
sionate Fung is under consideration.

£y &

Introduting Electric Chain System for
execution of Capita]l Punishment

1937. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of HOME AF-
FAIRS be pleased to state whether
Government propose to introduce
electric chain system instead of hang-
ing as the mode of execution of capital
punishment if the Government do not
propose to abolish the capital sen-
tence?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): No such propo-
sal is under the consideration of Gov-
ernment.
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1938. SHRI GYANESHWAR PRA-
SAD YADAV Will the Minister af
SHIPPING AND TRANSPORT be

// pleased to state:
-

(a) whether Government propose
to construct a bridge on the Kosi river
at Dumri Ghat; and

(b) if so, the action being taken by
Government in this regard?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a). No, Sir. This
bridge, when constructed would fall
on a State Road and, therefore, falls

», Within the State sphere of activities.

(b) Does not arise,

Production of Electricity through
Nuclear Power

1839, SHRI S. D. SOMASUNDA-
RAM: Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) the number and pames of units
producing electricity through nuclear
power and the quantum of production
by each;

(b) the plans for increasing such
production;

(c) the present stage of implemen-
tation of the Kalpakkam project; and

(d) the period by which the project
is envisaged to be completed vis-a-vis
the original targets?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Three units
viz, Tarapuur Atomic Power Station
Unit 1 and 2 and Rajasthan Atomic
Power Station Unit 1 are producing
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electricity. Their installed capacity and generation in 1976-77 are as fol-

lows:

Name of Unit

Tarapur Atomic Power Station Unit1 .
Tarapur Atomic Power Station Unit 2

Rajasthan Atomic Power Station Unit 1 .

({b) Five more units with an instal-
led capacity of 1160 MWe are under
construction. With the completion of
these five units as per details given

Capacity Generation in 1976~
1977
210 MWe 1017 million Kwh
210 MWe 140
220 MWe 1095 !
below, the total installed nuclear

power generation capacity will in-
crease to 1800 MW by December, 1983,
x * |

Name of Unit

(1) Rajasthan Atomic Power Station Unit2 .

(2) Madras Atomic Power Station Unit 1
(3) Madras Atomic Power Station Unit 2
(4) Narora Atomic Power Station Unit 1

(5) Narora Atomic Power Station Unit 2

Capacity Expected date of

220 MWe Mid 1978, subject to
availability of Heay
Water.

235 MWe December, 1979

235 MWe July 1981

235 MWe December, 1982

235 MWe December, 1983

(¢) and (d). Unit I at Kalpakkam is
at an advanced stage of erection. All
major equipments have been installed
ang the unit is expected to attain cri-
tically by December, 1979. As re-
gards Unit 2 the manufacture of the
celandria has been completed and the
end shields are in an advanced stage
of completion, Major components of
tarbo-generator have been delivered
and plant civil works have been com-
pleted. This unit is scheduled for
completion by July, 1981. The original
target for the two units was Decem-
ber, 1973 and December, 1976 respec-
tively.

Conversion of Tirumelveli Air gtation
into Fulfiedgeq Statiom

1040. SHRI M. ARUNACHALAM:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether he is aware that the
14 year old Medium Wave AIR Station
at Tirunelvelli, Tamilnadu has got mo
worth mentioning facilities for record-
ing its programmes etc.; and

(b) whether there is any proposal
‘to convert the Tirunelveli AIR Station
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into a fulfledged independent one; and
if so, when?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) It is true that
there is only an auxiliary centre at
Tirunelwveli,

(b) A scheme for converting the
auxiliary centre at Tirunelveli into a
ful-fledged programme originating
station had been included in the Draft
Fifth Plan but was not approved by
the Planning Commission due to pau-
city of funds. It has been revived
in the Draft Rolling Plan 1978—83,
but its implementation will depend
upon the approval of the Planning
Commission. The possibility of finane-
ing the scheme from the non-lapsable
fund created out of the revenues of
the Commercial Broadcasting Service
is also being explored.

Outlays for Agriculture and Allied
. Sectors ‘in Fifth Plan-

1941. SHRI YASHWANT BOROLE:
Will the Minister of PLANNING be
pleased to state:

(a) whether outlays for agriculture
and alliej sectors have been doubled
in the fifth year of the Fifth Plan;

(b) if so, whether States have been
duly consulted in the matter; and

:'{e) whether any assessment of the
financial constraints ‘has also been
made vis-a-vis the contribution of the
eoncerned States?’

THE PpRIME MINISTER (SHR1
MORARJI DESAI): (a) The Fifth
Five Year Plan will come to un end
this year and a new plan will be
initiated from April, 1978. The outlay
eh Agriculture and allied -gectors in
the Annual Plan for 1978-79 is at pre-
sent under consideration.

~(b) and’ (¢). Diseussions are in pro-
gress with the States to unssess their
resources for the 1978-79 Plan. Further
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consultations with them will be
undertaken in December, 1977 and Ja-
nuary, 1978 to determine sectoral out-
lays and the size of each State Plan.

Burning of Coal Stack in Collieries in
Talcher Region

1942. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
ENERGY be pleased to state:

(a) whether Government are aware
that for the last so many years the
raised coal-stacks (heaps) belonging
to previous N.CD.C. and the present
CCL in the Deulbera Colliery Nandira
Colliery and Jagannath Colliery are
continuously burning in the Talcher
region; and )

(b) if so, the year or years from
which the same is burning, the cause
of buring, the quantity of coal burnt,
the money-value of the coal burnt,
the efforts made to extinguish the fire,
and whether burning is still continu-
ing?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): / (a)
No, Sir. The coal stacks at Deulbera
and Nandira collieries in ‘Talcher
region are not burning. However, a
part of the coal stacks at Jagannath
colliery is under spontaneous heating.

(b) Steps are being taken to recover
unaffected coal. The information im
respect of the quantity of coal burni,
the money value of coal burnt, che
efforts made to extinguish the fire, ig
being collected and will be laid om
the Table of the House.

Staff Attached te Former Ministem

1943, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of HOME AF-
FAIRS be pleased to refer to reply
given to Unstarred Question No. 60X1
on 3rd Aug;un, 1977 ang state:

- (a) whether the required. informa-
tion has since been collected;. and . .

(b) if so, the details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D, PATIL):; (a) Yes, Sir.

(b) A statement is laid on the Table
of the Sabha. [Placed in Library, See
No. LT-1206/77.]

Use of Hindi in Ministries

1944 SHRI MOHAN LAL PIPIL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether his attention has been
drawn to the news item publish in the
'newspapers dated 11th August, 1976
1o the effect that eight sections of the
Finance Ministry have started use of
Hindi for official purposes and :.f 50,
his reaction thereto;

(b) the names of other Ministries of
the Government of India which have
started using Hindi alone for official
purposes and since when; and

(c) whether the Official Languages
Department provides any incentive to
those Ministries which have started
using Hindi gnly and if so, the details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes Sir, last year Department of
‘Expenditure of the Ministry of Fi-
nance had gecided to do the adminis-
trative work in Hindi in their 8 Sec-
tions (which have now been
reorganised into six Sections), which
is commendable,

(b) According to the present policy
of the Government of India, Govern-
ment Employees have option to do
their official work either in Hindi or
English; but Hindi knowing employees
are encouraged to do more and more
work in Hindi,

(c) According o the answer to part
(b) above, the question of doing work
only in:Hindi in the Mijnistries does
not arise, but it has been decided that
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a shield will be awarded by the De-
partmpnt‘ of Official Language to tha®
Ministry in which highest quantum. oi
work is done in Hindi.

Raising Pensions of Freedem Fighters

' 1946, SHRI SUKHENDRA SINGH:
Will the Minister of HOME AF‘FAIRS
be pieaseq to state:

(a) whether the freedom fighters
have requested the Centra] Govern-
ment to raise their pensions; and

(b) if so, their demand and the re-
action of Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):

(a) Yes, Sir. From time to time the
freedom fighters have been requesting
for general enhancement of the mini-
mum pension of Rs. 200 per month.

(b) A general gnhancement of the
minimum pension of Rs. 200 per
month is pot feasible in the present
difficult economic situation.
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(@) 197 1977 % %% a& =@ *1W ¥ &7 g fig mw & &
™ YT § —

1. ofr=aw e Fw—ar difeat #1 agar ¥ o 2,00,000—00
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18. = qwaT A MOiE, Aifew- g & fRU 1,000-00
19. TEfta T fag & afce =1, ot AR 58 fee -

afFgae § AL 1 1,000- 00
20. ¥ gL, gEMA ¥ Afea awi F fao 1,00,000-00
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Experiments for Exploitation of
Sources of Energy

1948, SHRI MRITYUNJAY PRA-
SAD: Will the Minister of ENERGY
be pleased to state:

(a) the places in the country where
scientific and technical experiments
are being conducteg to exploit other
sources of energy, such as solar
energy, sea tides hurricanes, etc. be-
sides the traditional power generating

devices like wind-mills, water-mills,

and water falls, in view of the fact
that the mineral fuel deposits will not
last for many years and the extent to
which progress has been made in this
regard; and

(by how for India has taken ad-
vantage of such experiments conduct-
ed or being conducted in other coun-
tries to utilise solar energy particular-
1y for keeping homes cool or hot,
boiling or cooling water, propelling
instruments etc.?

THE MINISTER OF ENERGY
(SHRI p. RAMACHANDRAN): (a)
Research and developmental activities
to utilise solar energy for various
applications have been undertaken in
several educational and research insti-
tutions including—

—Indian Institutes of Technology at
Madras, Bombay, Delhi, Kanpur
and Kharagpur;

—Birla Institute of Technology,
Pilani;

—National Physical

New Delhi;

‘—Punjab Agricultural
Ludhiana;

—Indian Institute of Science, Banga-
lore;

—Central Electronics Ltd., Sahiba-

bad;

~—Amul R&D Association, Anand;

—Auroville Centre, Pondicherry;

—Bharat Heavy Electricals Ltd,;

—Annamalai University, Chidam-
baram;

Laboratory,

Tniversity,
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—National Industrial Development
Corporation, New Delhi;
—Forest Research Institute, Dehra

Dun;

—~Central Arid Zone Research Insli-
tute, Jodhpur;

—Central Salt and Marine Chemi-
cal Research Institute, Bhav-
nagar;

—Electronics Corporation of India,
Hyderabad.

Research activities are directed to-
wards application of solar energy
for—

—pumping of water which will have
application for agricultural pur-
poses jn rural areas;

—drying of grain and other agricul-
tural produce;

—water and space heating;

—space cooling, refrigeration and
air-conditioning;

—power generation through deve-
lopment of mechanical power
and also through direct conver-
sion using solar cells;

—desalination of water and conver-
sion of brakish water into pot-
able water.

Solar dryers for drying grain and
other agricultural produce, solar kilns
for drying timber and domestic solar
water heaters have been developed.
Laboratory modles of solar pumps
have also been developed,

Investigations are jn progress in the
north-western Himalayas in J&K and
Himachal Pradesh and along the West
Coast to establish the geo-thermal
potential and possibilities of utilising
them. A project to set up a coid
storage uuit using geo-thermal energy
has been undertaken at Manikaram
in Himachal Pradesh by the Indian
Institute of Technology, Delhi and
Geological Survey of India,

Some preliminary studies have been
undertaken to establish the tidal
power potential and the possibilities
of harnessing them.
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Some R&D activities are in.progress
in Central Power Research Institute
at Bangalore for developing the wind
"mill technology.

(b) A joint project hds been under-
taken with Federal Republic of Ger-
many for setting up a 10 KW experi-
mental solar power plant at Indan
Institute of Technology, Madras.
Indian Engineers and Scientists are
also keeping in touch with the deve-
lopments in the field of new energy
sources in other parts of the world
through participation in jnternational
coferences and seminars, exchange of
information, etc,
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Production of Low Priced

Janata Watches

1952, SHRI VIJAYKUMAR N. PA-
TIL: Will the Minister of INDUSTRY
be pleased to state:

(a) whether the H.M.T. has increas-
ed the prices of watches recently;
2690 LS—5.

Written Answers AGRAHAYANA 9, 1899 (SAKA) Written Answers

66

(b) whether preduction of low
priced Janata watches by H.M.T. has
been reduced; and

(c) if so, the reasons therefor?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES: (a)
No, Sir.

(b) No, Sir. In fact the production
of Janata watches has been augment-

ed.

(e) Does not arise.

voe  pfeard e oo
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A TAT § | @ A qg A waw
& o ooy 3t 1 g 3 aw anrfeger
sarwAal ¥ fag faar s =ifze

Defence Planes

1954. DR. BAPU KALDATY:
SHRI G. S. REDDI:
SHRI P. 8. RAMALINGAM:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have plan-
ned to improve the quality and utility
of defence planes;

(b) if so, what are the detaiis

-thereof; g

(c) in what particular respect the
“present fighiter and other ~ defence
planes are lacking; and

{d) whether any orders have been

placed with manufacturing countries

. to equip defence forces ready to go in
action?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
Government have a continuous plan to
improve the quality and utility of the
.aemp‘lanes of the defence services.

{b) The system of introducing modi-
fications to the planes in service im-
proves their role, capability and effec-
tiveness to meet the changing needs.
More modern and sophisticated planes
are inducted to replace the older planes
to equip the Air Force for the likely
future combat pattern.

{c) The ©planes inducted earlier
were designed to meet the require-
ments then anticipated. With the de-
velopments in the airdefence environ-
ment, improvements in the naviga-
tional aids and weapon use pattern,
these do not fall in the category of the
modern fighter aircraft. The re-
equipment programmes are made to
meet the future requirements appro-
priately.

NOVEMBER 30, 1977
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(d) Indigenous production of some
types of aircraft is going on. No
orders have so far been placed with

any other country for supply of any
plane.

oFear  Jam ¥ faww & feo
T

1955. S TAMAT IREEKT:
Mo WEHATOAW qiEy :

T IAM G A FAT A B
Fir fF -

(%) 1 gasogrIart & fasm
AT gt awT ¥ Ao
B

(@) Far "FTF< ¥ @A fAaiar-
& FAFTHT TEAFA UG FIA FY
HEATEAT T 947 FAAT 2 ; AWK

() @91 33w & fasq & fo
AT W@ § gaEW F A 9%
TAT AIAAT AL FT /AT AL # 7

o HAt (s e wAfafew )
(%) <rar

(a) & =t fafag wsdi | "9
gy w2wt & wzw fawm of@raarst
wit frafde ofgiemsi & at
¥ ¥ 9T AUSy A Y 59
¥ grwArd a9 & 1 ¥ A qdfas
e FORET ¥ arers ¥ PemfaT wy

o @Y E

Bd  (7) wzgw fawm afamaami gfza
fafws masar fasm deEmt %
faras 33 ¥ TEw gra a
greTl | @9 wifew Wi ® oF
wrgr wq ¥ fafert & SRy o



&9  Written Answers AGRAHAYANA 9, 1888 (SAKA) Wrilten Answers 70

Tafga ToU GGHRIG ETO FTHH |
wEafeEr & fau o9 deEm &
SienTd AW HIET 24 ¥ fow oF Wi
sraurT favio &7 & @ wmr g &
AW drag Srafes, e arersfeal
YT Teg ggw o fawrw frm 1 fad
wErEar 3 & fag &g o @ e &
fadiq searsi ¥ FEFHT gt § fae
wfafea fafuai sma 3 &8 1

Nuomber of Textile Mills lying closed

1956. SHRI SHIV SAMPATI RANMN:
Will the Minister of INDUSTRY be
be pleased to state:

(a) the number of textile mills still
lying closed in the country, their
names and location; and

(b) steps taken to remove their
difficulties and to  ensure their re-
opening?

THE MINISTER . OF INDUSTRY
{SHRI GEORGE FERNANDES):

(a) The following 33 cotton textile
mills are lying closed:—

1. Sree Ramachandra Spg. Mills,
Pandalpake (Andhra Pradesh).

2. The Fine Knitting Co. Ltd.,
(SHRI GEORGE FERNANDES):

3. Shree Bhagvati Spg. & Wvg.,
Works, Khambalia (Gujarat).

4. Shree Mandi Spg. Mills Ltd.
Kutch-Mandvi (Gujarat).

5. Shree Subhalaxmi Mills Ltd.,
Cambay (Gujarat)

6. The Maneckchok & Ahmedabad
Mfg. Co. Ltd., Ahmedabad (Gujarat).

7. Naviyoti Mills Ltd, Khadi
(Gujarat).

8. Ahmedabad Laxmi Catton Mills
Ltd., Ahmedabad (Gujarat).

% Shree Shankara Textile Mills,
Davangere (Karnataksg).

10. Sujata, Textile, Nanjangud,
(Karnataka).

11. Prabhuram Mills Ltd. Chengan-
noor (Kerala).

12. Kottayam Textileg Ltd.,, Kotta-
yam (Kerala).

13. Malabar Spg & Wvg.  Mills,
Calicut (Kerala).

14. Chakolas Spg. & Wvg. Mills,
Alwaye (Kerala).

15. Western India Cottons Ltd.,
Pappilisseri (Kerala).

16. Rahuri Taluka Shetkari Saha-
kari Soot Girni Ltd., Raburi, (Maha-
rashira). ..

17. Vasant Sahakari Shetkari Soot
Va Kapad Girni Ltd., Pandarka-
wada (Maharashtra).

18. Rajan Textiles, Barsi (Mahara-
shtra).
19. Vishwa Bharati Spg. & Wvg.
Co. Op. Society  Lid., Bhiwandi
(Maharashtra).

20. Shri Kothandaram Spg Mills,
Madurai (Tamil Nadu).

21. Lotus Mills I.td. Podanur (T.
Nadu).

22. Sree Padma Mills Coimbatore
(T. Nadu).

23, Tamil Nadu Spg Mills Ltd.,
Tirupur (Tamil Nadu).

24. Somasundaram Super  Spg
Mills, Muthanendal (Tamil Nadu).

25. Prakash Mills, Coimbatore (T.
Nadu).

26. Nagammai Cotton Mills, Vikra.
vandi (Tamil Nadu).

27. Jyothi Mills, Coimbatore (T.
Nadu).

28. Annamalai Mills, Dindjgul (T.
Nadu).

29. J. K Manufacturers Ltd.,, Kan-
pur (U.P.).

30. Juggilal Kamalpat Cotfon Spg.
& Wvg. Mills Ltd., Kenpur (U.P.).
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31. Shri Durga Cotton Spg. & Wvg.
Mills Ltd., Konnagar (W. Bengal).’

32. Kesoram  Industries & Cotton
Mills, Calcutta (W. Bengal).

33. Hada Textiles, Bishnupur (W.
Bengal).

(b) Government have taken a num-

ber of steps to revitalise the Cotton
Textile Industry. Important steps
are:

(i) Augmentation of avaﬂabi.llity
of raw materials and their eguitable
distribution.

(ii) Financially weak mills have
been allowed exemption from pro-
duction of controlled cloth.

(iii) A window has been opened in
the I.D.B.I. for grant of soft loans
to the coiton textile mills for the
purpose of modernisation.

Since the N.T.C. is already shoul-
dering an onerous responsibility of
managing 105 sick cotton textile mills.
Government do not favour taking over
of more mills for management by the
N.T.C. Selectively efforts are made
however, to re-open «closed mills
which are basically viable, in consulta-
tion with the State Governments, re-
presentatives of the banks concerned
and the labour. In a few cases where
State Governments were willing to un-
dertake financial and managerial res-
ponsibility, mills were taken over
under the Industries (Development
and Regulation) Act, 1951 for manage-
ment by the State Government con-
cerned.
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Appointment of Civilian Teachers for
Education Military Personnel

1958. SHRI NIRMAL  CHANDRA
JAIN: Will the Minister of DEFENCE
be pleased to state:

(a) whether the civilian teachers
appointed for imparting education to
Military personnel etc., are reguired
to work without having any chances
of promotion;

(b) whether Government is also
aware that the said fact hampers their
efficiency; and
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(c) whether Government propose to
do somethitig about the said teachers?

THE MINISTER OF DEFENCE
{SHRI JAGJIVAN RAM): (a) to (c).
Civilian Education Instructors in the
Navy and Civilian School Masters in
the Army are employed in lieu of
<combatants to teach Service personnel
s0 long as combatant instructors are
not available. In the Air Force, Civi-
lian Education Instructors are employ-
d on an adhoc basis under the Hindi
Teaching Scheme to teach Hindi to
Air Force personnel. At present, this
is a temporary scheme.

All these teachers do not have any
avenue of promotion in their own
lines due to the circumstances of
their employment. However, in the
Army, Civilian School Masters are
absorbed in the Clerical cadre, when-
ever vacancies arise, and are eligible,
thereafter, for promotion to higher
posts in that cadre. In the Navy, Civi-
lian Education Instructors enjoy the
same pay scale as that of trained
graduate teachers of the Kendriya
Vidyalayas.
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Political Persons in Jails

1960. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that sccord-
ing to Peuples Union for Civil Liberties
there are about 2500 political persons
who are still in different jails and most
of them ale in Bihar, Andhra Pradesh
and Uttar Pradesh;

‘(b if so, whether they are going to
take steps to ensure there release at
the earliest opportunity; and

(o) if not, the redsons therefore?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
According to the Peoples Union for
Civil Libertieg there are 3308 “political
prisoners” in the country of whom
1100 are in Bihar, 450 in Andhra Pra-
desh 377 in Uttar Pradesh. However,
names of only 865 persdns have been
furnished to Government by the Peo-
ples Union for Civil Libeérties. These
names have been circulated to concern-
ed States ‘for ascertaining the actual

‘position,

(b) and (c). Government have taken
all steps to see that all persons who
are either kept under preventive de-
tention or had been prosecuted/con-
victed for acts directly relatable to
their political beliefs or political acti-
vities, should be immediately released.
A statement issued to the press by the
Home Minnster on 24th August, 1977
explaining the Government's policy in
this regard is laig on the Tahle of the
House. [Placed in Library. See No.
LT-1207/77].
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Harijan Burnt¢ Alive in Village of
Matihani Bloek, Bihar

1961, SHRI G. Y. KRISHNAN: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government's attention
has been drawn to the Indian Express
dated the 24th October, 1977 that a
Harijan share-cropper was burni alive
in his hut in a wviilage of Matihani
block (Bihar);

(b) whether it is a fact that police
rusheqd to the spot, recovered the body
and took it for autopsy under heavy
armed escort;

(c) whether it is also a fact that
four persons were shot dead aud four
others. including three women, sustaln-
ed gunshot wouad when pgoondas
allegedly instigated by local land-
holders and the mahant attacked them
in broad day light in Dharampura
Village of Bhojpur district; and

td) so, the details thereof ang the
reaction of Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR[
DHANIK LAL MANDAL): (a) and
(b). Information from the Government
of Bihar is awaited,

(c) ang (d). Accurding to the infor-
mation received from the Government
of Bihar. a mob of 50 to 60 persons,
mainly Brahmins and some Koeries
(backward class) of village Dharam-
pura and some other neighbouring
villages attacked some Harijans of
villace Dharampura, as a result of
which four persons. including three
Harijans and one member of backward
class, were killed and four persons (in-
cluding three ladies) received minor
injuries. Two dead bndies were carri-
ed away by the assailants and these
were recovered by the Police from the
premises of a temnle in the village
belonging to one Mahant Ramanuj-
acharya. The Magistrate and the

®

Police force reached the spot im-
mediately on getting the information
and arrested 17 persons, inciuding
‘Pujari’ of the temple and the ‘Mukhias
They also recovered two fire-arms,
two country-made arms and 45 live
cartridges belonging to the accused
party. Cases under IPC and the Arms
Act were registerad and investigation
vigorously  pursued. The assailant
party apparently tried 1o give this
incident the colour of an encounter
with dacoits, but their plans were foil-
ed by the timely arrival of Police and
Magistrate. Armed Police was posted
in the village and processes were issu-
ed for securing apprehension of
absconders. The Chief Minister of
Bihar and the Stale Finance Minister
visited the spot scon after and sanction-
ed relief measures, including one
week’s ration and ex-gratia grant of
Rs. 5000 tg each breaved family
The Minister in the Ministry of Home
Affairg also visited the spot on the 28th
October, 1977.

2, The background of the dispute
which led to this incident appears to
be a ‘Bataidari’ dispute betvieen the
landlord (Mahant) and the ‘Bataidars’
(the victims). 'The decision on the
‘Bataidari’ case wag likely to be an-
nounced on the 27th October, 1977 and
anticipating that the verdict might not
be in their favour, the landlord party
apparantly precipitatad this incident
on the 20th October, 1977.

3. The State Government took eflec-
tive and quick action in this incident
and have also taken follow-up action
for safeguarding the life and property
of the Harijans.

Annnal expenditure incurred by the
Salt Commissioner’s Organisation

1962. SHRI K. T. KOSALRAM: Will
the Minister of INDUSTRY be pleased
to state:

(ay the total annual expenditure in-
curred by the Salt Commissioner’s
organisation from 1948 o 1976;

(b) how is this expenditure met;
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(¢) whether any review has Leen
undertaken to study the essentislity of
such an expenditure taking into
account the objective for which this
organisation was set up; and

(d) if no review has been under-
taken, would Gov2rnment restruciure
the set-up to make the organisation an
instrument for the development of sali
industry?

THE MINISTER OF INDUSTRY
(SHR] GEORGE FERNANDES): (a).
Rs, 25,02,87,468.

(b) The expenditure is met cut of
cess proceeds collecied in accorcéance
with Section 4(a) of the Salt Cess Act,
1953.

(c) and (d). The Review is in pro-
gress,

Rapid Industrialisation in the N.E
Region

1963. SHRI P. RAJAGOPAL NAIDU;
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a common programme
for rapid industrialisation of North
Eastern regioy was drawn at the Con-
ference of Chief Searetaries of North
Eastern States and Union Territories
on 2Tth September, 1977;

(b) if so, when will it be implemen=-
ted; and

(c) the details of the programme?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAL MANDAL): (a) Ac-
cording to informaiion received from
the State Government of Assam, who
had convened the Conference of Chief
Secretaries of the North Eastern States
and Union Territories, no ccmmon pro-
gramme of industrialisation -vas drawn
up at the Conference. Problems re-
garding industrialisation of the region,
which are common to the States and
Union Territories in the region, were
however discussed.

(b) and (c). Do not arise.

NOVEMBER 30, 1977
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Ban on Expedition to Nun and Kuon
Pesks

1965. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have decid-
ed to ban expeditions to the twin peaks
of Nun and Kun in Ladakh area; and

(b) if so, facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). For reasons of security the
border areas for visiting which special
permits are required by foreigners
under the Foreigners (Protected Areas)
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Order, 1958, are being revised. The
Nun and Kun peaks will fall within
these areas after the revision.

Integrated secial welfare programme
for Tribals, Harijang and Backwanrd
Classes

1966. SHRI PRASANNBHAI MEHTA:
Will the Minister of HOME AFFAIRS
be please to state:

(a) whether some welfare program-
meg for tribals and Harijans and
Backward Classes was under the consi-
deration; and

(b) if so, the main features of the
proposed programme?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a)"and (b). In addition to the Central
Assistance given to the State Govern-
ments in the form of block loans/
grants for programmes in the back-
warg classes sector of the State Gov-
ermments, the following welfare pro-
grammes for Scheduled Castes and
Tribes have been sponsored by the
Government of India:

1. National Overseas Scholarshing
Scheme:

Under this Scheme eligible scholars
belonging to Scheduled Castes and
Scheduled Tribes get the benefit of
scholarships for studying im higher
institutions abroad in specified sub-
jects.

T1.. Post Matric Scholarships:

All eligible students relonging to
‘Scheduled Castes and Scheduled Tribes
get scholarships while pursuing post
matric studies,

11. Girls Hostels:

The object of this scheme is to give
financial assistance to State Govern-
ments for construction of hostels for
girls belonging to Scheduled Castes and
Scheduled Tribeg studying at wvarious
levels of education. It is also proposed

to develop such hostels as multi-pur-
poses institutions where the hostellers
could be trained in arts, crafts, huuse-
keeping etc.

IV. Coaching and Allieg Schemes:

The scheme aims at providing pre-
examination training to Scheduled
Castes and Scheduled Tribes so that
candidates from these communities are
helped to come up in gufficient numbers
in the services under the Union and
the State.

V. Aid to Voluntary Organisation:

Aid is given to Voluntary Organisa-
tions working for the educational and
socio-economic uplift of the Scheduled
Castes and Scheduled Tribes etc.

All areas with 50 per cent tribal con-
centration or more have been dema-
rcated and specia] tribal sub plans
have been prepared covering all as-
pects of development with referecce
to special needs of those areas. Dur-
ing the current year, the Government
proposes to spend Rs. 55 crores as spe-
cial Central assistance for the tribal
sub plan.
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Rehabilitation of Persons Displaced as
a Result of Setting up of HE.C,
Ranchi

1968. SHRI R. L. P. VERMA: Wil
the Mifiister of INDUSTRY be pleased
to state:

(a) the number of persons who were
displaced as a result of setting up of
Heavy Engineering Corporation
(Ranchi);

(b) steps taken by Government for
their rehabilitation and the number of
families which have not been rehabili-
tated so far; and

(¢) whether Government have given
preference in providing means of liveli-
hood to the displaceq families of Haria
(H.E.C)); if not, the reasoms therefor?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a). A
total number of 3,090 families were
displaced as a result of acquisition of
land for setting up the Heavy Engine-
ering Corporation at Ranchi.

(b) The Government and the HEC
have taken a number of steps for
rehabilitation of the displaced families.

NOVEMBER 30, 1977
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in conformity with the assurance given
to the displaced persons that one mem
ber from each of the displaced familieg
will be given employment in HEC, =0
far employment hag been given #o
members of 2,582 families.

Employment to members of the re-
maining families cowdd not be given
earlier as some of them were not trace-
able at the time of initial offers while
others were not able to turnish docu-
mentary preo! of displacement. mem-
bers of 98 families were not interested
in employment to HEC, HEC have re-
cently received requests from 193 per-
song Trom out o these families for
employment, Steps are being taken to
offer them employment in HEC on the
basis of fheir suitability.

Besides offering employment HEC
gives first preference to the displaced
persons in allotment of shops and lease
of land for construction of shops in the
HEC township.

(c) HEC has all alemg given pre-
ference to the members of the displac-
ed families in providing them a means
of livelihood.
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FATE, 1977 29630 16348 2146 48124
T, 1977 30020 19178 3597 52795
faasa, 1977 17782 12825 3296 33903

Bringing of Science Jourmals Under
Publication and Informatiom Direct-
orate by CSIE

1971, SHRIMAT) PARVATHI
KRISHNAN:

SHR] M. N. GOVINDAN
NAIR:

Will the Minister of PLANNING Ge
pleased to state:

{a) whether the Council of Scientific
and Industrial Research has decided to
bring its science journals in three
languages together ynder the adminis-
trative control of itz Publication and
Information Directorate;

(b) whether thig decision was taken
because of series of irregularities al-
legedly committed by the Chiet Editor
of the Hindi Science Journal Vigyan
Pragati;

(c¢) whether any enquiry has been
conducted into the alleged irregulari-
ties committeg by this officer of CSIR;
aad

(d) it so, the action
against him, if any?

being taken

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a). No, Sir. A
proposal to transfer the administra-
tive control of the Indian Languages
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Unit (Vigyan Pragaii) to the Publica-
tions & Information Directorate is
however under consideration;

(b) to (d). Do not arise.

Demand for Replacement of Shah
Nawaz Committee

1972. SHRI RAJ KESHAR SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a), whether the convention of for-
mer members of Indian National Army
have demanded the replacement cf
Shah Nawaz Khan Committee which
is serutinising the pension cases of
civilians living abroad; and

(b) if so, the reacticn of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). The Shah Nawaz Khan Com-
mittee set up to scrutinise the cases of
ex-INA personne] ceaseq to function
after the last Lok Sabha elections.
The question of reconstitution ¢f the
Committee is receiving the a‘tention
of the Government.

State Road Transport System

1973. SHRI R, KOLANTHAIVELIT:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are satis-
fied that the State Road Transport
system and coastal shipping are func-
tioning efficiently and meeting the
transport needs of the country effec-
tively;

(b) if uot, the concrete impraove-
ments proposed to be effected so as
to streamline the working of the
system;

(c) the percentage of contribution
of private transport in passenger and
freight treffic; and

w.

(d) whether there is scope for
augmenting share of private trans-
port under suitable safeguards?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIFFING AND TRANSPORT
(SHRI CHAND RAM): (a) State
road transport system is the responsi-
bility of the State Governments, who-
have to satisfy themselves whether it
is working efficiently and meeting.
the needs in their territories.

As regards coastal shipping, it is
functioning efficiently and _ meeting
the requirements.

(b) Does not grise so far as coastal
shipping is concerned. TIp regard to-
State road fransport system, action
has to be taken by the State Govis.
concerned.

(c) About 499, of passenger road
transport and more than 999, of
freight transport by road are in the
private sector at present.

(d) It has been left to each State
to determine the pace of further
nationalisation of passenger transport
in jtg territory, keeping in view the-
following factors: —

(a) the efficiency of operations
of the existing undertaking
and the extent to which it is
able to generate internal re-
sources;

(b) the overall resources position
of the State and the extent to
which the State Government
is able to make available re-
sources for expansion of
nationalised services;

(e) the avility of the Undertak-
ing to raise resources from
financial institutions;

(d) the need for extension of
nationalisation of passenger
road transport in the State
having regard to the extent
to which the requirements of
passengers wre adequately



QI Written Answers

met at present through the
services offered by the exist-
ing natiomalised undertakings
and private operators;

(€} the need for consolidating
the services on the routes al-
ready nationalised and to
cause least inconvenience to
the travelling public in the
process of take over of pri-
vate routes.

As reagrds goods transport, there
is no likelihood of the States enter-
ing this field on significant scale in
the next few years.

In view of the above, the passen-
ger ag well ag goods transport indus-
iry in the private sector will have
scope for development and expansion
in the coming years. Necessary safe-
:guards have already been provided in
the Motor Vehicleg Act.

‘Shi‘ting of studio and office of ALR.
Cuttack to New Venue

1974. SHRL SARAT EKAR: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state
the reasons for not shifting studio
and offices of AIR Cuttack to its new
venue? |

THE MINISTER OF INFORMA-
"TION AND BROADCASTING (SHRI
L. K. ADVANI): The new studios
were ready only in June, 1977 and
are now being used for important
recordings and rehearsals. The
studips have not yet been commis-
sioned intp regular use for transmis-
sion work due to the fact that cer-
tain operationa] difficultie; would
arise because of the separate location
of the office block and the aew
studios. Work on the construc-
tion of the new office block could not
be commenced so far due to the ban
on comstruction of non-functional
buildings. The ban has since been
Yifted and the construction wark is ex-
pected to be started early next year
and completed some time in 1879-80.
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However, notwithstanding the. operes
tional difficultiecs mentioned above, it
has now been decided to commission
the new studios about the middle of
December 1977.

Indo-German Agreement on Oceano-
graphic Studios

1975. DR. HENRY AUSTIN: Will
the PRIME MINISTER be pleased to
state,

(a) whether Bonn Government
have agreed to provide project assist-
ance to acquire a research ship from
West Germany for joint Indo-Ger-
man Oceanographic studies;

(b) whether any agreement has
been reached between the two Gov-
ernments; and

{e) if so, the main features there-
of?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Negotiations
are in progress between India and
FRG f{for acquisition of an Oceano-
graphic Research Ship out of the
fundg promised by FRG Government
for Financial and Technica] Assmt-
anee to India for 1977-78.

(b) Nn, Sir.

(e} Doeg not arise.

Loss of Industrial Production due te
breakdown in Thermal Piants at
Patratu and Barauni

1976. SHR] SHYAM SUNDAR
GUPTA:

SHRI ISHWAR CHAUDHRY:

Will the Minister of ENERGY be
pleased to state; -

(a) whether Government have geen
the presg reports in the Indian Ex-
press dated the 20th October, 1977
wherein it has been stated that In-
dustrial production has been badly
affected in several partg of Bihar
following major break-down in the
principal Thermal Plants at Patratu
and Barauni;
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(b) if so, the estimated Joss of in-
dustrial production es a result there-
of; and

(c) what steps Government have
taken or propose to take to fill the
gap of production and to avoid break-
down in the Thermal Plants.

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir.

(b) Although shortage of power
does affect industrial production
but it has not been possible to esti-
mate loss in industrial production due
to shortage of power alome as there
are a number of other factors such
as gvailability of raw-material, labour
ete. which also affect industrial pro-
duction.

(c) A senior technical officer of the
- Central Electricity Authority was
deputed tp Bihar to suggest measures
to improve the working of Patratu
and Barauni therma] power stations.
His recommendations are under imyple-
mentation by Bihar State Electricity
Board. Multi-disciplinary teams con-
sisting of representatives of B.H.E.L.,
ILL. Kota, C.E.A. and the concerned
vower stations are tackling the pro-
blem of increasing reliability of the
uewly commissioned unit at Patrau by
identifving the problems and taking
immediate necessary remedial mea-
sures.  All possibl~ rssistance is be-
ing randereq by Governmeut of India
to the State Electricity Board for ex-
pediting commissioning of the gene-
rating units scheduled for commission-
ing this year.

Supply of power to Industries in
Karnataka

1977. SHRI C. K. JAFFER
SHARIEF:; Will the Minister of
ENERGY be pleased to state:

(a) whether Central Government
are aware that the industries in the
State of Karnataka are starving for
want of power; and

(b) if so, whether Central Govern-
ment have taken any steps to im-
prove the power supply position oy
setting up a therma] power plant—
either in Mangalore or near Hospet?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). Central Government are
aware of the power shortages pre-
vailing in the State of Karnataka re-
sulting in the imposition of power
cuts on the warious consumer sectors,
particularly industries. They have
been mrranging assistance from the
neighbouring Stateg of Tamil Nadu,
Kerala, Maharashtra and Gujarat o
the extent possible. In the long run
varioug alternatives for meeting the
power requirements of Karnataka
have been under examination. These
alternatives include the setting up a
thermal station in the state, expedit-
ing the construction and commission-
ing of hyde] projects in the state
and of importing power from the
super thermal stations to be zet up
in the southern region. Investigations
for selecting a suitable site for a
thermal power project in the -State
of Karnataka are in progress.

Modern Sheds at Paradeep Port Trust

1978. SHRI SIVAJI PATNAIK: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether a second carge berth
would be constructed with modern and
sophisticated transit sheds at the
Paradeep Port; and

(b) if so, when and details there-
of?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) and (b).
A proposal for construction of a 2nd
genera] cargo berth at Paradip Port
with provision for suitable cargo
handling equipment and a transit
shed at an estimated cost of Rs. 4.18
crores is under examinmation.
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Industrial Production affected due te
Power Crisis in Cement Industry

1981. SHRI ISHWAR CHAUDHRY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether industrial production
has been badly affected in several
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parts of Bihar due to power crisis;
and

(b) if so, the details regarding the
loss sustained due to the power
failure and the steps taken by Gov-
ernment in this regard?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). The production trend in
selected industries in Bihar indicates
that there is increase in production
in certain industries e.g., Paper and
Paper Board and Oxygen Gas, but,
on the other hand, the production
has declined in other industries, e.g.,
Copper, Commercial Vehicles, Soap,
Cement, nitrogenous Fertilizers,
Caustic Soda, Dissolved Acetylene
Gas, Stee] Pipes & Tubeg (Seamless),
and Leather Footwear. It is wvery
difficult $o assess precisely the esti-
mated loss in industrial production
due to power crises alone ag produc-
tion losses are also due to a mumber
of constraints such as shortage of
imported and indigenous raw mate-
rials, non-availability of adeguate
fuel, Jack of finance, slackness in
demand, labour disputes, ete. How-
ever, loss of cement production due
to power shortage has been estimated
at 1.60 lakh tonnes during the period
January to September, 197T. The
following steps have been initiated in
the direction of reducing the effects
of power shortage:—

(i) Guidelineg for energy conser-
vation have been formulated
and forwarded to the State
Governmentg for adoption.

(ii) In a number of industrial
units, diesel generating sets
are being used to make up
the shortage of electrical
energy.

(ili) Power generation through
gas turbine gets has been rTe-

commended.
(iv)Power supply from surplus
State; tp wdjacent defieit
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areas is being arranged to the
extent possible.

Liguor Poisoring in Ahmedabad

1882. SHRI G, M, BANATWALLA:
Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have seen
the press reports in the Times of
India dated the 3rd November, 1977
wherein it has been stated that 18
persons died and 42 persons were
seriously jll due to liquor poisoning
in Ahmedabad City an the 2nd Nov-
ember, 1977; and

(b) what action Government have
taken to prevent such cases in the
country?

THE MINISTER QF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes, Sir.

(b) The prodwetion, manufacture,
possession, transport, pugchase and
sale of intoxicating liquorg are mat-
ters over which the State Govern-
ments have exclusive authority and
control under the provisions contained
in Entry 8 of the Seventh Schedule
of the Constitution. As regards this
incidenit, the Government of Gujarat
has reported thai police have regis-
tered three cases under Prohibition
Act and IPC against 4 persons out of
whom one has died and the remaining
three have been apprehended. The
Police has also registered four cases
under the Prohibition Act against
four persons for selling illicit liquor.
A Commission of Enquiry eonsisting
of a serving or retired High Court
Judge is being appeinted for a judi-
cial inquiry into the matter. Far
better implementation of Prohibition
policy, the State Government have
set up separate prohibition squads in
four major cities of the State, name-
ly, Ahmedabad, Paroda, Rajket and
Surat.
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Survey of the Raw Material in Back-
ward District of Hoshiarpur, Punjab

1983. CHOWDHURY BALEBIR
SINGH: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether survey of the raw
material available in  Hoshiarpur
District of Punjab which js a back.
ward district has been made in order
to find out the type of industries
that could be set up in that district;

(b) if so, the type of industrieg pro-
posed to be set up and the places
selected for that purpose; and

(c) the financial and other help/
assistance proposed to be given by
Government to the parties who pro-

Ppose to set up industry in that dis-
trict?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
No, Sir.

(b) Doeg not arise.

(c) The State Govt. gives assist-
unce/subsidy in respect of land, use
of power, taxes etc. The district is
covered under the Tentral Capital
Subsidy Scheme and Concessional
Finance. As the district is covered
by Rural Industries Project which is
a Centrally sponsored scheme, Govt.
of India makes also budgetary provi-
sion for giving loan at concessional
interest rate to units set up in the
project area.
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1977 & #wafg # @z 9% ¥7 A7
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Census and Steps taken to bring the
Sick and Closed Mills in working
condition

1985. SHRI B. K. NAIR: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government have
made any census of the existing in-
dustrial units in the wvillage, rural,
small scale and medium sectors;

(b) if so, how many of them are
actually working,” how mmny are on
the sick list and how many have been
closed down; and

(c) whether any steps are being
taken to revive them and put them
back in healthy working condition?

(SHRI GEORGE FERNANDES): (a)
No, Sir. The Government conducted
a Census of Small Scale Industries In
1973-74 with reference year 1972 for
collection of data.

(b) Does not arise.

(c) For reviving sick units a Com-
mittee has beey; constituted in each
State on which the State Director of
Industries, Small Industries Service
Institute, Nationalised banks, Finan-
cial Corporations and Associations of
small scale industries are represented.
The Committee examines the pru-
blems of sick and closed units and
provides them integrated assistance
to bring them back to health.

Constitution of Expert Committee on
construction of Thermal Power

Projects

1986. SHRIMATI AHILYA P.
RANGNEKAR: Will the Minister of
ENERGY be pleased to state:

(a) whether Government have
constituted Expert Committee to con-
sider the possibility of reducing the
construction time of the thermal
power projects in the country;
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(b) the terms of reference of the
committee; and

(c) whether any time limit has
bee:r set up for completing the work
of the Committee?

THE MINISTER OF ENERGY

(SHRI P. RAMACHANDRAN): (a)
Yes, Sir.

(b) The terms of reference of the
Committee are given below:—

(1) To assess the requirements
of construction agencies, con-
struction equipment and
manpower for implementa-
tion of the proposed power
development programme,

(2) adequacy of the existing
construction agencies, equip-
ment and manpower availa-
ble with them to implement
the programme,

(3) measures considered neces-
sary to handle additional
work load,

(4

—

possibjlities of standardisa-
tion of designg and use of
new construction equipment
methods to. shorten the cons-
truction time for speeding up
construction of thermal power
projects envisaged for bene-
fits during the Sixth Plan Pe-
ripd.

{e) Yes, Sir. The Committee is

expected to submit its report by 21st
December, 1977.
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Procedure of @Quick Loams to New
Entrepreneurs of Small Scale Indus-
tries

1988. SHRI K. LAKKAPPA: Will the
Minister of INDUSTRY be pleased to
state:

ta) whether any relaxation of pro-
cedural formalities has been made o
as to provide quick loans to new en-
trepreneurs especially in the smali
scale sector; and

(k) if so. the details thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
No. Sir: some proposals for relaxation
of procedural formalities in order to
facilitate and expedite loans to Small
Scale entrepreneurs are under con-
sideration of the Government.

(b)) Does not arise.
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Bridge on River Jhelum in Sopore

1990. MOHD. SHAFI QURESH: Wwill
the © Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Central Govern-
ment propose to construct a bridge on
River Jhelum in Sopore in Kashmir
valley;

(b) if so, what is the cost of con-
struction; and

(c) when the work will be complet-
ed?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No. Sir.

(b) and (c). Do mot arise,

Wage Revision Commitiee's recom-
mendation for Major Port and Dock
Workers

1991. SHRI DINEN BHATTACHAR-
YA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether Government are con-
sidering the proposal to set up machi-
nery to remove the anomalies and dis-
crepancies arising out of the imple-
mentation of Wage Revision Commit-
tee’s recommendation for major port
and dock workers; and

(b) if so, details thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). Yes, Sir.
The Federations of Port and Dock wor-
kers were requested to furnish the
lists of anomalies and discrepancies
arising out of the implementation of
recommendations of Wage Revision
Committee for Port and Dock Workers
at Major Ports. These lists have not
yet been received from some of the
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Federations. - ‘Final decisionn regarding
the type of machinery or committee.
to be set up for this purpose, will be
taken on receipt of lists from all Fede-
rations.

Persons Arrested in connection with
Law and Order Situation

1993. SHRI HITENDRA DESAL

SHRI PHOOL CHAND VER-
MA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) how many persons were arrest-
ed during the last three months in
connection with law and order situa-
tion in the country as a whole; and

(b) how many of them are still in
jails?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). The information is being col-
lected and will be laid on the Table of
the House in due course.

Rent Paid by C.LS.F. Ofices in Delhi

1994. SHRI S. R. REDDY: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) the monthly rent paid for each
of the offices of South and Northern
Zonal Headquarters of Central Indus-
trial Security Force in Delhi; and

(b) whether Government propose to
move them out to their zones and save
expenditure on high rent?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Only the combined office of northern
and western zonal headquarters of
CISF is located in Delhi. The rent
paid for office accommodation is
Rs. 10690.35 p.m, and for storage
accommodation, Rs. 14080.00 p.m.

(b) Having regard to the locations of
the undertakings in which the force
has been inducted in the northern
and western zones, Delhj is considered
best suited for locating the office of
the combined zonal headquarters.

Construction of Second Bridge over
River Hooghly

1995. SHRI SOMNATH CHATTER-
JEE: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether any final decision has
been taken for construction of the
second bridge over the river Hooghly
at Calcutta; and

(b) if so, the amount of Central
assistance provided or to be provided
for the same?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRL
CHAND RAM): (a) and (b). The pro-
posed Second Bridge owver the river
Hooghly, when constructed, would fall
on a State Road and as such its con-
struction is essentially the responsibi-
lity of the West Bengal Government.
However in order to  assist them
financially in its construction, the
Government of India have agreed to
provide Central financial assistance
for the entire cost of this bridge which
is estimated at present as Rs. 57.13
crores excluding certain in-admissible
items. A total loan assistance amount-
ing to Rs. 1171.20 lakhs has been re-
leased so far. The entire work relat-
ing to the project is being handled by
the State Government.

D.T.C. Bus hold-ups in Delhi

1996. SHRI D. G. GAWAI: Will the
Minister of SHIPPING AND TRANS.
PORT be pleased to state:

(a) the number of cases of D.T.C.
Bus hold-ups in Delhi during the
period from April to October, 1977;
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(b) the damage caused to the DTC
buses as a result thereot:

{c) the number of persons injured
and arrested;

(d) whether Government are aware
of the innumerable difficulties experi-

enced by the general public due to bus
hold-ups; and

(e) the steps proposed to be taken
by Government to ensure that no bus
is stopped or hijacked in Delhi in the
interest of masses?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) There were cases
of hold up of 1324 buses including 33
buses of private operators under DTC
operation during the relevant period.

(b} 65 buses were damaged in these
incidents,

(¢) According to the information
with the Corporation, 27 persons, who
were reported to be involved in the
hold-ups of buses, were arrested. No
case of injury to any person because
of hold-ups of buses has been reported
to the Corporation.

(d) Yes, Sir.

(e) With a view to  checking such
incidents, the Delhi Administration
has get up an Apex Committee consist=
ing of representatives of the Universi-
ty of Delhi, Delhi University Students’
Union, Police Department of the Ad-
ministration and Delhi Transport Cor-
poration to deal with the demands of
the students. The  Corporation has
also set up a Grievances Cell for this
purpose. A number of officers of the
Corporation have also been deputed to
establish rapport with  the studentis.
No incident of hold-up of buses has
been reported in November, 1977.
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Proof and Experiment Conire at
Chandipor

1087. SHRI BAIRAGI JENA: wWill
the Minister of DEFENCE be pleased
to state:

(a) whether the Proo? and Experi-
ment Centre at Chandipur is not con-
nected by Railway link for transport
of defence personnel and grmaments;

(b) whether there is also a proposal
to establish an ordnance factory there;
and

(c) if so, how far Government have
progressed in this direction?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
Railway link for the Proof and Experi-
mental Centre is Balasore, (on the
main Calcutta-Madras line) which is
15 kilometres from  Chandipur. The
road from Balasore to Chandipur is
well maintained for transport of De-
fence personnel and armaments.

(b) No, Sir.

{c) Does not arise.
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Serapping of Subsidy on Comtrolied
Cloth

1999. SHRI SURENDRA BIKRAM:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Indian Coticn Mills
Federation have urged the Govern-
ment to scrap subsidy on controlled
cloth; and

(b) if so, the Government's reaction
thereto?

THE MINISTER OF
(SHRI GEORGE FERNANDES): (a)
The Indian Cotton  Mills Federation
has been pleading for fixation of prices
of controlled cloth at levels which ade-
guately cover the production costs
without profits as they claim that the
present price levels are not adequate.

INDUSTRY

(b) The scheme for production of
controlled cloth is under review.

Tetal Number of Employees and Fill-
ing up of SC/BT Quota in Scooter
India Sarojini Nagar Lucknow

2000. SHRI R. L. KUREEL: Wil
the Minister of INDUSTRY be pleased
to state:

(a) total number of employees 1n
Scooter India Ltd. Sarojini Nagar,
Lucknow; and

(b) whether guota reserved for SC/
ST is filled up in each category of post,
if not, the reasons therefor?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a):
3012 as on 31st October, 1977.

(b) The quota reserved for Sche-
duled Castes and Schduled Tribes has
not been filled up in different catego-
ries. The shortfall is due mainly to
the following reasons.—

(1) Poor response in applications
received from Scheduled Castes/Tribes

114

against advertisements in spite of

lowering the requirements of qualifi-
cations.

. (2) Many of those selected espe-
cially against posts of supervisory staff
where specialised qualification is re-
quired did not join.

A special recruitment drive is being
launched by the Company for filling
up the reserved vacancies.
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! Inland Water Transport

2002. SHRI K. MAYATHEVAR: will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the share of inland water trans-
port in the total traffic;

(b) the extent to which it is coming
down;

(c) whether Government are aware
that India offers greai potentialities
for augmenting inland water transport;
and

(d) if so, the concrete steps taken
to utilise effectively this form of
transport?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). Inland
Water Transport being a State subject,
the reposibility regarding  collec-
tion of statistics about it rests with the
State Governments. The statistics re-
garding traffic carried by inland water
transport are not being collected by
all the State Governments as some of
them do not have requisite machinery
for the same. In the absence of these
statisticg it is not possible to indicate
the share of inland water transport in
total traffic and whether it is coming
down or mot.
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(c) Govertimerit is aware that there
are potentialities for augmenting
inland water transport in some areas
for some commodities,

(d) A number of schemes have
been taken up by the Government of
India in the Central Sector as well as
financial assistance has been given by
the Centra] Government to State Gov-
ernments for implementation of a
number of schemes for development
and utilisation of inland water trans-
port.

Allowing a higher rate of returm to
indastries manufacturing controlled
commodities

2003, SHRI S. R. DAMANI: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether Government have
taken a decision to allow a higher
rate of return to industries manu-
facturing controlled commodities;

{b) if so, the detaily thereof
together with the criteria that will
be taken into account;

(c) the names of industries which
will be covered; and

(d) when will this policy be
announced?

THE MINISTER OF INDUSTRY
(SHRL GEORGE FERNANDES): (a)
No. Sir.

(b) to (d). Do not arise.

Scheme to give licences to unemployed
engineers for setting up industries

2004. SHRI AHMAD M. PATEL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether there is any scheme
to give licences for setting up indus-
tries to the unemployed engineers in
the country; and



117 Written Answers AGRAHAYANA 9, 1899 (SAKA) Written Answers 118:

(b) if so, the pumber of persons
benefited during the last two years,
State-wise?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
No, Sir. Licence is not required from
the Central Government for setting up
of Small Scale Industry.

(b) Does not arise.

Inclusion of Nepali Ianguage in
Eighth Schedunle of the Construction

2005, SHRI K. B, CHETTRI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
Prime Minister met a delegation of
Akhil Bharatiya Nepali Bhasha Samiti,
Darjeeling on the 29th September,
1977;

(b) if so, what was the nature of
discussion;

(c) whether the inclusion of Nepali
Language in the Eighth Schedule of
the Constitution was flatly refused;
and

(d) if so, the reasong thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Yes, Sir.

(b) to (d). The deputation of the
Akhil Bharativa Nepali Bhasha Samiti
urged the Prime Minister to include
Nepali Language in the Eighth Sche-
dule of the Constitution. The Prime
Minister informed the deputationists
that it would not be a practical pro-
position to adopt their suggestion.
However, Government’s endeavour is
to encourage the development of cul-
tural and literary heritage of all lan-
guages irrespective of their inclusion
in the Eighth Schedule,

Se_tﬂn;gpoti.nduﬂd;.lmhxw-
big ‘multinationsl cofporation '

2006. DR. BALDEV PRAKASH:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether there are any pro-
posals to start industrial complexes
by big multinational corporations in-
this country; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). There are no specific propo-
sals by big multinationals to start in-
dustrial complexes in the country.
Details of all Industrial Licences in-
cluding name of the party, item of
manufacture, capacity, location, etc.
are published in “Weekly Bulletin of
Industrial Licences, Import Licences-
and Export Licences”, “Indian Trade
Journal” and “Maonthly List of Letters
of Intent and Industrial Licences”.
Copies of these publications are avail-
able in the Parliament Library. Lists
of Foreign Collaboration approvals-
are also available in the Parliament-
Library.

Anomalies in the Press and
Registration of Book Act

2007. SHRI C. R. MAHATA:Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government consider
that the Press and Registration of
‘Book Act 1867, suffers from some
anomalies and is to a large extent
out-moded; and

(b) if so, whether Government
consider it desirable to give a fresh
look to the matter?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
LAL KRISHAN ADVANI): (a) Gov-
ernment consider that certain provi-
sions of the Act need to be reviewed.

(b) Yes, Sir.
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to the Monopoly Houses and their
Rames
2008. SHRI KANWAR LAL GUPTA:
" Will the Minister of INDUSTRY be
pleased to state:

(a) the details of new licences
issued to ang permission for expansion
granted to the monopoly houses in
the last 3 years;

(b) their names and how many
licences have been issued etec. to these
houses since April, 1977;

Gc) whether any specific step has
been taken in the last six months td
check the expansion of the monopoly
houses; and

(d) if so, the details thereof?

THE MINISTER OF INDUSTRY
(SHR1 GEORGE FERNANDES): (a)
and (b). The following number of in-
dustrial licences for setting up of new
undertakings and for expansion were
issued to M.R.T.P. undertakings under
the Industries (Development and Re-
gulation) Act,

NOVEMBER 30, 1977

For New For
Under-  Subetan-
takings tial
Prrind Fxpansion
NI4T L] 28
1u75-76 1 44
197h-77 7 a0
Arril *57-001. 77 17

Details of Industrial Licences includ-
ing name of the party, item of manu-
facture, capacity, location, etc. are
published in “Weekly Bulletin of In-
dustrial Licences, Import Licences and
Export Licences" ‘“Indian Trade Jour-
nal” and “Monthly List of Letters of
Intent and Industrial Licences.”
Copies of these publications are avail-
able in the Parliament Library.
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(c¢) and (d). The Industrial Licensing
policy announced vide press note of
2nd February, 1973 continues to be
operative with regard to undertakings
covered by the MRTP. Act.

Dependence of Nuclear Power Plants
on imported Nuclear Fuel

2009. SHRI SAMAR GUHA: Will
the Minister of ATOMIC ENERGY be
pleased to state:

(a) whether the Nuclear Power
Plants in India are dependent on im-
port of nuclear fuel from the foreign
countries; if so, the amount of
nuclear fuel—(i) imported from the
foreign countries; and (ii) produc-
ed by AEC for feeding the Nuclear
Power Plants;

(b) names of the countries from
where nuclear fuel is imported, and
the quantum and cost of annual im-
port; and whether the AEC is facing
some constraint regarding jmport of
nuclear fuel;

(c) if so, facts thereof; and

{d) whether projects have been
finalised by the AEC for production
of enriched uranium and thorium for
use in the Indian Nuclear Power
Plants?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Tarapur Ato-
mic Power Station is the only Nuclear
Power Station dependent on imported
enriched uranium from USA., Natu-
ral uranium fuel required for the
Rajasthan Atomic Power Station Unit-
1 and for power stations under cons-
truction is produced imligenously, On
an average about 18 tonnes of enrich-
ed uranium currently wvalued at 6.15
million dollars is imported annually
from USA for the Tarapur Atomic
Power Station. Finished fuel assem-
blies amounting to about 140 tonnes in
terms of contained uranium have been
produced by the Department of Ato-
mic Energy for the Rajasthan Atomic
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Power Station Unit-I which is the
only other nuclear power station in
operation.

(b) and (c). The bilateral agree-
ment for cooperation between the
Government of the United States of
America and the Government of India
provides that all requirements of en-
riched uranium for ust as fuel at
Tarapur Atomic Power Station shall
be made available by United States
Atomic Energy Commission (now Uni
ted States Energy Research and De-
velopment Administration) and that
India shall not obtain these from other
sources. Accordingly, enriched urani-
um for the station is obtained only
from the United States of America.
As mentioned above on an average 18
tonnes of enriched uranium valued at
$6.15 million is being imported
annually from USA.

In accordance with the current pro-
cedures prescribed by the United
States of America the consignment of
enriched uranium required for Tara-
pur Atomic Power Station is subject
to an export licence given by the
United States Nuclear Regulatory
Commission, a quasi-judicial body
independent of the US Government’s
Executive Branch. In 1975 a group of
intervenors filed petitions before the
NRC seeking to block export of en=
riched uranium to India as part of
larger attempt to force major changes
in US Nuclear Export Policy. The
export licences which were pending
with them were somewhat delayed
and issued only after due process.
The consignment of enriched uranium
under these licenses has already ar-
rived in the country. Operation of
the Station is likely to suffer im future
if further supply is not received in
time.

(d) There is no project for produc-
ing enriched uranium for Tarapur, as
such a project will not be wviable.
Regarding Thorium, development of
research and technology for its use in
Fast Breeder reactors is in hand.

Short supply of essential raw material
to Prum Indusiry in West Bengad

2010. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
INDUSTRY be pleased to state:

(a) whether the drum industry jn
West Bengal is passing through an
acute short supply of essential raw
material for running the industry;

(b) if so, the reaction of Govern=
ment thereto; and

(c) the steps taken to ensure the
supply of raw material?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (c). The  wunits manufacturing
drums and barrels in West Bengal
have reported short supply of indi-
genous steel sheets for the manufac-
ture of Steel Drums. They have been
advised to register their requirements,
not exceeding 12 months, with SAIL/S
Iron and Steel Controller/Metal Scrap
Trading Cerporation, in order to ar-
range for their requirements from in-
digenous producers or through im-
ports or through both.

Obeying of Orders by Police

2011. SHRI G. 5. REDDI: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether he stated at Neemuch
on October 31, 1977 that the police
should refuse to obey orders of their
senjors if they consider these orders
illegal, as reporteq in the Indian
Express dated November 1. 1977; and

(b) if so, whether this will not
lead to indiscipline in the police
force?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Yes, Sir.

(b) The Indian Police Act, 1861 al-
ready provides that it shall be tha-
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duty of police ‘officers to obey all or-
ders lawfully issued to them. It is,
therefore, not obligatory for them to
obey unlawful orders. The statement,
therefore, did not give any new di-
rections and as such, the question of
its leading to  indisicipline in the
police force does not arise.

T. V. Station at Aurangabad

2012. SHRI BALASAHEB VIKHE

PATIL: Will the Minister of IN-
FORMATION AND BROADCASTING
- be pleased to state whether there is
any plan to instal a T.V. Centre in

Maharashtra at Aurangabad in the

near future?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): No, Sir.

"'Sponsor of Retired Officers for Emp-
loyment in Scheduled Banks

2013. SHRI R. VENKATARAMAN:
Will the Minister of DEFENCE be
pleased to state:

(a) the number of retired officers
who were sponsored for employment
in Scheduled Banks by DG Resettle-
‘ment in 1877; snd .

(b) the number of jobs provided in
these Banks?

THE MINISTER OF DEFENCE
{SHRI JAGJIVAN RAM): (a) 196

(b) 9. .

farsi wYUw quw Tew wATn

2014. St ¥WaTw wfER ;. FT
g et og FATy A gw oA fr o

(%) = wgr faaw  duw wfafa
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Survey of Hydro Power Project in
J. ang K. State

2015. SHRI BALDEV SINGH JA-
SROTIA: Will the Minister of
ENERGY be pleased to sfate:

(a) whether in view of the shortage

_of energy in the country and particu-

larly in J & K State. Government of
India are making survey for the set-
ting up of a hydro-power project with
the help of Chanab, Ravi, Jhelam and
Sewa rivers, in the J & K State; and

(b) whether any Central part of
power commission is functioning in
J & K State and if so, since when and
the achievement made so far?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The surveys in the Chenab Basin, with
a view to identifying hydro-electric
projects in J & K State are being con-
ducted by the Government of India
and the Government of J & K. The
surveys in the Ravi and Jhelam Basing
are being conducted by the State au-
thorities themselves.

(b) Yes, Sir. The Central Water
Commission has an Investigation Cir-
cle at Jammu for investigation .of
hydro-electric projects on the river
Chenab in J & K State. These investi-
gations were started in June, 1961. The
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details of the Investigations of dhydro
electric projects conducted by the

Central Water Commission in J&K
are given below:

(1) Dul-Hasti Project (350 MW)
(2) Ratle Project (170 MW)
(3) Bursar (296 MW)

(4) mddm (_3-;5MW) "
{5) Baglehar Project (220 MW) .
(6) Sawalkot (200 MW)

. Feasibility report has been prepared.
. Preliminary Project Report has been prepared.

. Investigations on three dam sites, viz., Bursar,

Tillar and Nagar were carried out and
abandoned on _account of geological con-

siderations. The detailed investigations on
the fourth alternative site viz., Hanzal are
in progress since July, 1g71. The draft
feasibility report of the project is expected
to be prepared during 1978-79.

Field Investigations are in progress. Draft

prepared by February, 1979.

1

. { preliminary reports are expected to be
£
J
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Statement made by Health Minister in
Londen

2019. SHRI K. LAKKAFPA,;
SHRI P. 8. RAMALINGAM:

Will the Minister of HOME AF-
FAIRS be pleased to state:

2690 LS—5

(a) whether Government's atten-
tion has been drawn to the recent
statement made by the Union Health
Minister at London stating English is
“Rani” and Tami] is “Dasi”; and

(b) if so, what is the reaction of
the Government?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(BHRI DHANIK LAL MANDAL): (a)
and (b). The Union Uealth Minlster,
during his visit to London, had spo-
ken about the language problem on
various  occasions. All that he had
stated was that all regional languages
of India were equally dear to him,
and that it was an irony that English,
which is a foreign language, had been
placed at a high pedestal as if it was
a Rani’ and the other Indian langu-
ages relegated to the status of ‘Nauka-
ranis’.

Investigation inte Charges against a
Former Chief Justice

2020. SHRI K. MAYATHEVAR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of caseg pertaining
to the then Chief Justice of Tamil
Nadu which have been fully investi-
gated by the Central and State Gov-
ernments and charge-sheets flled; and

(b) the stage of trial of each such
case?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S, D. PATIL): (a) and (b).
The Central Bureau of Investigation
registered, for investigation on
24-2-1976, one case against Shri K.
Veeraswami, former Chief Justice of
the Madras High Court with respect to
B8 allegations.

Investigation into six of these alle-
gations has sincg been completed, and
the report submitted by the CBI is
under legal scrutiny; the legal advice
is awaited,

The remaining two allegations are
still under investigation,
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Safeguards of C.SLR. Employees

2021. SHRI K. RAMAMURTHY:
Will the Minister of PLANNING be
pleased to state:

(a) whether the Supreme Court has
held that CSIR is neither “Govern-
ment” nor “Statutory body” to attract
article 12 of the Consfitution by the
affected staff of CSIR for legal
remedy;

(b) whether the Madrag High Court
has held that the CSIR is not “Indus-
try” to attract the Industrial Dispute
Act by the affected staff of CSIR for
statutory remedy; angd

(¢) if so, what is the legal remedy
provided to over 20000 CSIR em-
ployees to safeguard themselves from

‘any dictatorial tyranny of the CSIR

authorities, especially in matters con-
cerning termination of service sus.
pension, denial of due promotion ete.?

THE PRIME MINISTER (SHRI
MORARJI DESAI: (a) Yes, Sir. It
has been held by the Supreme Court
that the CSIR does not have a statu-
tory character. It has further been
held that the CSIR is not an authority
within the meaning of Article 12 of
the Constitution,

(b) It has been held by the Mad-
ras High Court that the “CSIR Mad-
ras Complex” is not an ‘Industry’
either for the purposes of Industrial
Disputes Act or the Trade Unions Act.

(c) Legal remedy available to
CSIR employees is by way of civil
suits,
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Representation from Honorary General

Secretary, Bahgalpur Powerloom
Weavers' Association

2024. SHRI A. K. ROY: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether a copy of the represen-
tation No. 4/26 dated the 19th April,
1977 from Honorary General Secretary,
Bhagalpur Powerloom Weavers', Asso-
ciation, Nath Nagar, Bhagalpur has
been received by him;

(b) if so, what are their problems
and grievances; and

(c) the action taken by Government
to solve their problems?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir.

(b) The Association has referred to
the problems relating to the supply of
cotton yarn, staple yarn, providing
processing of facilities, loans from
banks at co i 1 rates of interest,
removal of local taxes and assistance
for marketing of cloth.

(¢) The Textile Commissioner has
taken up with the spinning mills in
the Eastern Region the matter regarde
ing supply of yarn directly to the
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weavers' Association at ex-mil]l rates
with a view to eliminate middlemen’s
profit. The Textile Commissioner has
explained to the representatives of
the Bhagalpur Powerloom  Weavers'
Association that matters like provid-
ing processing facilities, bank loans at
concessional rates of interest, market-
ing arrangements etc. are within the
purview of the State Governments and
as such could be taken up by them as
part of the development scheme for
the decentraliseq sector.

Ahemand Wollen Mill
{Maharashtra)

Ambernath

2025. SHRI R. K. MHALGI: Wil
the Minister of INDUSTRY" be pleased
to state:

(a) whether the Ahemand Woollen
Mill at Ambernath District Thana
(Maharashtray is an “evacuee-pro-
perty” worth Rupees two crores or so;

(b) the labour-potential of the said
Mill;

(c) the number of employees work-
ing at present in various sections of
the Mill; and

(d) what possibilities are being ex-
plored to utilize fully the labour poten-
tial of the said Mill?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Sir. Ahmed (not Ahemand) Woollen
Mill at Ambernath, District Thana,
(Maharashtra), is an evacuee property.
It comprises several undertakings.
According to the information furnish-
ed in September 1976, by the Syndicate
Bank, who have made considerable
advances to the Mill, the valuation of
the entire Ahmed Woollen Mill Com-
plex (land, building and riachinery)
was approximately Rupees 171 lakhs.

(b) The maximum number of wor-
kers employed by the Mill last year
wag 500. However, the present
strength of workers is about 327.

NOVEMBER 36, 1977
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(¢) The Sector-wise strength of
workers available is as under:—

Sectol No of
wurkers
Drawing 31
Spinning 45
Doublivg 41
Winding 17
Reeling and
Bundling 17
Maintenance 10

Weaving (Woollin) 112 (three shifts®

Mending 24
Staff 30
ToraL . 927

(d) The management have been ask-
ed to make all efforts to utilise the
potential.

Closure of Textile Mills in Kerala

5026. SHRI VAYALAR RAVI: Will
the Minister of INDUSTRY be pleased
to refer to the reply given to Unstar-
red Questioon No. 2368 on 1st July,
1977 regarding closure oi textile mills
in Kerala and state what steps Gov-
ernment have taken to reopen the
closed textile mills in Kerala and pro-
vide employment to the unemployed
workers of these units?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): Out
of the six closed textile mills indicat-
ed in answer to Unstarred Question
No, 2368 answered in {he I.ok Sabha
on 1-7-1977. 3 mills have reported
These 3 mills arei—

(i) Trivandrum Spinning Mills
Ltd., Balaramapuram,

(ii) Kerala Lakshmi Millg, Trichur,
and

(lii) GTN Textiles Ltd., Alwaye.
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As regards remaining 3 mills, the
Government of Xerala have drawn up
schemes for reopeaing the mills under
State Textile Corporation,

Import of Cotion

2027. SHRI D. D. DESAI: Will tke
Minister of INDUSTRY be pleased to
state:

(a) the total quantity of cotton im-
ported during the last three years
year-wise and quality-wise;

(b) the prices paid for each quality,
year-wise;

(c) fhe prices prevailing in the
internal market for these varieties at
that fime; and

(d) the losseg bornmg by the Cotton
Corporation of India or the subsidies
given by Government in regard to each
variety in each year?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Total quantity of cotton imporied dur-
ing the last three years; year-wise and
quality-wise is as follows:

Quantity i bales of

Ctton Year . 170 Kgs. each
(Sept.—August) Quality
Quantity
197475 - . Sudan Extra long staple . 17,313
Pakistan Medium staple . a 98,000
Torat 1,15,313
(9?5-76 . Pakistan Medium staple . 1,02,000
Egyptian Extra long staple 23,335
Sudan Extra long staple . 40,665
ToraL 1,66,000
w77 . Sudan long staple . 12,768
Global Medium staple 3,635,000
Global Short Medium . 4,40,232
TotaL 8,18.000
(b) Awverage price paid on F. O. B. hasis vear-wisc foc the above varieties was as under -
Price i Rs. per Candy
1974-75 Sudan Extra long staple . R‘;.;m
Pakistan Mredium staple . 2619
19%5-76 Stbart Extr's lohg staple . 6320
Egyptian Exira long staple 10035
Pakistan Medium staple . iB1g
11577 Sudiin forg stple . : 7474
St Meiindy staple . . s . 5002
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c) Average prices prevailing in the internal market lor these varicties at that time were as
follows :--
Price in Rs. per Candy
Cott'n Year Variety Price
- Sudan Extralong staple . 5,,00}1:1“, import expenses.
il Pakistan Medium staple . 2,619
Sudan Extra long staple 6,320) Plus  import
197577 Egyptian Extra long staple lt;,us-s - expenses.
Pakistan Medium staple . 2,700 ) Only
Sudan Long staple ) 7.474) Plus  import ex-
M Global Medium 3 4 in e
Global Short medium staple 1,800

(d) Loses suffered by the Cotton Corporation of India or the subsidies given by Government i
regard to each variety in each year were as follows :--

- Sudan Extra long staple
197475 Pakistan Medium staple
Sudan Extra long staple
197576 Egyptian Extralong staple
Pakistan Medium staple .
197677 - Sudan long staple .

Global Medium staple

Global Short medium staple

«Craft India 77 Exhibition

2028. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state:

(a) whether it is a fact that ‘Craft
India 77 Exhibition was held in Bom-
bay between January—March, 1:97'1
and organized by Crafts India Society
of Delhi:

(b) whether this Exhibition was fina-
nced partly by the Union Government
Stall ‘money from State Government,

— e —

Nil
Nil

Nil

Nil

Exact amount of loss has not yet
been worked out.

Exact amount »f loss or
. to be given by  Government
. to the Cotton Corporation of
India on the sale of imported
cotton will be known only on
completion of sales which are i
progress.

However, the Govt. has already
made a part reimbursement of
Rs. 41 crores to the, Cotton
Corporation of India as subsidy
on imported cotton.

subsidy

Shop Units and admission gate-money;
and

(c) if so, how much income accrued
to the Society and for what purpose
would the same be used?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir.

(b) and (c). Since the organisers of
the Bxhibition were a private party,
Government kas no loformaticn on the
income, expenditure and the puroses
tor which its profits, if any, were used.
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Proposal to reservation of certain

Types of Textile Production entirely
for Handloom Industry

2029, SHRI C. N. VISVANATHAN:

Will the Minister of INDUSTRY be

pleased to state:

(a) whether Government propose to
reserve certain types of textile produc-
tion entirely for the Handloom Indus-
try, leaving production meant for ex-
port to the textile mills;

(b) the essential features of the
scheme for reservation under cons;de—
ration; and

(c) the extent to which the Hand-
loom Industry has benefitted as a result
of specific measures taken during the
last seven' months?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Even at present, the following lines of
production are reserved for the hand-
loom sector. There are also sizeable
exports from the handloom sector.
There is no proposal for leaving ex-
port production to the textile mills:—

(i) Coloured sarees and sarees
with border restrictions,

(ii) Yarn dyeq dhoties;
(iii) Low-reed-pick cloth;
(iv) Dusters;

(v) Towels ang towelling cloth in
honeycomb weave and Erazha’
thortu;

(vi) Lungi; Sarong and Gamcha:

{(vii) Certain types of -Chaddar.
Bed Sheets and Bed (overs;

‘(viii) Table cloth and nnpkins:-.
(ix) Cloth of plain weave with'

warp and weft counts-80s ang. below;.

(x) Mashru cloth; and:
(xi) Crepe.
(b) DOgsl_pQ'I:_adnl.
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(c) During the first 7 months of the
financial year 1977-78, a number of
measures were taken o benefit the
handloom weavers. Two Intensive
Projects, one each for Kerals and Kar-
nataka were also sanctioned and
amount of Rs. 30 lakhs were disburs- .
ed for these two projects. Loans .
worth Rs. 5 crores were released to
the Governments of Tamil Nadu
(Rs. 3 crores), Kerala (Rs, 1.25 crores)
and West Bengal (R8. 75 lakhs) for
enabling them to assist Apex Co-
operative Institutions to procure accu-
mulated stocks of handloom cloth
from Primary Societies. In addition,
a sum of Rs. 50 lakhs was paid to the.
National Co-operative Development
Corporation to enable them to expand
thier scheme for share participation
in weavers co-operative spinning mills
for helping expansion programme 10
attain economic size, In addition, a
sum of Rs. 1.39 crores was paid to 16
State Government/Union Territory
Admn. for giving loans to handloom
weavers for strengthening share capi-
tal base of Primary Weavers Co-ope-
rative Societies. Loang amounting to
Rs. 148 crores and Rs. 1.35 crores
have been paid to Apex Co-operative
Societies and Handloom Development
Corporations respectively for streng-
thening their share capital base. Fur-
ther, a sum of Rs. 74 lakhs has been
paid to Tamil Nadu, Andhra Pradesh,
Maharashtra, UP, Bihar and Pondi-
cherry towards subsidy on production
of janata dhoties and sarees for weaker
sections of the society. - The second
instalment of Central Government's
share amounting to Rs 22.50 lakhs
per Intensive Pro]ect has been paid
to the Governments of UP, Maharash-
tra; Bihdr and Tamil Nadu.

All the above releases are meant for
the economic benefit of the handicom
weavers and will enable them to in-
crease their production and sales and
thereby raise their standard of living.
As many as 100,000 weavers have been
brought into eo-operative fold in 1976-
77 anq it is proposed to bring 400,000
weavers into co-operafives during
1977-78. . The thyust of Gpyernment's
measures is to provide institutional
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support to the handloom weavers,
through eo-operatives and Handloom
Development Corporations in a phased
manner., This would enable the wea-
‘vers to secure their requiremerts of
raw material and credit and to be

given the required support on market-

ing of their produwets.
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Inadequate supply of Baw Jute to
Mills

2033. DR. BAPU KALDATY: Wil
the Minister of INDUSTRY be pleased
to state:

(a) whether there is mo set policy
of distribution of raw jute among the
working jute mills in the country;

(b) the reasons therefor; and’

(¢) whether a large number of Jute
Mills remain idle due to non-availabili-
ty of adequate supply of raw jute?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a) to
(c). The Jute Mills in the country
purchase raw jute from the market
depending upon their requirement
Distribution of raw jute among th2
working mills is, however, regulated
under provisions of law whenever
considered necessary.

Sometimes some financially weaker
millg cannot afford to buy raw jute at
the open market prices and conse-
quently they are unable to work ac-
cording to their full capacity, parti-
cularly during the loan periods.

NOVEMBER 30, 1977
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Proposals for financial assistance from
Nationa] Textiles Corporation

2036, SHRI SHANKERSINHJI VAG-
HELA: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether the National Textiles
Corporation of India has submitted
proposals to Government for receiving
assistance from the Industrial Develop-
ment Bank of India for financing
modernisation of textile mills;

(b) if so, the reaction of Government
thereto;, and

(c) amount of loan asked for by
N.T.C. and whether Government would
ensure its proper utilization for the
purpose for which it would be given
to N.T.C.?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (c). Government has issued orders
to the IDBI to the effect that the NTC
Mills would also be eligible for assist-
ance under the Soft Loan Scheme for
modernisation. The applications for
assistance under thig scheme are sub-
mitteq by the NTC directly to the
IDBI. The NTC has so far applied to
the IDBI for soft Inans totalling
Rs. 11241 lakhs, The pre-sanction

and post-sanction procedures cf IDBE
with regard to sanction and utilisation:
of loans applicable to the NTC Mills
will be the game ynder tbe scheme as
are applicable to mills in the private:
sector.
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Nen-availability of Permitted Explo-
sives affects Mining Activities

2038. SHRI AHMED M. PATEL:

SHRI SUKHDEO PRABAD
VERMA:

‘Will the Minister of ENERGY
fbe pleased to state:

(a) whether it ig a fact thet mining
activities have been severely hit as a
result of the non-availability of “per-
mitted explosives”; and

(b) if so, the action taken by the
{Government to solve the probiem?

THE MINISTER OF ENERGY (SHRI
‘P, RAMACHANDRAN): (a) Yes, Sir.
Due te reduced availability of permit-
ted explosives as a result of a strike
at the Gomia Explosives factory, the
loss of coal production was approxi-
mately one million tonnes. Production
-of certain other mineralg such as cop-
-per, zine, lead elc. was also affected.

‘(b) The procuremment of explosives
‘from other suppliers was stepped up to
‘the extent possible. Apart frem this,
a new explosives plant a: Korba is
likely te go into production im Dec.,
1977. Steps have also been taken to
set up additional explosives manufac-
‘turing capacity to meet the needs of
the ecoal industry.

‘Tapping of Private Caills by €. B. L
Police

2039. DR. BAPU KALDATY: Wil
the Minister of HOME AFFAIRS be
‘pleased to state:

(a) whether Central Bureau of In-
‘vestigation and other branches of
‘Central or loca]l police authorities are
-alloweq to tape private telephones;

(b) whether Government have re-
celved complaints in this regard; and

{c) what remedial action hag been
taken?

NOVEMBEER 30, 1977
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THE MINISTER OF STATE IN THE
MINISTRY OF HWOME AFFAIRS
(SHRI DHANIEK LAI, MANDAL): (a)
Sub-Section 2 of Section 5 of Indian
Telegraph Act, 1885 empowers the
Central Government or a State 'Gov-
ernment or any officer specially autho-
rised in this behalf by the Central
Government or g State Government to
order, under certain specified circum-
staneces, interception of telephonic con-
versation. Central Government have
not authorised CBI or other branches
of Central police to tape private tele-
phones,

(b)" Government’'s attention has been
drawn to s news-iltem published in
“Times of India” dated 19-10-77 regard-
ing alleged tapping of telephones of
Members of Parliament belonging to
Janata Party. Enquiries bhave rcvecl-
eq that the aBegations are unfounded.

(c) Does pot arise.

Plight of Handloom Weavers

2040. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of
INDUSTRY be pleased to state:

(a) whether the plight of three
crores of handloom weavers today is
mainly due to (i) ineffective Regula-
tory Laws which could not check the
unauthorised growth of powerloom
sector (ii) inability of the Government
in supplying the necessary inputg like
yarn dyes and other chemicals at ratesg
at par with those of mills along with
the necessary credit facilities; and

(b) if so, what steps ‘Government
have taken so far in order to enable
this cotfage industry of our country to
survive and succeed?

THE MWNISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) and (b). There are at present 3.8
midlion- handlooms in the couniry and
nearly 10 million people aft depen-
dent on this cottage industry for their
livelihood. To a certain degree; this
induitry has beett' hancieappeg by the
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growth of both authorisd and un-
authorised powerlooms which produce
somg of the varieties reserved for the
handloom secior. This industry is
also affected from time to time by
fluctuations in the prices of yarn par-
ticularly Cotton Yarn, and of dyes
and chemicalg,

Government have taken a number
of measures to develop the handloom
industry and its weavers. 21 Imten-
sive Development and 21 Export
Production Projects have been set up
under the handloom development pro-
gramme. In these projects, the imp-
lementing agency, usually State Hand-
loom Development Corporatiom, makes
arrangements for the supply of inputs
and credit, and for under-writing the
marketing of finished goods of the
weavers covered by the Project. In
addition, a massive programme for
revitalisation and restoration of work-
ing of dormant co-operative Societies,
besides formation of new ones has
been launched. As many as 1,00,000
weavers have been brought in to
the Coop. fold in 1876-77, and it is
proposed to bring 4,00,000 weavers in
Cooperatives guring 1977-78. Share
capital asisstance to the Apex Mar-
keting Arganisations for strenthening
the infra-structure of marketing
channels and for opening of new
showrooms and retail outlets have
been provided in the current vears
budget for the development of hand-
loom programme. Centres for pre-
loomn and post-loom processing are
also being set up in the country to
improve the strength and look  of
the handloom fabries.

A scheme of production of Janata
Cloth has been under implementation
since October 1976 and , target of
100 million metres per annum to be
reached by March, 1978 has been fix-
ed for this sector for the benefit of
the handloom weavers,

Government is also having a cons-
tant dialogue with the representatives
of textile industry, N.T.C., Co-opera-
tive Spinning Mills, etc. in order to

centain the prices ef essantial raw
materials reguired by the handloom
iadustry.

Arrangements have been evolved in
consultation with the State Govern-
ments and the industry for State
Apex Organisations to lift yarn direct-
ly from the mills in bulk, at ex-
mill rates. This wauld give some-
relief in case of increase in open
market prices of yarn, andfor difficul-
ties of availability.

Organised Credit for handloom
weavers has to be secured either
through the R.BI. Scheme of kand-
loom finance, in respect of Co-opera-
tive Societies of handloom weavers, or
through Cemmercial Banks, for
weavers outside the co-operative fold.
The volume of R.B.I, Credit has been
stepped up from Rs. 20 crores in 1976-
77 to Rs. 40 crores in the current year,
and is proposed to be further increas-
ed. Commercial Bank lending is also
being stepped up by linking weavers
with the State Handloom Develop-
ment Carporations in increasing
measure.

The provision for the above pro-
grammes in the Central Plan, has
been doubled from Rs. 10 crores in
1976-77 to Rs. 20 crores in 1977-T8.

Take over of Jute Industry facing
crisis in West Bengal

2041. SHRI SHYAM SUNDER
GUPTA: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government are aware
that Jute Industry in West Bengal has
been facing crisis;

(b) whether production of Jube was
not satisfactory durinng the last 6
months angd if so, the reasong therefor;
and

(¢) whether Government propose to
take over the Jute Industry in view of
the crisis in that industry and if not,
the reasens fherefor? .



155 Written Answers

THE MINISTER OF INDUSTRY
{SHRI GEORGE FERNANDES):
(a) Government is aware that Jute
‘Industry in West Bengal has been
passing through difficult times.

(b) During the 6 monthg Apr_il—
‘September 1977, the production of jute
goods averaged 93.5 thousand tonnes
per month as against the average pro-
duction of 926 thousand tcnnes per
month  during the corresponding

period of 1976.

(¢) There is n0 pru;_:osal at present
to take over the jute industry and
efforts are being made to solve the
problems facing the industry.

Abandonment of Cotton Monopoly
‘Purchase Scheme by Maharashtra
Government

2042. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
INDUSTRY be pleased to state:

(a) whether the Maharashtra State
Government has abandoned the cotton
monopoly purchase scheme;

(b) if so, whether it is because of
the failure of the Union Government
to extend any financial help to the
‘State Government for the continuance
of the scheme, if so, the details there-
-of;

(¢) whether Government are aware
that the cotton growers in the State
have been observing demonstration
-since then demanding the re-introduc-
tion of the scheme; and

(d) if so, the details and Union Gov-
ernment’s reaction thereto?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) The Maharashtra Government
“have suspended the scheme for mono-
poly procurement of cotton from 17th
August, 1977 to 30th June, 1978.

(b) The Reserve Bank of India did
not agree to extend financial assis-
tance to the cotton monopoly procure-
‘ment scheme unless its monopoly
-character was given up.

NOVEMBER 30, 1977
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(c) and (d). Government is not
aware of any demonstrations by cot-
ton growers of Maharashtra  for re-
introduction of the scheme,

Loss of Textile Mills under National
Textile Corporatiop in Madhya
Pradesh

2043. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
INDUSTRY be pleased to state:

(a) whether seven textile mills un-
der National Textile Corporation in
Madhya Pradesh have been incurring
huge losses;

(b) if so the month-wise profit/loss
of these companies during the cur-
rent year;

(c) whether Government’s atten-
tion has been drawn to the allegation
that this heavy loss is due to the
mismanagement and wide-spread
corruption in the purchase of stores
and sale of cloth and yarn;

(b) if so, whether Government
have made any investigation into
these allegations; and

(e) if so, the details thereof and
the action being taken against the
culprits?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) and (b). Losses suffered by these
mills during the current year mcnth-
wise are as under:—

Month Loss

{Rs. in lakhs)

April, 1977 62- 54
May, 1977 6418
June, 1977 52' 19
July, 1977 38- 62
August. 1977 3758
September, 1977 41- 82
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(¢) Yes, Sir. Certain complaints al-
leging mismanagement in the pur-
chase of stores and sale of cloth have
been received,

(d) The investigations into the
allegations made are in progress.

(e) The details could be furnished
.only after completion of the investi-
_ gations.

' Closure of jute mills in West Bengal

2044. SHRI DINEN BHATTACHA-
RYA: Will the Minister of INDUSTRY
be pleased to state:

(a) whether several jute mills
ha]ve been closed down in West Ben-
gal;

(b) the reasons for the closure and
the number of workers lying idle due
to the closure;

(c) steps Government propose to
take to reopen these closed units;

(d) whether Government have re-
ceived any proposal from West Ben-
gal Government and the trade unions
in West Bengal to reopen these clos-
ed units; and

(e) if so, what are the proposals
and the reaction of Government to
these proposals?

* THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) and (b). The following statement
shows the jute mills in West Bengal
which are currently lying closed, the
approximate number of workers affec-
ted gnd the reasons for closure:—

Name of mill ‘Approx. No. of Reasons
Workers
Bharat 1600 Financial  crisis
Alexandra 2300 Deo.
Premchand 3250 De.
Naihati 3000 Labour Trouble
Kinnison . " 4500 Financial crisis
Naskarpara . . 2300 Labour  trouble.

(¢) to (e). The management of
Alexandra Jute Mill has been taken
over by the Government and entrus-
ted to Industrial Reconstruction Cor-
poration of India, It is expected that
this unit will start operations soon.

So far as Bharat Jute Mill is con-
cerned, the mill is not foung to be
viable enough for re-opening the
same,

As regards the other mills, the
Government of West Bengal is try-
ing to get them re-opened and Yor
this purpose they have been arrang-
ing meetings between the representa-

tives of labour, management,

bank-

ing institutions, etc.
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Steps to check rise in prices of Stain.
less Steel Utensils

2046. CHOWDHRY BALBIR
SINGH: Will the Minister of INDUS-
TRY be pleased to state: ~

(a) whether Government are aware
that with the adjustment of import
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duty on stainless steel, its priees which
had come down immediately after
the budget, have again gone high;
and

(b) if so, the steps Government
propose to take to arrest the rise in
the prices of stainless steel utensils?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) No, Sir. There has been no in-
crease in the prices of stainless steel.

(b) The question does not arise im
the above context.
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Amendment to Section 167 of Crimi-
nal Procedure Code

2048. DR. RAMJI SINGH: Will the
Minister of HOME AFFAIRS be
pleased. to state:

(a) whether the attention of Gov-
ernment has been drawn to the re-
cent reported judgement in Bihar
Bar Council Journal Reports, 1977
(June), in which the learned lord-
ships have held that under Section
167 Criminal Procedure Code on the
point of remand there is some defect,
which ig for the law makers to cor-
rect the same although it will create
awkward position in society; and

(b) whether Government propose
to enact a special provision for ad in-
terim charge-sheet on a prima facie
evidence to remove the lacuna of
Section 167 by amending Section 1737

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. FATEL): (a) and (b)
copy of the judgement has been asked
for from the State Government, which
is awaited.

2690 L5—&.
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Renovating of old Bridges in Kerala

2051. SHRI VAYALAR RAV]:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government of Kerala
has submitted any scheme to the Cen-
tral Government for rebuilding and
renovating the dangerous old bridzes
in that State;

(b) whether the State Government
have requested for any financial assis-
tance from the Centre for this pur-
pose; and

() if so, the details of the scheme
and Government’s reaction thereto?

THE MINISTER OF STATE 1IN
CHARGE OF THE MINISTRY OF
SHIFPING AND TRANSPORT
(SHRI CHAND RAM): (a) to (c).
A request has been received from
the State Government for special
assistance of Rs. 25 crores partly as
grant and partly as loan for the
widening and reconstruction of a
number of bridges and cuiverts on
State roads in Kerala. As these in-
vestments fall within the State plan,
no additional Central assistance is
admissible for financing these outlays
over and above Central plan assisiance
under the Gadgil formula, These rio-
jects will be discussed with the State
authorities in the course of formula-
tion of the Annual Plan for 1978-79
and the Five Year Plan for 1978--83. to
ensure that urgent work on brid«es and
culverts in a state of serious disrepair
is given due priority within in State's
plans,

Representation regarding grievances
of cooks in Training Battalion No. 2

2053. SHRI R. K. MHALGI: Will
the Minister of DEFENCE be pleased
to state:

(a) whether Government have re-
ceived written representations in the
month of September regarding griev-
ances of cooks in Training Battalion
Bombay Engineering Group, Kirkee,
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Pune and grievances of civilian Em-
ployees of B.E.G. Kirkee, Pune; and

(b) if so, what action have Govern-
ment taken or propose to take?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). A representation, dated 2lst
September, 1977, from Shri Y. V. Pat-
wardhan, a Trade Unionist resident of
Pune, was received by the Govern-
ment. The grievances represented
threin are as under : —

(i) paid weekly holidays are not
granted to cooks.

(ii) officials of the Trg. Bn. are
forcing group ‘D’ employees to get
themselves insured with an ex-ser-
viceman,

(iii) employees are not allowed to
elect their representatives in the
welfare Committee.

(iv) claims for salary, leave, pro-
vident fund etc. are kept pending.

(v) many of the employees have
not receiveq the salary as per the
Revised Pay Rules, 1973.

The grievances have been examined
in consultation with the Commandant,
Bombay Engineer Group Cenire and
the position is as under :—

(i) The weekly offs to cooks have
been restored.

(ii) LIC official was permitted to
address the sub units on the advan-
tages of insurance policy. There was
no compulsion,

(iii) There are four employees’
representatives in the Welfare
Committee of whom one is nomi-
nated and the rest are elected.
There has been no complaint from
the staff in the monthly civilian
sammelans held in the Unit.

(iv) There has been no complaint
to the Officer regard-
ing delay in settlement of claims.
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(v) There are only 3 cases of pay
fixation under Revised Pay Scaies,
1973, of employees who were trans-
ferred from other Units to the Bom-
bay Engineer Group.

Recruitment in Army from Palam-
pur and Simla

2054. SHRI DURGA CHAND: Wil
the Minister of DEFENCE be pleased

to state:

(a) the number of posts in the Army
in different trades allotted for recruit-
ment from Palampur and Simla sepa-
rately during the years 1975, 1976 and
1977;

(b) what is the number of persons
selected for those posts, trade-wise in
each year;

(c¢) what is the number of persons
selected by the Recruiting Officer in-
charge but finally rejected in Medical
test at Palampur and Simla; and

(d) whether Government have re-
ceived any complaint in the method
of selection at Palampur and Simla,
if so, the contents thereof and what
action Government propose to take in
the matter?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to
(d). Information is being collected and
will be laid on the table of the House.

Policy for giving priorities to forest
Industries in the Hill areas

2055. SHRI DURGA CHAND : Will
the Minister of INDUSTRY be pleased
to state:

(a) whether Government are formu-
lating any policy for giving priority
to forest based industries in the Hilly
areas;

(b) if so, the details thereof: and

(c) the allocation made for these
industries during the current plan
period?
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THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) : (a)
and (b). Specific programmes and
policies for the next Five Year Plan
are yet to be formulated. It is, there-
fore, not possible at thig stage to indi-
cate policy and programme content of
forest based industries in the hilly
areas in the next plan, It is, however,
expected that for the development of
the hilly areas, for finding gainful
employment to the local tribals and
other inhabitants and to add value to
the forest produce, development of the
forest and forest based industries
would, inter alia, continue to engage
the attention of the Government.

(c) No predetermined allocations
have been ear-marked in the current
plan for the forest based industries in
the hilly areas. However, priority is
being accorded in the mnatter of allo-
cation of funds for individual project/
scheme coming up in the hilly areas.
Introduction of ropeways for the de-
velopment of Communications with
Hilly areas.

Introduction of rope ways for the
development of Communicationg
Hilly areas

2056. SHRT DURGA CHAND: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have for-
mulated any programme for introduc-
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ing ropeways both gravitational and
electricity operated for the devel_op
ment of communication in the Hilly
areas.

(b) if so, the details thereof;

(¢) whether any survey in this re-
gard has been made or proposed to
be made in Himachal Pradesh; and

(d) if so, the details thereof? .

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) and (b). A num-
of ropeway surveys are in progress
under the regional plan of North
Eastern Council. The details of these
schemes are indicated in the annexed
statement.

(c) and (d). The Himachal Pradesh
State Plan under Tourism includes a
scheme for “installation of ropeway/
1ift” at Simla. Against Fifth Five
Year Plan outlay of Rs. 23.25 lakhs,
the estimated expenditure from 1974-
75 to 1976-77 was Rs. 7.85 lakhs and
the outlay proposed for 1977-T8 was
Rs. 6.73 lakhs. According to the infor-
mation supplied to the Planning Com-
mission by representatives nf the State
Government at the last Annual Plan
discussions, two lifts at Simla had
been completed and opencd to tourists.
It was proposed to take the work
relating to a ropeway at Simla in
1977-78 for which preliminaries were
faken up in 1976-77.

Statement
Name of the Project Location  East Cost Expenditure Remarks
upto 3/77 *

1. Detailed Project report for Icha- Meghalaya 10°85* 10°go Survey is completed.

mati-Bumihat ropewav Report awaited,
t. Preliminary reconnaisance and

feasibility survey

(a) Naginimara to Borjan Nagaland 050 .o

(6) Aizawl-Sairang Mizoram 014

(¢) Lanka-Garampani ., ' Assam 0 08 we

(d) Ukhrul-Liatan-Kangpokpi Manipur 0-02 002

——————

10°92

*Total estimated cost was Ras. 12100 lakhs. A sum of Rs. 1+ 15 lakhs was spent in 1973-74.
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Traffic on Konkan Line

2059. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether Government are
aware that the Mugal Lines are
operating only two ships on Konkan
Line with the result that the ships
are unable to cope up with the traffic
on the line;

(b) whether Government are aware,
that the ships operated by Mugal
Lines have a long draught and
therefore they are unable to call on
many ports on the West coast of
Konkan;

(¢) whether Government propose
to direct the Muga] Lines to intro-
duce more ships and with small
draught on Konkan Line; and

(d) whether Government would
consider introducing hover-craft or
hydrofile service on the Konkan Line
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so as to avoid inconvenience of the
passengers and give relief to Konkan
People?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) The two vessels
“Konkan Sewak” and “Konkan
Shakti” being operated by Mogul Line
on the Konkan Coast between Bom-
bay and Panaji have got sufficient
capacity to cope up with the traffic.
In fact that capacity is not fully uti-
lized.

(b) The ships call at Jaigad, dMuza-
kazi/Jaitapur, Vijaydurg and Deogad.
They do not call at other ports be-
cause of limited transit time for a
daily service and not because of draft
restrictions,

(c) No, Sir.

(d) Introduction of hover-craft for
hydrofoil service would prove very
expensive, No particular inconvenience
is being caused to passengers,

Export of Ilmenite

2060. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) the total quantity of ilmenite
exported during last three years, pro-
duced from the beach sands of the
West coasts of Kerala and Tamil
Nadu;

(b} what is the percentage of
ilmenite content available in the
beach zands of Kerala and Tamil
Nadu; f

(c) whether the ilmenite produced
from beach sands of Kerala and
Tamil Nadu is of much higher grade
and quality than the ilmenite avail-
able on the coastal tracts of Ratnagiri
district in Maharashtra; and
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(d) if so, the reasons for the sup-
erior quality of ilmenite from sands
of Kerala and Tamil Nadu being ex-
ported and ilmenite of inferior qua-
lity as is available on coastal tracts
of Ratnagiri district is reserved for
the State as stated in reply to Un-
starred Question No. 6026 part (d)
on the 3rd August, 18777

THE PRIME MINISTER (SHRI
MORARJ] DESAI) : (a) The details
of total quantity of ilmenite exported
during the last three years, produced
from the beach sands of the West
coasts of Kerala and Tamil Nadu are
as under :

Year K-rala Tamil Total
Nata
M.T. M.T. M.T.
197475 91,593 $n0i0 LG 68
197576 43.065 18,064 G129
1976-77 B3.0flo 54400 118389

(b) On the basis of typical analysis,
the ilmenite content in the beach
sands of Kerala and Tamil Nadu is
around 50 per cent and 60 per cent
respectively. These figures arz prone
to wvariations.

(c) Yes, Sir.

(d) Ratnagiri ilmenite contains a
higher content of mangan=se and chro-
mium, which render the mineral ditfi-
cult for use in industry, It is, there-
fore, comparatively difficult to market
it in the international market. In view
of this and the low ilmenite content
and absence in appreciable quantities
of associated minerals like Rufile,
Zircon and Sillimanite, in Ratnagiri
beach sands deposits, it will not be
economically viable to produce ilme-
nite for export. On the other hand, the
ilmenite produced from the West
coasts of Kerala and Tamil Nadu has
better acceptability in the export mar-
ket in view of higher content of tita-
nium dioxide.
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In terms of Industrial Policy Reso-
lution, 1956 of the Government of
India, exploitation of scheduled mine-
rals available in the country under the
Atomic Energy (Control of Produc-
tion and Use) Order, 1953, which in-
cludes ilmenite, is reserved for State;
Thus, no private parties are allowed
to mine or export the minerals,

Applications to set up industries In
Towns with less than five lakhs
population

2061. SHRI MOHD. HAYAT ALI:
Will the Minister of INDUSTRY
. be pleased to state:

(a) the number of applications for
issue of Industrial licences to units
proposing to set up Industries in
towns with less than five lakhs
population received from March, 1977,

(b) how many have been granted
permission and how many are pend-
ing for consideration; and

(c) when the decision on all the
applications will be finalised?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) : (a)
to (c). Statistics on industria] licens-
ing applications are maintained on
statewise basic. Generally, transfer of
location within the same state is also

“being agreed to on a liberal basis if
the State Govenment agrees and there
are no objections from the techno-
economic angle. Specific information
regarding applications for units pro-
posed to be set up in towns with less
than 5 lakhs populations is not main-
tained centrally. However, during the
period from 1st March, 1977 to 31st
October, 1977, a total number of 794
applications for industrial licences
were received. Out of these applica-
tions, 138 have been approved, 103 re-
jected and 77 otherwise disposed of
(Licence not required/exempted from
licensing provisions, applications treat-
ed as withdrawn/cancelled /closed
ete). The remaining applications are

at various stages of consideration and
every effort is being made to dispase
of the pending applications as expe-
ditiously as possible.

Progress in making India’s first 400-
KV Class Transformer by B.H.E.L.
Industry

2062. SHRI DHARM VIR VASISHT:
Will the Minister of INDUSTRY be
pleased to state:

(a) the progress made in the manu-
facture of India’s First 400-KV Class
Transformer by B.H.EL.; and

(b) whether this has foreign ex-
pori Potential?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) : (a)
BHEL has successfully manufactured’
the first 400 KV 240 MVA transformer
for the Obra Thermal Power Statiom
in UP. in March, 1977 and a second
unit was successfully tested in Sep-
tember, 1977. They plan to produce
about five 400 KV class transformers
during the current year.

(b) : Yes, Sir,
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Monopoly over production of Tin Cans
by M/s. Metal Box Co. Lid.

2068. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is m fact that Metal
Box Co. Ltd, a British controlled
company is enjoying a big monopoly
over production of packaging mate-
rial, specially in tin cans;

(b) whether it is also a fact that
they are producing substantially sub-
standard products; as a result of this,
the food canning industry is suffer-
ing from a severe set back;

(c) is it a fact that tin cans after
sometime when used are showing
rusts and giving metallic smell;

(d) is it also a fact that several
overseag orderg of tinned fruits have
been rejected on account of these;
and

(e) if so, what are the results

thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) : (a)
No, Sir The production of tin con-
tainers by M/s. Metal Box Company
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of India Ltd. is less than 50 per cent
of the total production of the country.

(b) and (c). No such complaints
have been received by Government,

(d) and (e). The Government are
not aware of cases of rejection of ship-
ment of tinned fruits on account of
use of sub-standard tin containers
supplied by M/s. Metal Box Company
of India Ltd. However, there have
been cases of rejection of consign-
ments of mango juice shipped to the
U.SSR. during the year 1976-77 on
account of high tin pick-up. Also a
few consignments of pickles which
were packed in tins and shipped to
~U.K. were rejected on account of
Lead pick-up in cans, In these cases,
supply of cans were made by more than
one fabricator and the blame cannot
be put on any one company.

Dismissal of Mazdoors in Andaman
and Nicobar

2069. SHRI MANORANJAN BHAK-
TA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the total number of Mazdoors
in the different Departments of Anda-
man and Nicobar Administration
who were either dismissed or retren-
ched or punished otherwise, during
the Emergency; and

(b) whether their cases were re-
viewed after the Emergency and if
50, how many of them were rein-
stated and if not, the reasons there-
for?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). No Mazdoor of Anda-
man and Nicobar Administration was
dismissed or retrenched during emer-
gency. However, three persons lost
lien on their services as they were
arrested under MISA for being mem-
bers of banned organisation. They
were allowed to join duties after their
release,
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Plan to treble coal output at Chinakari

2072. SHRI M. RAM GOPAL
REDDY: Will the Minister of ENER-
+GY be pleased to state:

(a) whether Government have a
plan to treble coal output at China-
kuri; and

(b) if so, the main features
thereof?
THE MINISTER OF ENERGY

(SHRI P. RAMACHANDRAN) : (a)
.and (b). Chinakuri I and II pit col-
liery of Eastern Coalfields ~Limited
produces 0.34 million tonnes of coal
per annum—~0.18 million tonnes of
blendable coking coal and 0.16 million
tonnes of superior quality non-coking
coal. A reorganisation proposal of the
colliery was sanctioned in June, 1975
for a production of 1 million tonnes
per annum—0.7 million tonnes blend-
able coking coal and 0.3 million tonnes
non-coking coal at an estimated in-
vestment of Rs. 8.43 crores. The man-
power requirement for the target pro-
duction will be 3417. The reorganisa-
tion work ig in progress,

Canadian Cooperation in Nuclear Field

2073. SHRI K. MALLANNA: Will
the Minister of ATOMIC ENERGY
be pleased to state:

(a) whether there are indications
that Canada might like to resume co-

operation with India in the nuclear
field; and

(b) if so, the details thereof?
THE PRIME MINISTER (SHRI

MORARJI DESAI): (a) and (b).
After the talks held between Prime
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Minister Trudeau of Canada and my-
self in London during the Common-
wealth Prime Ministers' Conference
in May, 1977, he has publicly stated,
and which I have publicly confirmed,
that a basis for discussing the resump-
tion of co-operation in the nuclear
field now exists.

Shortage of HMT Watches

2074. SHRI MANI RAM BAGRI:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether there is shortage of
HMT watches;

(b) how Governmen; propose to sell
the watches in villages; and

(c) the number in a year and make
of watches manufactured in HMT fac-
tory Srinagar?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) : (a)
and (b). Yes, Sir. Government have
taken steps to augment production
and sale of HMT Watches. The project
for manufacture of additional two mil-
lion watches a year has been sanc-
tioned. In addition steps have been
taken through imports for augmenting
availability of HMT watches, Action
is also in progress for increasing mar-
keting outlets including sale; throuch
postal mail order for extending the
availability of watches in rural areas.

(¢) During the year 1975-77 HMT
watch factory Srinagar have manu-
factured the following watches : —

Name of make

Nons.
nrodu ced
CHINAR 35510
NISHAT Luminous 139449
NISHAT —Non-Luminous 10171
JHELUM ILumiron:s 10
JHELUM~—Nor-Luminous 540
VIJAY 34570
AVINASH 23570
ToTAL 243820
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Preventive Detention

2078, SHRI VAYALAR RAVI: wil
the Minister of HOME AFFAIRS be
pleased to state: h

(a) whether Government propose to
invoke Preventive Detention to deal
with anti-social elements and economic
offenders; and

{b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). The matter is under active
consideration of the Government and
specific proposals in this respect will
‘be brought before the House in due
-gourse.
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Assistance from International Institu-
tions for development of projects in
‘States

2079. SHRI DURGA CHAND: Wil
the Minister of PLANNING be plcased
to state:

(a) whether collaboration .echni-
cal assistance and financial aid from
International Institutions have been
obtained for taking up various projects
of development in various States;

(b) if so, what are the States and
what are the projects for which foreign
collaboration has been obtained during
the last three years; and

(c) whether there is any proposal
to seek foreign collaboration for tak-
ing up some developmental project in
Himachal Pradesh, if so, the details
thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (c). Ipfor-
mation is being collected and will he
placed on the Table of the House as
soon as it is received.
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“Production of Nuclear Arms for peace-
ful purposes

2081, SHRI MANORANJAN BHA-
KTA: Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether Government have re-
-cently taken a decision regarding pro-
duction of nuclear arms and use of
nuclear arms ang use of nuclear energy
Yor peaceful purposes; and

(b) if so, full details and justifica-
tions thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). Gov-
ernment adheres to the policv that ato-
mic energy should be utilized only for
‘peaceful purposes.

Increasing the Strength of Delhi Police

2082. SHRI MANORANJAN BHA-
KTA: Will the Minister of HOME
AFFAIRS be pleased to state-

(a) whether the present strength of
the Delhi Police is insufficient to cope
with the law and order problems of
the capital;

(b) if so, is there a proposal to in-
crease the strength of Delhi Police and
if so, the details thereof; and

(¢) whether some new police sta-
tions are being set up and night police
patrolling will be introduced in the
city to combat crime and if so, the
details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (¢). The question of increasing the
strength of the Delhi Police and open-
ing new police stations is wunder
review by Delhi Administration. Night
patrolling is already in force.

International conference held to ex-
plore alternative source of emergy

2083. SHRI MANORANJAN BHA-
KTA: Will the Minister of ENERGY
be pleased to state:

(a) whether an International Con-
ference was held recently to explore
alternative source of energy;

(b) whether India participated in
the said Conference; and

(c) the contributions made by India
therein and the outcome of the Con-
ference?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a),
Yes, Sir. The Tenth World Energy
Conference was held at Istanbul (Tur-
key) from 19th to 23=d September,
1977,

(b) Yes, Sir.
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(¢) India had presented two Papers
for the Conference discussing the
Indian Energy Scene and Indian Dele-
gates were selected to be panel mem-
bers in some of the Round Tables cons-
{ituted to discuss various issues and an
Indian Delegate participated in the
Conservation Commission meeting of
the World Energy Conference.

The contributions of the Indian Dele-
Zates highlighted the efforts made by
developing countries like India to meet
their energy requirements in a ratio-
nal and economic manner and the
sontribution of Indian Delegates made
the Conference more aware of the
demangd for energy in developing count-
rles as well as of the growth trends
that are expected. The technical pro-
gress made, and the efforts under-way
to develop the energy potential in the
country were projected, and were
greatly appreciated by the Conference.

DTC Buses on Route No. 920

2084. SHRI MUEKHTIAR SINGH
MALIK: Will the Minister of SHIP-
PING AND TRANSPORT be pleased to
state:

{a) whether Government have re-
eeiveq complaints regarding irregular
functioning of bus route No. 920;

(b) whether representations have
been made to the DTC Authorities to
divert bug route No. 920 from Law-
rence Road to Rampura direct and
make it cheaper for the benefits of the
passengers; and

(c) it so, steps Government propose
to take in the matter?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) A representation has recently
been recelved by the Corporation for
diversion of this route via Ring Road
and New Moti Nazar to reduce the
tength of the route by about three
kilometres, with resultant decrease in
The fare payable.

NOVEMBER 30, 1977

Written Answers 192

(c) Steps have been taken for regu-
lar operation of the services by de-
ploying more dependable Lbuses and
making some adjustments in the runn-
ing time of buses on this route, The sug-
gestlon regarding dJiversion of the route
i1s being examined in all its details by
the Corporation.

Loss of Rs. 25 lakhs in Delhi State-
Industrial Development Corporafion in
trying out 20-point economic pro.
gramme

2085. SHRI MUKHTIAR SINGH
MALIK:
SHRI SHYAM SUNDAR GUP-
TA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Delhi State Industrial
Development Corporation hag suffered
a loss of Rs. 25 lakhs in trying out 20-
point economic programmes during
emergency,

(b) if so, whether Government have
inquired into the circumstances under
which this huge loss gccurred; ang

(¢) what action has been taken by
Government in this matter?

THE MINISTER OF INDUSTRY
(SHR!I GEORGE FERNANDES): (a).
No, Sir. However, in implementing
the ‘Shop at your Door' campaign to
provide goods at Cheaper rates to the
consumers, some losses were incurred.

(b) and (c). The exact loss would
be known when the audit report be-
comes available.

Power Generation in Tamil Nadu and
Apndhra Pradesh
2086. SHRI O. V. ALAGESAN:
DR. HENRY AUSTIN:

Will the Minister of ENERGY be
pleased to state:

(a) whether Government have ex-
pressed concern at the declining
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power generation in Tamil Nadu and
Andhra Pradesh;

(b) if so, the main reasons for this
decline; -

(c) whether Government have made
any enquiry about its decline; ang

(d) the steps being taken in this re-
gard?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a) to
(d). There has hke=n no decline in
power generation in Andhra Pradesh
this year. JIn Tamil Nadu also, gene-
ration had a rising trend till Septem-
ber, it came down in October and
November due to cyclone and labour
unrest. The situation is slowly return-
ing to normal and generation is pick-
ing up. -

Naga rebels headquarters near Burma
Border

2087. SHRI O. V. ALAGESAN:
SHRI K. LAKKAPPA:

Will the Minister of HOME AFFAIRS
be pleaseg to state:

(a) whether some Naga rebels have
set up headquarters near the Burma
border;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the steps being taken to curb
their activities?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
The Government is aware of the pre-
sence of some Indian Naga under-
ground in the Burmese territory across
our international border with Burma.

(b) and (c). Strict wvigil is being
maintaineg constantly all glong our
international border tp deal with their
undesirable activites,

2680 LS—

194

i W 3T (qR ek A §) § st

Tn / Seifaorr w21 w1 g G

2088. S IWEW : FT FEA
st WA Hefl a7 q@TF FT FAT FAT
fr -

(¥) wdo wrfo o fo FTH
¥ o 3w H gw feaw et
¥ &@WA ¥ f9T 1976-77 § T
T gaw fRar mr oA

(&) T@ @y & w1 wfa gl
g R

() #r aTe # AR I
sw % (i ¥ e dW ¥ T
-sfg'(iﬁw_q;(ﬁ Fefifao & @
T &7

gem Wt warer s (s
g wwEmn ) o (F)
ol LR C s S o
i, AR, FAAIT AT AR
#) sr foor ferm g Fﬁmﬁ‘
‘gz’ geadt s & fag
"miéo THe W o ¥ femr T
qr |1

(@) wagz, TR, T W
frgae ¥ WOW  AF FOIWEA
@ wwr g fw g A
IJT@EAT DA F AT wY F A,
1976 ¥ FH ST @ & | FEAR
HIX FEOETE ¥ gREUA A9 FR
¥ 1078 H TGV ¥ WA A B}
E

() o, @



195 Written Answers

Restructuring of Capital Siructure of
N.I.C.

2089, SHHRI M. RAM GOPAL RED-
DY: Will the Minister of INDUSTRY
be pleased to state:

(a) whether National Textile Cor-
poration has approached Government
to restructure the entire capital struc-
ture of its subsidiary Corporations,;
and

(b) if so, Government's decision
thereon?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). Yes, Sir. The National Tex-
tile Corporation had approached Gov-
ernment to replace the working capital
depleted in the nationalised mills due
to losses. The matter regarding Te-
structuring of the capital structure of
the N.T.C. Subsidiary Corporations is
under consideration of the Govern-
ment.

New Trick to Scuttle New Stamping
Order by Textile Milis

2090. SHRI DINEN BHATTACHA-
RYA: Will the Ministry of INDUSTRY
be pleased to state:

(a) whether it has come to the
notice of Government that textile
mills and distributors are trying to
scuttle new price stamping order;
and

(b) if so, the steps taken by Gov-
ernment to control this?

THE MINISTER OF INDUSTRY
(SHR] GEORGE FERNANDES): (a)
and (b). With a view to providing pro-
tection to the Consumer, Government
had introduced in July 1976 a scheme
for stamping of the maximum retail
price on non-controlled cotton cloth. It
was expected that {he trade shall act
prudently and work on reasonable
trade margins but this scheme proved
ineffective as the maximum retail
prices were stampeq at exorbilantly
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high levels to the detriment of the
interest of the consumer and Govern-
ment received complaints that 'n cer-
tain cases the profit exceeds 100 per
cent. To protect the consumer from
this exploitation, Government issued a
notification in September, 1977 requir-
ing the mills to stamp ex-mill price
plus excise incidence of the face plate
as well as on every metre of piece
length of cotton cloth. However Gov-
ernment received reporis that a section
of the Industry had started printing the
maximum retail price in addition to the
ex-mill price. Government therefore
issueq another notification in Octaeber.
1977 prohibiting the stamping of maxi-
mum retail price.

The scheme is intendei to bring
down the prices and restore to the
consumer his right to bargain. Al-
though there have been representa-
tions from the trade agairst this
scheme, its impact is yet to be asscssed
because the cloth with ex-mill price
stamping will take snme time more to
reach the retail outlets,
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Exerbitant Cost, Low Quality and

Technical Defects in the Production

of Hindustan Photo Films and other
Raw-Stock Film

2094. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state:

ta) whether Shri Bhaktavatsala
President of Film Federation of India
has written to the Union Minister of
Industry regarding exorbitant cost,
low quality and technical defects in
the production of Hindustan FPhoto
Films and of other raw stock film
manufacturing units in India;

(b) whether such complaints have
also been received from the Film
Industry; and

(¢) what action Government has
planned to solve these difficulties?

THE MINISTER OF INDUSTRY
(SHR] GEORGE FERNANDES): (2)
to (c¢). Complaints have been received
in the recent past from the President
of the Film Federation of India and
seme others regarding the quality, cost
and availability of the raw stock film
manufactured or processed by the
Hindustan Photo Filmsz Manufacturing

€ompany Ltd., (H.P.F.). The company

bas devised a sophisticated system of
quality control and has been able to
keep down the number of complaints
about defective film to about 0.62 per
cent of the total sales in 1977,

The prices of raw siock film manu-
factured by H. P, F. is based upon the
actual cost of production with a small
profit margin. As -egards colcur posi-
tive film, the sale prices are deperdent
upon the cost of the imported jumbo
film over which H.P.F. has no control.
There was some .lislocalion in sup-
plies of cine positive colour film due
to delayed arrivals of shipping during
the middle of the year. However,
H.P.F. has reported that at present raw
stock film of all types are easily avail-
able in the market.

Shortage of Power in M.P. for 157778

2095. DR. VASANT KUMAR PAN-
DIT: Will the Minister of ENERGY be
pleased to state:

(a) whether the average daily
power requirement has been assessed
for the year 1977-78 in Madhya Pra-
desh;

(b) considering the availability in
Madhya Pradesh, what would be the
extent of shortage;

. (c) whether the M. P, Electricity
Board have made any request for
assistance from neighbouring States
to meet the shortage; and

(d) if so, what steps have been
faken by Government in this regard?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir.

(b) Based on M.P. generalion and
availability of M.P. share from Rihand,
power shortage durinz the pext four
months of 1977-78 s estimated to be
about 3.7 million units a day.

(c) Yes, Sir.
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(d) Efforts have heen made by the
Gevernment to provide assistance from
the peighbouring Staieg to Madhya
Pradesh to meet the power deficit to
the extent possible. Assistance of 5-6
lakks units per day is presently Leing
given by Maharashtra to Madhya Pra-
desh. However, it has not been possi-
Me to meet the full power regquire-
ments and the State Government have
imposed power cuts, staggering of
leads ang peak Ioad restrictions.
Bharat Aluminium Company have also
been requested to reduce off-tske for
their newly comissioned second pot
line. The power gupply position is ex-
pected to improve hy Aptil, 1978 when
second 120 MW unit at Amarkantak is
scheduled for commissioning.

@etten Yarn Expert
2096. SHR] K. MALLANNA:
SHR] S. S. SOMANI:

Will the Minister of INDUSTRY be
pleaseg tc state:

(a) whether Government have
announced their policy regarding the
cotfon yarn export;

(b) whether priority has been
given for supplying yarn to weavers
at ex-mill rates by mills through
State level organisations;

(c) whether priority has also been
extended to handicraft industry; and

(d) if so, the details regarding the
pelicy of Government in this regard?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (d). To check the increase in the
prices of cotton yarn and to ensure
supplies to the decentralised sector of
the industry, Government banned the
export of cotton yarn (except folded
cotton yarn of 3 ply and higher ply
and tyre cord yarn) from 8-8-1977
until further orders.

In order to contain the rising prices
of yarn, the representatives of NTC
Mills, All India Cooperative Spinning
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Mills and the private seclor mills
agreed in their meeting with the 'Gov-
ernment on 6-7-1977 that they would
arrange to supply hank yam in bulk
quantities at ex-mil] rates on commer-
cial terms to the State Apex Sociefies
and State Handloom Developmeni Cor-
poration.

Handicrafts occupy & very impert-
ant place in the ecocomy of the count-
ry and all efforts are being made to
develop this industry. There is at pre-
sent no specific problem with regard to
supply of cotton yarn to this sector.

Imerease in Paper Preduction

2097. SHRI K. MALLANNA: Will the

Minister of INDUSTRY be pleased to
state:

(a) whether there has been in-
crease in the production of cerfain
varieties of paper during last three-
four months;

(b) if so, the details regarding the
varieties of such papers;

({c) whether it has been done with
the consent of Government and if not,
the reasons therefor; and

(d) the
thereto?

Government's reaction

THE MINISTER OF INDUSTRY "~
(SHR] GEORGE FERNANDES): {a)
and (b). There is no market increase
or decrease in the last 3 or 4 monfhs
in the production :'f paper and paper
board classifiej into four categeriass,
namely, (i) writing and rrinkmg
papers; (ii) wrapping snd packing
papers; (iii) paper boards and (iv)
miscellaneous papers.

(c) and (d), There is no control on
the produciion of paper and paper
board except for one variety, viz. white
printing paper. In the case of white
printing paper also only a minimum
level of production has been stipulated,
ang there can be no objection to higier
production,
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Lack of Ailtention to Leather Indus-
tries

2098. SHRI K. MALLANNA: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Central Government
as well as the State Governments have
not paid much attention to the lea-
ther industry compared to other
foreign exchange earners like jute,
tea, cashew etc ;

(b) whether this industry has been
earning a considerable amount of
foreign exchange though adopting
traditional and conventional methods;

(c) if so, the details regarding the
foreign exchange earned by this in-
dustry during the last three years;
and

(d) the details regarding the incen-
tives given to States, leading the lea-
ther exporfs?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
The Central Governineat as well as the
State Governments have been paying
due attentien to the development and
regulation of the leather industry. The
measures taken to oromole the growth
of the industry are briefly enumerated
below:—

(i) The Central Government have
set up the Bharat Leather Corpora-
tion, which is an apex body responsi-
ble for the over-all development of
the leather industry in the country
and for hastening the process of the
growth of the industry by creation of
suitable infrastructure for this pur-
pose. The Governmenis of Andhra
Pradesh Bihar, ¥arnalaka Msaha-
rashtra. Orissa, Uttar Pradesh and
West Bengal have already set up
State Leather Development Corpora-
tions for development of the indust-
ry in their respective States.

(ii) With a view to creale more
employment opportunities in the
leather industry and earn higher
foreign exchange, ‘Government have
banned export of raw hides and skins

ang imposed quota restrictions on
export of semi-finigshed leather,

(iii) Ap export duty of 25 per cent
is levieq on the export of semi-fini-
shed leather in order to mop up the
higher profits in s'ich exports and to
discourage exports of leather in semi-
finished condition,

(iv) In order fo encourage export
of finished leather and leather goods,
incentives, such ss cash compensato-
ry support, duty draw-back, air-
freight subsidy and import repleni-
shment, are allowed to manufactu-
rers and exporters.

(v) With a view to creating neces-
sary infrastructure for manufacture
of finisheq leather and leather goods,
the licensing procedure for establish-
ment of capacity for conversion of
semi-finished leather into finished
leather has been liberalised, and a
major portion of leather machinery
has been brought under Open Gene-
ral Licence.

(vi) In order {o help the cottage
and smal] scale ynits to switch over
iheir production from gemi-finished
leather to finisheg leather, five Com-
mon Facility Centres, one each in the
State of Andhra Pradesh, Bihar,
Tamil Nadu, Uttar Pradesh and West
Bengal, are being established by uti-
lising the Leather Development Fung
developed by the State Trading Cecr-
poration of India.

(vii) Two Export Promotion Coun-
cils, one each at Kanpur and Mad-
ras, are looking after the export
development of leathes and leather
goods industry. A Development
Counci] for Leather and Leather
Goods Industry has been constituted
under the Industries (Development
and Regulation) Act, 1951, to advise
the Central Government on mearures
necessary to improve and develop the
industry. The Central Leather Re-
search Institute ot Madras looks
after the technological development
of the industry.

(viii) The Leather Footwear In-
dustry is reserved or development in
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the small scale sector. However,
applications for expansion of existing
units as well as for setting up new
units in the orgamused sector are
considered exclusively for export
development and on the basis of 100
per cent export obligation suhject to
rejections not exceeding 5 per cent
of production. Exemption from pay-
ment of excise duty is also available
to units employing not more than 49
workers and uSing power not ex-
ceeding 2 H.P.

(by and (c). Leather and leather
goods industry has been earning con-
siderable amount of foreign exchange
by employing traditional and conven-
tion methods as also modern techniques
of production. The foreign exchange
earneq by the industry during the last
three years is as follows:—

1974-75 Rs. 165+ 66 crcres
197576 Rs. 222+ 69 crores
1976-77 Rs. 293- 10 crores

(d) No specia] incentive is given to
States leading in leather exports.

Per Capifa Allocations and Per Capita
Income for States

2099. SHRI CHITTA BASU:
SHRI RAMANAND TIWARY:

Will the Minister of PLANNING pe
pleased to state;

(a) the per capita plan allocations
for the States for each Five Year
Plan; and

(b) the per capita income in each
State during each plan period?

THE PRIME MINISTER (SHRIL
MORARJI DESAI): (a) and (b). Two
statements indicating (i) the Per Capi-
tal Plan allocations for the States for
each Five Year Plan and (ii) the Per
Capita Income in each State during
each Plan period are laid on the Table
of the House. [Placed in Library. See
No. LT.1212/17).
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Difficwities in setting up of Indus-
tries in Rural side for want ef Proper
Infra-Structure

2100. PROF. P. G. MAVALANKAR:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are aware
that several industrial units are un-
able to go to the rural side for expan-
sion or setting up of new industries
for want of necessary and proper
infra-structure;

(b) if so, the broad details of the
present phenomena in this regard;
and

(c) steps being taken by Govern-
ment to improve the situation in the
desired direction?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a).
to (c). Although ne specific cases have
been brought to notice, Government is
aware that the lack of adequate infras-
tructure by way of power, roads, com-
munication etc. in several rural areas
inhibits the development of industiry
in these areas. The primary responsi-
bility of providing infrastructure is
that of the State Governments with
whom the matter has been dis-
cussed at the meeting of the
State Industries Ministers in Sep-
tember, 1977. State Governmenis have
been asked to make adequate provi-
sions in their plans for the phased
develorment of infrastructure in rural
areas, giving priority to such areas as
have potential for industrial develop-
ment, In the first phase this is sought
to be achieved by identifying industrial
growth centres and ensuring the sup-
ply of infrastructure facilities at these
growth centres.

Buying of Modern Equipments for
LAF.

2101. PROF. P. G. MAVALANKAR:
Will the Minister of DEFENCE be
pleased to state:

(a) whether Government propose
to buy modern, sophisticated, techno-
logically upto date equipments and
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instruments for strengthening the
Indian Air Force;

(b) if so, broad indications thereto
giving such details of equipment and
cost as can be given without harm to
public interest; and

(c) whether Government consider
the Indian Air Force as at present to
be properly and fully equipped to
meet all possible contingencies?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
Government have been buying or
manufacturing more modern and
sophisticated equipment to improve the
effective of the IAF and will conti-
nue to do so.

(b) In the recent past some more
modern and sophisticated aircraft have
been inducted and proposals are under
consideration to updatz the aircraft in
use in some other colas. The IAF has
also been provided more modern missl-
less, radars and navigational aids.
This is a continuing process in the
management of the equipment.

(c) The IAF is equipped to meet the
likely contingencies.

T.V. Centre at Bhuvaneshwar

2102. SHRI SARAT KAR: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state
whether there is any proposal for set-
ting up Television Centre at Bhubane-
shwar in the near future?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI I. K.
ADVANI): No, Sir.

Experts Commission for Defence
Policy
2103. SHRI D. D. DESAI: Will the

Minister of DEFENCE be pelased to
state:

(a) whether Government propose
to appoint an experts Commissin te

prepare a defence poMcy perspective
for the 19808; and

(b) if so, the details thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No, Sir.
The formulation of the Defence Policy
of the country which is determined
in the light of the nature, magnitude
and configuration of likely threats and
counterveiling forces in the interna-
tional strategic environment is a con-
stant and continuous exercise which
is carried out in the Ministry of
Defence in consultation with the ex-
perts in the three Armed Services in
order to maintain our armed forces in
a state of constant preparedness.

(b) Does not arise.

Tripping of Power Generators in-
Therma] Power Planig

2104. SHRI D. D. DESAIL: Will the
Minister of ENERGY be pleased to.
state:

(a) whether Government  are
aware of the frequent tripping of
power generators in thermal power
plants; and

(b) if so, what steps are being
taken to reduce the incidence of trip-
ping?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). Yes, Sir. High Level Multi-
Disciplinary Teams consisting of re-
presentatives of Bharat Heavy Electri-
cals Limited, Instrumentation Limited,
Kota, Central Electricity Authority,
Consulting Engineers ang the concern-
ed State Electricity Boards have been
set up to identify the deficiencies in
the equipment, analyse the problems
in depth and to suggest/undertake
modifications/improvements in the
equipment/systems to improve the per-
formance of Thermal Power Plants.
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Guidelines issued Formu.
lation of Annual Plan for 1978-79

2105. SHRI D. D. DESAI: Will the
Minister of PLANNING be pleased to
state: ’

(a) whether Planning Commission
has issued guidelines in regard to
formulation of annual plan for 1978.
79; and

(b) if so the main features thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). Guide-
lines have been issued by the Planning
Commission for the preparation of the
States’ Annual Plan for 1978-79. The
Commission has explained that:—

(i) The primary objective of the
next phase of development plan
would be: (a) the removal of un-
employment and substantial under-
employment within approximately 10
years; (b) provision of basic services
(drinking water primary education
and health care) to the 40 per cent
of the population in the lowest in-
<ome groups over the same period;
and (c) a significant reduction in
the present disparities of income and
wealth,

(ii) To attain the employment
target, taking into account the anti-
cipated rise in the labour force, it
will be necessary to achieve a signi-
ficant, sustained increase of labour
absorption in productive work in
agriculture (including processing,
storage. transport and distribution),
related activities (like animal hus-
bandry, fisheries, forestry), employ-
ment-intensive industry and the ser-
vice sector of the economy.

(iii) This will reguire a sub-
stantial shift in investment priori-
ties in the Central and State Plans
over the next few years, and econo-
mic policies will have to be coordi-
nated with the new piorities. Be-
cause of the key role of assured
water supply in increased agricul-
tural productivity and employment-
creation, investment on irrigation
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should receive even higher priority
than before. Funds would have to
be pre-empted for investments in
irrigation and agricuitural produc-
tion (including intensified agricul-
tural extension and watershed
management in rainfed areas and
for infrastructure necessary for agri-
cultural development e.g. power),
before allocations are made to other
sectors.

(iv) The outlay on the develop-
ment of cottage and small-scale in-
dustries, on schemes of rural indus-
trialisation and on schemes for self-
employment would be increased.

(v) Higher priority than hitherto
would also have to be given to rural
development, with special emphasis
on the delivery of basic amenities
and services to the rural areas, viz.,
drinking water supply, elementary
education, non-formal adult educa-
tion and health care.

Power crisis in States

2106. SHRI PRASANNBHAI MEHTA:
Will the Minister of ENERGY he
pleased to state:

(a) whether there has be€n con-
siderable power crisis in many States
during the months of September,
October, and November, 1977;

(b) if so, the reasons therefor; and

(c) the States affected by the Power
crisis?

‘THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
to (e). Eleven States/Union Territories
experienced/or are experiencing power
shortages during the months of Sep-
tember, October and November, 1977.
Details of the shortages and the con.:
sequential power cuts/restrictions im-
posed in these States/Union Territories
are given in the Statement laid on the
Table of the Sabha. [Placed in Libra-
ry. See No. LT—213/77].
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The State of Bihar also experienced
power shortage on some days during
this period resulting in loads having
to be shed on those days. Power cuts/
restrictions were lifted in the States
of Punjab, Haryana and Rajasthan in
September/October. The causes of
power shortage in the areas mentioned
include inadeguate installed generat-
ing capacity, delay in completion of
on-going projects and relatively poor
performance of newly commissioned
thermal power generating units.

Weeding out of Industrial Licences
and Letters of Intents

- 2107. SHRI PRASANNBHAI MEHTA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether TUnion Government
have weeded out a large number ot
letters of intents and industria] li-
cgnces as a result of monitoring of
implementation of approved indus-
trial |projects undertaken some time
ago;

(b) whether detailed instructions
have also been issued to various Mini-
stries for weeding out the letters of
intent and industrial licences; and

(¢) whether they have submitted
their report?

THE MINISTER OF INDUSIRY
#SHRI GEORGE FERNANDES):
qa) to (c). Yes Sir. The Administra-
‘tive Ministries are responsible for en-
suring implementation of Industrial
Licences and Letters of Intent. Instruc-
tions have been issued by the Depart-
ment of Industrial Development, Minis-
try of Industry from time to time and
specially in May and September, 1977
te the Administrative Ministries for
weeding out of unimplemented Indus-
trial Licences/Letters of Intent. As a
result of the follow-up action taken
by the Administrative Ministries, the
number of Industrial Licences can-
celled/revoked rose from 10 to in 1974
to 56 in 1975, to 122 in 1976 and to 115
during January—October, 1977. Simi-

larly, the number of Letters of Intent
cancelled /lapsed increased from 87
in 1974 to 348 in 1975, to 572 in 1976
and 240 during  January—October,
1977. Copies of the letters issued for
cancellation of Industrial Licences/
Letters of Intent are regularly receiv-
ed in the Department of Industrial
Development for information and re-
cord.

Badarpur Thermal Power Station

2108. SHRI PRASANNBHAI
MEHTA:

SHR] ARJUN SINGH
BHADORIA. N

Will the Minister of ENERGY be
pleased to state:

(a) whether the recommissioning of
the 100 Mw. Unit No. 2 at the Badar-
pur Therma] Power Station has been
postponed;

(b) whether the unit had te be shut
down many times this year; and

(c) if so, the reasons therefer?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
to (c¢). Unit No. 2 has been under
forced outage since 8th January, 1977.
On inspection, the high pressure rotor
of the turbine was found damaged.
The high pressure rotor has since baen
repaired by BHEL Hardwar and the
turbine is now being reassembled. The
date of re.commissioning had to be
revised and it is now expected to be
re-commissioned by middle of January,
1978.

Conference of Stateg Informatiom and
Broadcasting Mimisters
2109. SHRI PRASANNABHAI
MEHTA:
DR. HENRY AUSTIN:
Will the Minister of INFORMA-

TION AND BROADCASTING be
pleased to state:

(a) whether States Informotion
and Broadcasting Ministers Con.
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ference was held in New Delhi in the
month of November, 1977:

(b) if so, what were the subjects
discussed;

(c) the decisions arrived at; and

(d) whether Government have in-
formed that no more Government
advertisement will be given for

souvenirs?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Yes, Sir. The Confer-
ence of State Ministers of Information
was held in New Delhi on the 4th
MNovember, 1977.

(b) List of subjects discussed in the
Conference is given in the statement
at Annexure I. Laid on the Table of
the House. [Plazed in Library. See
No. LT—1214/77].

{c) Recommendations made by the
Conference are given in the statement
at Annexure II. laid on the Table of
the House. [Pla:ed in Library. See
No. LT—1214/77].

(d) Yes, Sir.

Measures to help Sick Units

2110. SHRI HENRY AUSTIN:
SHRI P. RAJAGOPAL
NAIDU:
SHRI K. A. RAJAN:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether th: Uanion Government
have asked the State industries Minis-
ters to take immediate measures to
help the sick units in their respective
States;

(b) if so, whether Union Govern-
mnent have taken a decigion to give
relief to these sick units;

(c) whether the number of sick
industriep have again gone up due to
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the industria] unrest ang attitude eof
the industrialists;

(d) if so, the total number of siek
units at present (upto November 1977)
State-wise;

(e) how many sick unity have been
given relief during the last six months;
and

(f) whether any of the sick wafts
have been merged with healthy units;
if so their number?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a), (b) and (e). In discussions which:
were recently held with State Minis-
ters of Industries, the need for estahbli-
shing a monitoring mechanism to de-
tect sickness at the incipient stage itself
was stressed. It was further agreed
that in the case of units, which had
already been declared sick, the res-
pective State Governments, the res-
pective trade unions and the manage-
ment concerned should be asked to
jointly work out a time.-bound scheme
for their revival Financial relief is
given to sick units through public
financial institutions such as the Indus-
irial Reconstruction Corporation of
India Ltd. The Central Government
can Igive- relief to sick units by taking
over their management under sections
18A and 18AA of the Industries (De-
velopment and Regulation) Act, 1851.
From 1.5-1977 onwards the Central
Government took over the manage-
ment of seven units and also extended
the take.over period in the case of
eight units. It iz also possible for the
Central Government under the Indus-
tries (Development and Regulation)
Act, 1951 to freeze the liabilities of
the units whose management is taken
over for a maximum period of five
years to enable them to stage a steady
recovery. From 1-5-1977 onwards, the
Central Government has issued orders
freezing the liabilities of three units In
addition, the validity of the orders
freezing the liabilities has been ex-
tended in the case of eleven unifs
during the same period.
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(c) and (d). Industrial sickness is
not caused by any single identifiable
factor but by a opmbination of factors
such as industrial unrest, bad manage-
ment, shortage of raw materials, power
shortage, obsolete machinery etc.

Information regarding the total num-
ber of sick units at present (upto
November 1977) Statewise is being
- collected and will be laid on the Table
of the House.

(f) No such mergers have taken
place so far.

-Oases Pending Investigation before

CBL

2111. DR. HENRY AUSTIN: Will
‘the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it jg a fact that there
.are large number of cases pending
-with the C.B.I. for investigations;

(b) if so, whether during the month
«of July, 1977 alone cases of 56 officers
were with the C.B.I;

(c) how many of them have been
- cleared;

(d) whether there is unnecessary
-delay by the C.B.I. in dealing these
cases; ang

(e) how many cases they have
dealt during the current year and
action taken in each case?

‘THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{(SHRI S. D. PATIL): (a) As on
1-11-1977, 802 cases were under in-
- vegtigation with the CBL

(b) and (c). In the new cases re-
gistered by the CBI during July, 1977,
56 gazetted officers are involved; and
“these cases are still under investiga-
: tion.

@) No, Sir.

(e) During 1977 (upto 31-10-1977)
CBYU carried out investigations into
1694 cases, and completed the investi-
gation in respect of 892 cases. The
action taken in these 892 cases is given
below:

(i) No. of cases sent up for trial in

urts . = 207
(ii) No. of cases referred to
D:partmeats for taking
R=zular D:partmental Ac-
tion e 4G5
(iii) No. for eases referred to De-
partments for taking such
action as deemed appropriate. 52
(iv) No. of cases closed  after in-
vestigation . . . 78
ToraL . " Boz

Saggestion by Karnataka Government

regarding Deve lopment of Small
Industries

2112. SHRI G. Y. KRISHNAN: Wil
the Minister of INDUSTRY be pleased
to state:

(a) whether any suggestion has
been made by the Karnataka Gov.
ernment that for the development of
smal] industries, Central Goverument
undertakings in Karnataka should buy
50 per cent of their requirements
from small scale and ancillary units;

(b) whether there is a proposal
that the large units in the private
sectop shall also be asked to do 50;
and
reaction

(e) if so, Government'g

thereto?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) and (b). No, Sir.

(¢) Does not arise.
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Realisation of Dues Outstanding with
Coal Buyers

2113. SHRI G. Y. KRISHNAN: Wwill
the Minister of ENERGY be pleased to
state:

(a) whether any special drive has
been launched by Government to rea-
lise the dques outstanding with big
buyers of coal; and

(b) if so, the details thereof?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). Yes, Sir. The following steps
have been taken by Coal India Litd.
for realisation of arrears from the con-
sumers:

(i) Committees headed by senior
officers have been formed for ex-
amination and settlement of disputed
amounts outstanding.

(ii) Negotiations have been con-
ducted at higher levels to finalise
terms of payment for coal supplies.
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(iii) Major defaulters have been
served with notices of discontinua-
tion of supplies in the event of delny
in payments,

(iv) Personal contacts have been
made by senior officers with major
consumers to secure prompt pay--
ment of outstanding amounts.

New Projects for Coal

2114, SHRI G. Y. KRISHNAN:
SHRI SURENDRA BIKRAM:

Will the Minister of ENERGY be-
pleased to state:

(a) whether some new coa] pro-
jects have been sanctioned; and

(b) if so, the main features thereof?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a) and
(b):

LIST OF PROJECTS SANCTIONED BY GOVERNMENT DURING 1977

Sl Name of Project Location Capacity per annum Investment Grade of Manpowe r
No. (Rs. crores) coal  requirement :
1. JHINGURDAH . Singrauli, from 1*8 m.t. to 24'87 Ungraded 1810
(Expansion) Madhya Pradesh g m.t. by 1978-79

2. GOLUKDIH O/C Jharia, Bihar. . o*72 m.t. by 1980 7+68 HH 617

3. IglEL:O%«[A_IN) R‘f’ﬁ?“ﬁ’ West  1+00 m.t. by 1980-81 11°9% é.e‘lll’ & B 2677

4 NINGA . West Bengal 1-00 m.t. by 1982-€3 15025 I & 4084
(Rewgn.nuauon} sff.f-"”d

5. RATIBATI . Raniganj, West  0-go m.t. by 1935-36 994 1 4304
{Reconstruction) Bengal

6. KOTTADIH . Raniganj, West o-87m.t. by 1979 7:66 T&II 2592
(Reorganisation) Bengal

7. RAMGARH Hazaribagh, 30 m.t. a5'77 663 -

WASHERY Bihar.

8. RAMGARH Hazaribagh, 3 m.t. by 1981-82 41°86 HH 1902 -
MINE Bihar

g9. GODAVARI Ramagundem, o-825 m.t. 6'47 Ungraded a9t -
KHANIB & 8 A Andhra Pradesh

INCLINES
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Increase of Price of Paper

2115. SHRI G. Y, KRISHNAN:

SHRI SHYAM SUNDER
SOMANTI:

Will the Minister of INDUSTRY be
rleased to state:

(a) whether prices of different va-
rieties of paper are increasing; and

(b) if so, whether Government
have made auy efforts to bring down
prices? in

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
{a) There has been no significant in
crease in the prices of basic qualities
of paper, but only a marginal increase
in some superior varieties of paper
mainly because of increase in the cost
of rags which form the raw material
of these papers. The price of white
paper which is the only controlled
variety, has been maintained at
Rs. 2,750 per tonne.

(b) The Industry has been urged
to maintain the price level, and wher-
ever prices have been put up by the
mills to bring them back to the level
prevalent at the beginning of the
year.

Setting up of Women's Cell to deal
with the Problem of Entrepreneurs

2116. SHRI C. K. JAFFER SHARIEF:
Will the Minister of INDUSTRY be
pleased to state: .

(a) whether there is any proposal
under the consideration of Govern-
ment to set up a Women's Cell in his
Ministry to deal with problems of
women entrepreneurs and to encou-
rage industries where women could be
employed in larger numbers; and

(b) if so, the getailg thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) Yes. Sir.

(b) Details are being worked out.

Demand to Start a Newsprint Indus
try in North Bengal

2117. SHRI DINEN BHATTACHARYA.:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether there ig long standing
demang from West Bengal to start a
newsprint Industry in North Bengal;
and

(b) if so, the steps taken by Gov-
ernment to set up such s Industry?

THE MINISTER OF INDUSIRY
(SHRI GEORGE FERNANDES):
(a) Yes Sir.

(b) A letter of intent has been issued
on 31st July 1974 to the West Bengal
Industrial Development Corporation
for seiting up a mnewsprint project
with a capacity of 200 tonnes per day.
The Hindustan Paper Corporation is
assisting the State Government in
carrying out detailed studies of raw
material availability, development of
plantations, operating costs and other
related matters.

Hydrogen Bomb

2118. DR. SUSHILA NAYAR: Will
the Minister of ATOMIC ENERGY be
pleased to state:

(a) whether Hydrogen Bomb is
the safest from the point of view of
residual radio activity;

(b) if so, what steps have been
taken to develop the technology to
split the Hydrogen Atom: and

(c) whether splitting f Hydrogen
Atom can be used to generate elec-
tricity?

THE PRIME MINISTER (SHRI
MORARJT DESAI): (a8) Thermo-
nuclear explosives are considered more
suitable for excavation or earth-mov-
ing applications in order to reduce
fission product radioactive fallouts.
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(b) and (c). Controlled thermo-
nuclear fusion involves the release of
energy by combination (not splitting)
of the nuclei of isotopes of hydrogen
like deuterium and tritium. Good pro-
gress has been made in internmational
Tresearch on various schemes for
achieving fusion, like magnetic con-
finement, laser-driven implosion etc.
But it will be quite a long time before
economically feasible fusion reactors
are developed for generation of elec-
tricity. Fusion research is an extremely
costly proposition. It may be prudent
to watch the developments in  this
field before embarking on larger pro-
grammes. Meanwhile we are keeping
im touch with developments in this
field.

gt wt famt o=
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' Buffer Stock of Newsprint at Gauhati

2121. SHRI DINEN BHATTACHARYA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government are cou-
sidering to set up a buffer stock of
newsprint at Gauhati to tide over the
shortage during the flood and other
calamities; and

(b) if so, whren ?
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MINISTRY OF INFORMATION AND a]_ﬁq( ) . 727
BROADCASTING (SHRI JAGBIR T T FTEAE AT T

SINGH): (a) and (b). The possibility

of opening a newsprint depot at . .
Gauhati was considered by the State T a ﬂi"’
Trading Corporation but found an um- (ﬂ‘? af 1% =T m) : (iﬁ) E1 ar

economic proposition. They do have ST |
plans, however, of suggesting to the

State Governments that the State {q) 2T TreT ALETE & i
Small Scale Industries or Marketing 2 3
Corporations obtain requirements of %1 fordrga g E’% L

Small and Medium newspapers through

State Trading Corporation and re- (:r) g g & gRem
distribute in their respective areas.
g #aw W ¥ 5 oo s
FT I K1 AR & I | AATHE
# T a@FT F A1 ox, wmow
et g wwermERt & fog f 2Wi T A1 dHE 6 @
e e et |

2122. St FEH A KEAW
AT AN WX AW A1 Fg JAT T Radio and T.V. Programmes for Rural

FA7 74 fF a9 1976-77 F oA Development
gt ¥ fawmeat ¥ s &
et s g ?

2124. SHRI DHARAMVIR VASISHT:
Will the Minister of INFORMATION

AT W qETH WA (s w_ AND BROADCASTING be pleased to
T WEA) : 1976-77 & A state:
T F fammei ¥ w3 (a) the concrete steps taken by
T F1 afw FNT 6,80,07,832 Government tg make radio and T.V.
1 a fit instrument for rural dewvelop-
A ! ment and for mass campaign of deur-

banisation; ang

{b) the percentage of time given
OTHH-ATTAYY T faae to rural broadcasts/telecasts on Cen-
tral and State net works today as

: th -
2123 &t FEN S wTAT : FT against what was the position?

R WAT T T F AT F4 THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.

(%) #Tag 89 & f5 wmEm 61 ADVANTI): (a) and (b).

L dadalaikl ALL INDIA RADIO
EERGE

N Farm and Home Units have been
(@) =7 7z & ax & f5 set up at 49 AIR Stations. The main
T aEd Y T aa | qﬁ@ﬂ' function of Farm and Home Unit is
, . "‘ to disseminate information on scientific
Al 1w F g A faame w1 AR agricultural, animal husbandary, fish-
saFcfard ; o eries, horticulture and nutrition etc.

690 L.S.—8 som
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Topics on health, hygiene. rural indus-
tries, cooperation, rural institutions
and other developmental activities
undertaken for the upliftment of the
rural people are broadcast regularly.
Besides, Rural and Agricultural Pro-
grammes, a number of other Pro-
grammes which are of use to the rural
community in their day-to-day living
are also Lroadcast by AIR Stations.

2. News and Music Programmes con-
stitute 61.5 per cent of AIR Pro-
grammes which are of as much interest
to Rural Audience as Urban. On a
rough estimate about 71.5 per cent of
programmes are meant for Rural
Audience including News ang Music.

TELEVISION

All the TV Centres in SITE-continuity

areas are putting out programmes
primarily addressed to rural audiences
and centering around rural develop-
ment. This applies to Jaipur, Raipur,
Hyderabad, Gulbarga and Pij (near
Ahmedabad) Centres and will apply
to Sambalpur and Muzaffarpur Centres
when they come up in the near future.
The pemaining Television Centres also
put out programmes addressed to rural
audiences. In addition, they have
been advised to ensure that at least
50 per cent of the programmes that
they originate is rural-oriented.

2. The percentage of time given to
rura] telecast is as follows:—

Jaipur

Raipur

Hvderabad 1009},
Gulbarga

Pij (near Ahmed-
abad) J

[This will apoly to Sambalpur and Mu=a-
ffarpur Centros also when they are on the air)

Delhi

Calcutta Apart from program-
Bombay | m=s spe-ifially ad-
Madras } dresed  to  rural

Lucknow { audiences, 509, of
Srinagar the originally pro-
Amritsar duced programmes

J  dre rural-oriented.

NOVEMBER 80, 1977

Writien Answers 228

Plan of HMT. for making Cempo-
nents for two million Watches

2125. CHOWDRY BALBIR SINGH:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether HMT hag submitted a
plan to Government t; establish a
factory for making components for
two million watches a year;

(b) if so, date and place where the
factory is proposed to be set up; and

(c) whether there js a proposa] to
set up a factory in Heshiarpur Dis- ,
trict of Punjab which js a backward
district and if not, the reasong there-
for?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) to (c). The Government have re-
cently approved the project of HMT
for additional manufacture of 2 mil«
lion watcheg a year. The specialised
watch components manufacturing unit
of the project will be located in the
industrially backward district of
Tumkur in Karnataka. Labour inten-
sive aspects of assembly will be under-
taken in 14 captive assembly units in
the country. Omne of these units will
be located in Punjab. The selection
of the district for location of this fac-
tory in Punjab is to be decided by the
State Government in consultation with
HMT.

Charges Aguinst Fermer Cletf
Ministers

2126. SHRI VAYALAR RAVI: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) the names of former Chief Mi-
nisters against whom cases have been
registered on corruption charges and
the details thereof; ,

(b) the names of former Chief -
nisters wlose houses were searched in
this connection and the details of in-
formationg collected, during these
searches; ang
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(c) the names of the former Chief
Ministers against whom the pending
cases of corruption have been with~
drawn by the present Governments?

THE MINISTER OF HOME AFFAIRS
(SHRI 'CHARAN SINGH): (a) and
(b). After March, 1977 no case has
been registered by a Central investi-
gation agency against any former Chief
Minister on corruption charges relat-
ing to his functioning the capacity
of Chief Minister.

(c) The Central Government is not
aware of any pending cases of corrup-
tion against former Chief Ministers
having been withdrawn by the pre-
sent ‘State Governments,
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Firing by B.S.F. in Usha Bazar
Agartala

2131. SHRI K. LAKKAPPA: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it i a fact that on the
3rq November, 1977 two persons were
injured and four persons killed when
B.SF. opened a fire at Usha Bazar in
HAgartala following g clash between
some fish-merchants and B,.S.F. men;

(b) if so, the details of the incident;

(c) whether any action has been
taken against the B.S.F. men for start-
ing firmg; ang

(d) whether any enquiry has been
ordered?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS: (SHRI DHANIK LAL
MANDAL): (a) to (d). The required
information is being collected from
the State Government and would be
laid on the Table of the House when
received.

Cancellation of Licences and Letters
of Intents

2132. SHRI K. LAKKAPPA: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether the Union Government
have cancelled many industrial ljcenc-
es and letter of intents issued by the
previoug Government;

(b) if g0, how many such licences
ang letters of intents were cancelled
upto November, 1977;

(c) nameg of the parties whose li-
cences and letters of intents were can.
celled,

(d) groundg of cancellation of li-
cences in each case; and

(e) whether new licences in lieu
of them have been issued ang if 50,
names of the partieg to whom issued®

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). During April-October, 1977,
67 Industrial Licences and 173 Letterg
of Intent were cancelled/revoked/
lapsed.

(c) Details of the Industrial
Licences and Letters of Intent cancel-
led/revoked/lapsed including  the
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names of the parties etc., are publish-
ed in the “Monthly List of Letters of
Intent and Industrial Licences”, copy
of which is available in the Parlia-
ment Library.

(d) Industrial Licences were can-
celled/revoked under the provisions
of sub-section (1) of Section 12 of
the Industries (Development and
Regulation) Act, 1951 (65 of 1951) as
the Licences failed to take effective
steps to establish industrial under-
takings within the wvalidity period.
Letters of Intent lapsed after the ex-
piry of validity period since the en-
terpreneurs failed to fulfill the condi-
tions laid down therein.

(e) After an Industrial Licence/
Letter of Intent is cancelled, the en-
terpreneurs has to file a fresh appli-
cation under the provisions of the
I(DFR) Act,

Statement Correcing the Answer to
USQ. No. 80 gatedl 6-4-1977 Reg. Use
of LAF. Planes by former Minister
of State in the Ministry of Defence

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): In Unstar-
red Question No. 80 put down for
answer on 6th April 1977, information
was required about the number of
times Shri J. B. Patnaik, former
Minister of State for Defence had
used the IAF plane during the period
January 1976 to March 15, 1977, indi-
cating the purpose of the journeys,
and the places of his wvisit.

2. In the Statement appended to
the Answer given to the above-men-
tioned question, it was inter alia
stated that the Minister of State had
under taken a flight on 15-12-76 from
Delhi to Charbatia vide Serial No. 56
of the statement. This part of the
information was not correct.

3. The correct position is that 2al-
though the projected programme cf
the Minister was for the flight on
15-12-76, from Delhi to Charbatia,
the flight was actually undertaken on
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16-12-76 from Delhi to Bhubneshwar.
The entry mgainst seria] No. 56 of the
statement appended to the Answer to
Unstarred Question No. 80, dated
6-4-77 is therefore, required to be
amended to read as follows:—

“36.  16-12-76—Delhi-Bhubnesh-
war."”

4. I, therefore, take the gpportu-
nity to correct the Answer in the
manner indicated in para. 3 above.

3. The inaccuracy in the Answer to
Unstarred Question No. 80 was detec-
ted while preparing the Answer to a
similar Question, i.e. Unstarred Ques-
tion No. 5061, answered in the Lok
Sabha on the 27th July 1977, and the
correct position in this Tegard was
indicated in the Answer to the latter
Question. However, ac there was no
time for laying a correction statement
during the last session of Parliament,
the required correction statement is
being laid on the Table of the House
now.

SHRI VAYALAR RAVI (Chiray-
inkil): Under rule 376, after one
item of business had been concluded,
and before you go to another item, T
want to raise a point of order. I am
not questioning your ruling rejecting
my privilege motion against the Home
Minister; I am not questioning that.
My point of order is this. This House
is in session for the last few days,
we are discussing the matter and the
Railway Minister, Prof. Dandavate. re-
plied in regard to the railway aceci-
dents, even the Minister himself said
in his statement that there were
saboteurs, he suspected organised
saboteurs. But the discussion is not
concluded, it is going to conclude to-
morrow. We are in the midst of
discussion regarding these activities.
Meanwhile the hon. Hom jgisjer is
announcing through radio a televi-
vision, alleging and pinpointing cer-
tain elements, anti-democratic forces,
etc. whatever it may be. He named
certain persoms
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Wt 3wl ([far) ;o e
FT AW ¢ | T g swaem 3 g
TTRE

SHRI VAYALAR RAVI: Do you
consider this proper on the part of the
Home Minister to go outside the
House and make a statement like this
while the matter is still beiore the
House.

MR. SPEAKER: I am pgt going to
decide the propriety of the matter.

SHRI K. LAKKAPPA (Tumkur):
The Home Minister js a Minister of
this House, you should not gllow him
to make derogatory statements like
this. He should be reprimanded. It
is not in keeping with the dignity of
the rules of the House.

hLFR. SPEAKER: It is not directed
against you, why do you think ,t is
directed against you?

SHRI VAYALAR RAVI: I am only
submitting that the Minister should
not do so while the House is in ses-
sion and discussing the same matter,
it is not proper.

MR. SPEAKER: When the debate
comes, we shall consider.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): I gave an adjourn-
ment motion day before yesterday.
Yesterday. ...

MR. SPEAKER: It is a daily affair,
daily routine.

SHRI JYOTIRMOY BOSU: If you
think you can stifle that, you wili not
succeed, I assure you, there are seri-
ous lapses on your part and I am
going to point put that yesterday you
have given an assurance to the House
that the subject had been admitted
through a call attention motion and
wiil be taken up by the House on 1st
December.

MR. SPEAKER: It will be admit-
ted. it is going to be admitted on 1st
December.

SHRI JYQTIRMOY BOSU: Just
ten minutes before, your officials
come and tell me that this hag been
put off. Under what authority did
he say it? Is this the way you want
to run the Lok Sabha?

MR. SPEAKER: 1 can run it beiler
if you cooperate.

SHRI JYOTIRMOY BOSU: S&ir, I
am suggesting that particularly in
your Table Office and Legislative
Branch things have not been working
properly. I am very sorry to say
that.

SHR] C. M. STEPHEN (Idukki):
I have given notice of a privilege
issue,

MR. SPEAKER: I have just now
received the reply.

SHRI C. M. STEPHEN: There
should not be delay.

MR. SPEAKER: Delay will not
cause another cyclone.

SHRI C. M. STEPHEN: H is a
question of maintaining the parliamen-
tary convention. Secondly, I want a
ruling on the question raised by Shri
Ravi. It has got some dangerous
implications. I want a considered
ruling from you whether when a
matter js being discussed in the
House, it is permissible for any minis-
ter to make a public statement of a
policy which should have been made
in the House? Ministers are subject
to the authority of the House and
there are certain conventions to be
observed. When the House is seized
of a matter, the House is the supreme
body.

Nobody has the right to go outside
and make a statement which has got
a reflection on the matter being dis-
cussed in the House. Please give
vour ruling not necessarily today, but
at least tomorrow we want your
considered ruling.
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SHRI O. V. ALAGESAN (Arko-
nam): You have promised regarding
our adjournment motion on the
cyclone situation that a calling atten-
tion is being allowed. May I know
when it is coming up?

MR. SPEAKER:
tomorrow.

It wil] come up

. SHRI O. V. ALAGESAN: But to-
morrow you have promised Mr. Bosu
that his calling attention will be
taken up.

MR. SPEAKER:

two.

We will thave
Both will come up tomorrow.

SHRI JYOTIRMOY BOSU: Then
I am quite willing to wait till day
after tomorrow.

MR. SPEAKER: You cannot have
it both ways. Day after tomorrow we
have got the Kashmir Imatter. So,
day after tomorrow also there will
be two in that case. You can have

. it either tomorrow or day after to-
TOIrToOW.

SHRI JYOTIRMOY BOSU:
after tomorrow,

Jay

Then, Sir, I have written to you
about a vital matter under rule 377,
because the country is going to be
confronted with a serious bungling in
edible pil and edible cooking medium.

MR. SPEAKER: The matter is
being considered.

SHRI JYOTIRMOY BOSU: I must
be allowed to bring the matter before
the House. We shall not be silent
spectators.

SHRI DINEN BHATTACHARYA
(Serampore): You can go to any
shop even jn Delhi and see the situa-
tion.

MR. SPEAKER: 1 have allowed
two calling attention notices on this.
For the next 2 days, I have allowed
2 Call Attention Motions and 4 items
under rule 377.

- Written Answers . NOVEMBER 38, 1977

-

Papers Laid - a 240
'SHRI JYOTIRMOY BOSU:
take only two minutes.

MR. SPEAKER: If each of the 545
Members take one minute each, how
many minutes will it come to? Of
course every day you are taking not
one minute but several utes,

‘I will

SHRI JYOTIRMOY BOSU: I am
very precise. I wil] wait.

MR. SPEAKER: Not today.

SHRI JYOTIRMOY BOSU: All

right, tomorrow in that case. I take
it that it js tomorrow. In the ab-
sence of an answer, I take it that it
will be tomorrow.

MR. SPEAKER: Mr. Bosu, you are
a senior Member. You are encourag-
ing others also to adopt the same
attitude.

SHRI K. RAMAMURTHY (Dharma-
puri): I have given a Call Attention
to draw the attention of the Home
Minister about the utterances of the
hon. Minister of Health in London
about languages.

MR. SPEAKER: About that also,
I have called for a report.

SHRI K. RAMAMURTHY: I have
given it on the 16th; I have met you
on the 18th. You are telling me, Sir,
that you have called for a report. I
do not know what ig the position.

MR. SPEAKER: Please come to
me; we will talk about it.

12.10 hrs,

PAPERS LAID ON THE TABLE

REPORT OF THE COMMITTEE ON NEWS
AGENCIES

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): 1 beg to lay on the
Table a copy of the Report (Hindi
and English versions) of the Com-
mittee on Newg Agencies. [Placed in
Library. See No. LT-1201/77].
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Parens oNpEr ComR INDUSTRY ACT AND
ANNUAL REPORT ETC. OF KHADI AND
ViLace  INDUSTRIES  COMMISSION,

the Table a copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (2) of section

BoMmBAY

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): I
beg to lay on the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 19
of the Coir Industry Act, 1953:—

(i) Annual Report for the year
1975-76 on the activities of the
Coir Board and the working of
the Coir Industry Act, 1953.

(ii) Half-yearly Report for the
period from 1st April 1976 to
30th September, 1976 on the acti-
vities of the Coir Board and the
-working of the Coir Industry Act,
1953.

(2) A statement (Hindi and
English versions) showing reasons
for delay in laying the above re-
port, [Placed in Library. See No.
LT-1202/77].

(3) (i) A copy of the Annual Re-
port (Hindi and English versions)
of the Khadj Village Industries
Commission, Bombay for the year
1975-76 under sub-section (3) of
section 24 of the Khadi and Village
Industries Commission Act, 1956
along with the Statistical Statement.

(i) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above report
[Placed in Library. See No LT-

1203/77].

NOTIFICATIONS TUNDER AL INDIA

SERVICES ACT

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): I beg to lay on

3 of the All India Services Act, 1951:—

(1) The Indian Police Service
(Appointment by Promotion) Third
Amendment Regulations, 1977, pub-
lished in Notification No. G.S.R. 1394
in Gazette of India dated the 22nd
October, 1977.

(2) The Indian Forest Service
(Appointment by Promotion) Second
Amendment Regulations, 1977, pub-
lished in Notification No. G.S.R, 1395
in Gazette of India dated the 22nd
October, 1977.

(3) The Indian Police Service
(Fixation of Cadre Strength) Fourth
Amendment Regulation 1977, pub-
lished in Notification No. G.S.R. 1534
in Gazette of India dated the 12th
November, 1977.

(4) The Indian Police Service
(Pay) Fifth Amendment Rules, 1977,
publisheq in Notification No. G.SR.
1537 in Gazette of India dated the
12th November, 1977.

(5) The Indian Police Service
(Fixation of Cadre Stremgth) Fifth
Amendment Regulation 1977. pub-
lished in Notification No. G.S.R. 1536
in Gazette of India dated the 12th
November, 1977. ~

(6) The Indian Police Service
(Pay) Sixth Amendment Rules, 1877,
published in Notification No. G.S.R.
1537 in Gazette of India dated the
12th November, 1977.

(7) The Indian Administrative
Service (Fixation of Cadre Strength)
Sixteenth Amendment Regulations,
1977, published in Notification No.
G.S.R. 1538 in Gazette of India dated
the 12th November, 1977,
[Placed in Library. See No. LT-
1204/77].
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1213 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SABOTAGE OF VITAL INSTALLATIONS
=it frr amfe ow(TeETs)
§ | wgea 3 frow fawa &1 W g
Wl WgRE FT oW frEmr S
g s g s g R aw =
W99 ¥ UF 37T § :
AW H S, ArErwamn, fassed
wifs §q wegaqor wEqTl F At T
FITET FT A KT wEAW 97 F
qforTersy T¥t §WAT § sufe A
&g 'R v af gg=r

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): Sir,
The recent incidents of suspected

sabotage have caused us great concern’

and have given rise to some legitimate
misgivings in public mind. In the
current manth alone as reported upto
the 25th, there have bean four train
accidents where the circumstances
lead to a strong suspicion of sabotage
—the worst being the derailment of
the Delhi-Ahmedabag Mali on 23rd
November 1977 between Ajarka and
Bawal in Haryana which led to the
loss of 19 lives including that of a res-
pected Member of The Rajya Sabha.
The other three gccidents relate to the
375 Up Bareilly Delhi Passenger bet-
ween Hakimpur and Kailasa stations
in Uttar Pradesh on 7th November
1977; derailment of 30 Up Goods traia
between Mana and Murtajapur on
19th November in Maharashtra, in
which 16 wagons capsized; and
the derailment of train erngine and 12
wagons of 25 Dn Goods Train between
Monkey Hill Cabin and Khandala sta-
tions in Maharashtra on 24th Novem-
ber, 1977. Fortunately, there was no
case of Yoss of life and injuries in these
three accidents. Besides the above
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incidents on the Raillways, fhe acci-
dent in the Gas Turbine at Hardua-
ganj Power Plant in U. P. on 20th
November has caused an estimated loss
of nearly Rs. 6 crores besides causing
serious dislocation to power generation
in that State. The incident of arson
in Akashvani Bhavan, New Delhi on
25th November, 1977 led to complete
gutting of Room No. 53, including all
the tapes, records, furniture and office
equipmrent. These incidents have given
rise to apprehensions whether there
is any design behing them.

Such apprehensions are under
standable. It has therefore, been im-
pressed upon the State Governments
concerned and the Delhi Police that no
efforts should be spared in making
thorough and compfPMMun@ve investi-
gations inmtp all these incidents.
Arcangements for greater vigilance and'
protection of all vital installstions
have also been taken in hand. Ful-
lest cooperation of the Central Gov-
onment would also be extended —to
the concerned law enforcement agen-
cies in completing their investigations
and in taking all steps according
to law against the guilty. Instrucflons
have accordingly been issued to agen-
cies, such as C.B.I. to ensure that their
officers maintain fullest liaison with
the concerned State Governments, visit
the areas concerned and render such
expert assistance as may be required.
I am confident that the concerned
State Governments would spare no
efforts in unearthing all the facts be-
hind these incidents.

=t fw weafe W ;. |7 R
Tar fF Fae oo wfmo w4 W
¥ & foafr oz avt & 7 <A ford
1 39 FEAET FET TS | HAHY
T T W oAfer AThe ¥ 42w §
o%s ™ § ? afz ov% w § o few,
FAHY R v g ?
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FITARCGHR AN § AR fadw § g
AT F1 gwiRG ¥ ofdT & war A
AAT 9T X{AGT T BT HE (A< g 7
afg wgl, &1 #97 3AY HTR HAC AT
Farar g fag asar g ?

A=A § A AAR AN T FAR
EH FT ga=R §, FT AN F A= H
AT 7 FATHR 9T 8, 99 9§
F1 #ar afafear & ?

g HArEg ¥ e adt (s efe
AW ATANA) : ASAW WEIRY, WA HY
FramEr a8 &, wH et £ fresa
&t faar 14T § | W ATT & gWE §
S A AT W FET § 99 a1t W
S AT & 1| W T BET ST S
& f5 fraer g & | o &, R i
ot gt owy § 1 gulea i w e §
foelt g7 a1 qw w1 AW FW g
g Wk fRe ¥ R § B =
AT A6 T FG §, qET H W gy
&, 99 I EH AR AT FIAEHT, |

SHRI YADVENDRA DUTT (Jaun-
pur): I would like to know from the
hon. Home Minister whether it is not
a fact that a series of terrorist actions
have been taking place against our
Embassies outside gnd offices inside
the country. The incidents started
first with the hijacking of a Japan Air-
lines planes at Bombay, when two
passengers got in, in spite of the so-
called security, checks, and we are
seeing the unfolding of the terrorist
pattern. In France the French Secret
Police have published in their
papers that there is 5 terrorist orga-
nisation in Europe, which coordinates
the activities of all these terrorist
organisations, spreag out throughout
the world. with headquarters at Meicn
Badenroff. It was uynder its auspiecs,
certain powers which are petre-dollar
rich, with the political motive of de-
faming the Japata Party here ang to

(CA)

de-stabilise the stabilised position in.
this country, terrorist actions are tak-
ing place. What steps have the Gov--
ernment taken in the matter of
gathering of intelligence and dealing
with this terrorist movement, which is
being inspired and financeq from out-
side? I do not want to take the names,
the names are well-known, there are
certain countries, certain organisa-
tions. and others, who are involved
in this game, and the game is to
spread fascist tendencies in this coun-
try and to de-stabilise this country
and to bring about a position where
democracy comes to a breaking point.
Is the Government seized, of these
facts? In view of these facts, what
serious steps gre they taking to see
that terrorist actions are totally quash--
ed?

THE MINISTER OF HOME AF-.
FAIRS (SHRI CHARAN SINGH):
Governmeni shares completely the-
feelings voiced by the hon. Membar.
As we have said in the statement, we
are not complacent. We are alert and’
are taking all possible steps. If the
hon. Member has certain informa-
tion regarding the activities of foreign
agencies, I shall be glad if he makes
that information available to the Gov-
ernment.

it siwy fagelt arem  (FroEaT) ¢
qers WEled, 8 WEIY ¥ SHav  aiE
F TR FE T AN AfAwH R,
o oA F1 ST Wywew @ 2
TR AT F e F gfy wfyE
qergam & | B gwar ¥ qear g v W
& @t & 9 ge gf fa #, sad
9 AT RIS THT HHCHTT AT TGN
gt 4@t ? ¥g7 & fs Wk W =T a4,
formdr ®rf AT gaeT @ ENT,
qTRg AT FF AT A i oY, T JAr
% for mmEE T St awsr
¥ T ¥ 1 g I Ha qrfermie o
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A weT fag o amdr

AT 0 A AR 39 &, 9|
v & flrel g T &A@l o o
ot a1 7, af Wwe A ¥ W v
o

" ogwd W W wEw ad g §
; o ¥ 9HE 9T RV § A
# | gt o FHAR gfaw & AW oG,
"I AT fF 3T o Ay A9
# gt ¥ qoAr WEaT § 5 A1 9=
it & qamr 5 g¥ear o /vt 4,
A1 a8 $F zo THAT 47, W7 @F AL
% qu & fear mar ?

A T, FEFTIETY g9q= i T
‘T oY, TAFET 3 qTC F AT FI9 9
=Y, T I 2T F1 S F fqg s
amft & AL oo fog o §, fomd
T Y AT A T WA, ar dEr
it & war § fr faw awi § ot
# Sqefaar 9gr € 97 ;o dF-aw
59 &I | §, 9T 4g 97 F & fHg,
I e 9% T T W=
g Y a7 3w fear o, s A F
TaAEE FT AT WO, ;T TEA
fafra &7 foaa Y s s T @
5 7 w5 g AT &, dmr A
A [(fgd | W g AR I9F
wfafafa &, I o1 feuig & =5
ary ¥ aew SfEEe S $9 g
=fied, 98 GTEFT FEAAEN FE 1 THT
A FEAE ATAFT IF G F, JAOB
JqFH % T T TAT FEAET H40,
ag E-HAT § & A AEATE |

=it w7w fog : TEeTR AEEA, W
qEAIG AEAR; T X AT FEr 4%,
AL ANGEAT § AA fa A7 gy
IR AEE O T R
agFwE @ & &, o TaEe &
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9T 97 UF TRGHE T &, &9 FT
e ¥ fam mr @, ww F g,
TAWRE T ATHC I awEE K
arT wT & § 1 9 & freeatay
0t =3 ordew ¥ fawfoyr ¥ 7€ &
AT IRER # AR "wgie # )

T AT ot A o A 5
7g 3% & fF Tw wFr 3w & waw, Gav
g w6 e dar e
ey & Wi 7g anfaw Fo Wy £ f
e & TET SyTedT FUH TE @t AT
qFAT | AFEAT FAW WA ¥ fem
ST FEATRT ST Tied 6
T T S A | g
F1 7 = ¢ 6 o1 gfefaser e,
wfer wdadr gae agt 2, 77
T ¥ 2w F R0 1 TS AT g,
wfer ¥ Ygen g aer £ f5
T® wwOEl s, gfsfaame wew,
FYH @A Y, TA ¥ WA @HY,
AT IR L A U, FHI 3 AT
TR, 3 § =T WK A7 FEW @,
ag gaT S )

# fox o Swar § & W
ST W gER AT W S 3,
g @ri 1, fragr s ofey &
ug A AES §, TS IA TG WY T
awr § | AT ot F g7 i gy
wax & faq qarc =& & fr 3@ =fe
R w0 w7 § | Wi 7w wm
I A T TE W ¥ W, 0 W
3, #fwfre Rziiz FT @1, gfag
=& grm

g TF AT Y a8,
I 42 T AT ¥} ) eww S
a5t faawr qafee @ a%ar a1, ag
ey ¥ fag | 3T wom wEiey, wE
wf@ wAET SR FY, S g &
qg T 0 WEaT g A g
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wiforwr & owiEsw g, wEw g,
g FW gfmt ¥ & o § w® w7
f3U a7 g+ F §1a1 st Fifwr g 157
& ¥ ag wdfts HCT AU A AT
¥ for w7 &Nl T qEEaT, F-EGET
W HEUT WA g% g gnn, Faw
TEAHES UG FTRAE SEE ORI
T THI #T I8 g | TEAAS, WX
IE F AERG, qT AT FH F G
¢ | e s W S At
frrmgsfmtfFarIdasEfs
1§ =fer gefwe aneifasr §
T IF LT @Y, A T I e
X R wfawfat #1 ofaer § 1 @i
fafaedr % g WX STHTIETOT
mfz Wt aTgew e § | W
9 3 WIHAI, IF & AqGe F, W
#1¢ st femrd FaT @, o VT S
gz Wt ofidT #T 7Y & | AW
#Y ag fawr § 5 sme arf 3pf s
2 W AT FW ST A A I
froFanT T qFar & | A8 TEA TG
¢ fF S¥ ofvm & wiwwe grfew &,
a7 9g¥ I #I FOR w7 9 | §F I
Fa1 g f 9=ar 1 a<w ¥ ag wgAnr
g TR NI |

& e awrA framr wmean g e
Tage @ AR § o § ) frew W,
T W ¥ g T @EW g QT
R A Y E frw i
wegaeqT §=1 A FY §o Jarfar
srATEe T 9 @ & 1 & fe}
AgTAT AT § 5 mEAde @ oA
HHEare |

W da § a1 ®w fad ¢,
g § A | g7 A awarg

(CA)
Famewfmw oy e
AT #7 wrex foar § WR weECR W
9 e w WwWE | 7 few A o
WY §, W g 7 ger gt @
g | WETE F FARA AT O
F1 0T AfeFT | AIRET F F A
qarfa® waAEr FEARENT ¥ oEw
g T Awdl & | B9 4% a2 ¥% geA
& 5 guro Gar s 3, @ W @
w® &7 9k gww A sk S
¥ O @ AR T I WE; T
F grEr, Hfafeds sk ofEgie
gireg Y foat WY w6t g1, g wETi
it | w9 A, g gfew, W
TRIW B WX gaX FA=E i
o), Y W A § owE
qr favamw & 1

SHRI SAMAR GUHA (Contai): Mr:
Speaker, Sir, the things that are hap-
pening in the country, it appears to
me, are more serious than apparently
the news coverage given in our coun--
try. These are not mere sporadic
cases of accidents. May be, there may
be one or two real cases of accidents.
But these are really the cases of de-
liberate and organised sabotage. And
behing a gang of saboteurs, there is:
some master mind that is working.
These acts of sabotage, these acts of
terror, these acts of espionage, that
are taking place inside the country
and outside, I consider, are not unrela-
ted but related to the activities of a:
gang of conspirators or saboteurs—
why I use that word I will say after~
wards.

Although we are all talking a lot in.
this House and outside and also many
things are appearing in the news—
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_papers, pinpointing some organisation
here and there, talking in the air, talk-
ing out of suspicion, talking out of
certain motivation, we are not trying
1o go deep into the facts. Although an
unfortunate thing has happened in the
Air, I would call jt very foriunate
because it has given an opportunity to
the Home Minister to find out the
master mind behind the gang of sabo-
teurs and to identify its objective.
‘What does it mean? The people who
set fire to the AIR building, did not
try to destroy the building as a whoie.
They did not try to kill any person.
“They set fire to a specific department
where tape-records and speeches of
the guilty men of Emergency were
preserved. This is a very important
point that has to be taken notice of.
It has provided a clue to find out the
identity of the mastermind of this gang
of saboteurs, Why did they not wry
“to set fire to the ALR. building? Why
did they choose only that particular
department which was pregerving the
records of the speeches and tapes of
the guilty men of Emergency? Why
have only those documents been
destroyed by the saboteurs? Now you
have a clue. I should say that those
saboteurs were stupid because they
bave enableg yeu, they have helped
“you, to identify, to pinpoint, the mas-
~termind of this gang. The objective is
‘political. The political ebjective is to
see that all the documents are de-
troyed so that the guilty men of
‘Emergency may escape the judgment
~of the Shah Commission and of other
Commissions and cother courts,

It is very clear that this gang of
~gonspirators, with political objective
and motive, are trying to create a
condition of anxiety, worry, uncertain-
“ty, terror and some kind of chaos
and anarchy in the country. They
-are trying to frustrate the whole ob-
jective of this Government to resfore
-and revitalise democratic values. They
‘want to see that those guilty men of
Emergency escape punishment, 1
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would ask the hon. Minister to go
deep into the matter.

We are talking a lot about Anand
Margis. Could Anand Margis have
destroyed those documents and tape
records? Those guilty-men of Emer-
gency whose speeches were recorded
there were the worst enemies of Anand
Margis; they had banned Anand
Marg and they had put those people
in detention. Therefore, it is a sim-
ple thing that at least the Anand
Margis could not be attributed to
have' caused that sabotage in he A.LR.
building. Now a days you have the in-
ternational mafia and if you can spend
money, you can engage them to do all
these things. Even Kennedy was mur-
dered with the help of this interna-
tional merit. This political mastermind
this gang of conspirators and sabote-
urs, want to create a condition of
chaos, instability and anarchry in our
country in their frantic efforts to es-
cape‘punishment. I want to say thatit
is they who are engaging the interna-
tional terrorists and saboteurs in our
country. Therefore, do fiot simply be
carried away by some kind of a rum-
our that the Anand Margis are doing
it. May be or may not be; I do not
know. But it is my firm belief—and
this belief has been strengthened by
the sabotage in the ALR. building—
that this is the activity of some politi-
cal mastermined, flie gang of sabo-
teurs, the gang of political conspira-
tors. Therefore, the matter has to be
gone into very deeply. :

I want to ask the hon. Home Minister
first, whether he would take proper
steps to alert the patriotic people of
our country to frustrate this political
design of these conspirators and poli-
tical gangs who want to create a con-.
dition of chaos and anarchy in ov o
country. '

Secondly, I want to know, o o 4
matter has crossed certaip serious li-
mits, he has alerteq the poson 0 Do
partment. the Home T

Jepartment and
al Central Governr .. . deparfments
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so0 that proper and effective steps may
be taken to ensure security of both
the officers who are working there and
also the property of the Government.

Thirdly, I want to know whether,
with chosen experts from the depart-
ment of counter--intelligence and coun-
ter-sabotage, who have expertise in
counter-espionage and counter-sabo-
tage, Government is going to set up
.a special cell to unearth the gang be-
hind this sabotage and also to identi-
fy the political mastermind that is
trying to create z condition of chaos
ang anarcny 1n our country.

SHRI CHARAN SINGH: Sir, I have
already said what Was necessary for
me to say. I can only add that the sp-
<ach of the hon. Member Shri Samar
Guha, only serves to encourage ihe
Government in the pursuit of its poli-
cy of finding the real culprits behind
this drama, I would assure him and
the House that we will not be put off
the track. Qur intention is to find out
the real organisation and the real cul-
prits behind these acts of sabotage. It
«cannot be said today that any parti-
cular organisation has been identified
or is really guilty. The Government
and its agencies are still uncertain
about it. I can say nothing against
Anand Marg at least so far as these
acts of sabotage are concerned. But as
we are all aware, the Anand Marg is
sending out threats; some statements
are being made on their behalf in
foreign countries and there is another
prganization allied with Anand Marg.

‘SHRI SAMAR GUHA: The real cul-
prits may use them as camoufiage.

SHRI CHARAN SINGH: You ad-
vanced the argument about the possi-
hility destroying the tapes and records
of speeches of the Emergency period
by Anand Marg being ruled out. May
be, you are right, but I am talking of
the Anand Marg as a whole. As we
know, Anand Margis have sent out
‘threats, and on the other hand, an-
wther allied organizations are protest-

(CA)

ing and saying that they are innocent
ang they have nothing to do about it.
All these facts and facts of the situa-
tion are in our mind. So, I would like
the hon. Members to rest assured that
we will leave nothing unturned to
tind out the real culprits.

DR. VASANT KUMAR PANDIT
(Rajgarh): While 1 would say a word
of appreciation for what the hon.
Home Minister has sald about the ac-
tion being taken with regard to the
acis of sabotage and terrorism in the
country, I would say that we are more
concerned with the results. The hon.
Minister saig that he has alerted all
the cultural sgencies and the State
police and the railway agencies in this
regard. I would like to know specifi-
cally from the Home Minister whe-
ther instead of just coordinating with
these various agencies, thev are going
to set up a separate cell not only to
coordinate and cooperate with the
State Governments and other agencies
but also to investigate and direct them,
Has he thought of calling a meeting
of the 1.Gs of the State Governments?
May be that the State Governments
may fall short of all the expertise that
the Central Government has, But set-
ting up such special cell would cer-
tainly be useful to tackle these acts of
sabotage and terrorism: jn the coun-
try.

As far ag the Anang Margis are
concerned, may | ask the House Mini-
ster, how many of them have left the
country? In regard to increasing acts
of terrorism in-the foreign countries,
there is no doubt now that the Anand
Marg and the Proutist Block are acti-
vely associated with these incidents.
What steps has to taken to see that
that the Anand Margis do not leave
the shores of India? Will the hon.
Minister come before the House before
the end of this Session and tell us ex-
actly the results of the action taken
for the present as also those plan-
ned for the future? I would like to
have definite answers to these ques-
tiona. -
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SHRI CHARAN SINGH: As the hon.
House is perhaps aware, we held a
meeting of the top officers on the 27th
and we did set up a Cell which will
supervise the investigations. I need
not go into the details.

The question of gummoning the
1Gs from all over the country was
also discussed and in the end we de-
cided not to call them just now, I
would welcome all possible sugges-
tions that any hon. Member of the
House would like to make to the Gov-
ernment, so that the common purpose
of us all, and the common aim that we
have all in view, can be served. I
would therefore welcome these sug-
gestions and I may assure you that
before the House disperses for the
next session, I will try to maké™ a
statement.

12.41 hrs.
PUBLIC ACCOUNTS COMMITTEE

EIGHTH REPORT

SHRI C. M. STEPHEN (Idukki): I
beg to present the Eighth Report of
the Public Accounts Committee omn
paragraphs of the Report of the Com-
ptroller and Auditor-General of India
for the year 1972-73, Union Govern-
ment (Civil), Revenue Receipts, Vo-
lume I, Indirect Taxes relating to
Union Excise Dufies.

12.42 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

EIGHTH REPORT

SHRI YADVENDRA DUTT (Jaun-
pur): I beg to present the Efghth Re-
port of the Committee on Private
Members' Bills and Resolutions.
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MATTERS UNDER RULE 377

(i) DROUGHT AND STARVATION CONDI-
TIONS IN NorTH Braar

st sy eme]| wqe : (gforar)
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€1 § 39 ¥ 418 WA T T AT
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(ii) REFORTED ARREST OF KHAN ABDUL
GHAFFAR KuAN IN PAKISTAN

SHRI SAMAR GUHA (Contai): Sir,
this House, on an earlier occasion,
also expressed grave anxiety about
the illness of Khan Abdul Gaffar
Khan. I had the occasion to express
the anxiety about his illness. As this
relates to a certain diplomatic norm,
kindly allow me to read the small
brief which I have written instead of
making a speech on the matter.

MR SPEAKER: Yes.

SHRI SAMAR GUHA: Sir, we feel
greatly disturbed by the news of the
arrest of Khan Abdul Ghaffar Khan,
who is now 95 years old. Although
he is now a national of Pakistan, vet
we cannot forget his immense contri-
bution to the independence struggle
of our country. He was endearingly
known to all of us in the country,
which is now known as the Indian
Sub-Continent, as Badshah Khan and
Frontier Gandhi. He is respected as
equally in our part of the country as
in Pakistan. Remembering the his-
tory of our freedom struggle and our
great respect for the Frontier Gandhi,
we appeal to the Government of Pak-
istan on humanitarian grounds to re-
lease him and allow him to live in a
place wherever he wants so that he
may pass the last days of his life
peacefully. A great Khoda-e-khid-
matgar a servant of God, like him
should be given that freedom. We
hope our appeal will receive necessary
response from the Government of Pak-
istan, and their administration will
not consider this expression of our
anxiety for Badshah Khan as any in-
terference in their internal affairs in
a narrow technical diplomatic sence.

(iif) DEMONSTRATION By WORKERS OF
RAILWAYS, DEFENCE UNDERTAKINGS ETC.
FOR 8.33 PER CENT BONUS,

SHRI SAUGATA ROY (Barrack-
pore): Sir, Yesterday, the workers of
the railways, defence undertakings,
P&T and CPWD belonging to INTUC
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demonstrated at the Boat Club insis-
ting on their demands for a 8.33 per
cent bonus.

A deputation of the workers also
met you and submitted to you a
memorandum listing their demands
and asking for permission to raise the
same matter in the House,

As the Railway Minister here is
aware, there is a great discontent
among the railway employees on their
being deprived of their bonus which
was restored to the workers in the in-
dustria] establishments and the public
sectors by the Government Ordinance
on 8th August, 1977. This is leading
to disruption in the working of the
railways.

Now, the question 13 not only the
workers in these departmental under-
takings which are governed by the
Factories Act and the Industries (De-
velopment and Regulation) Act where
the workers can form a union under
the Trade Union Act but they will also
be treated at par with their counter-
parts in other industrial undertakings.
So, the Government’s decision in this
regard is ominous silence in regard to
the Central Government employees,
defence, railways, P&T and other de-
partmental undertakings. I want to
mention to you about the demands of
the Defence employees, that is, the
employees in the Ordnance Factories
which have been represented by the
Indian National Defence Workers' Fed-
erations belonging to the INTUC. 1
happen to be the Working President
of the Federation. Not only that. In
my own constituency, one of the big-
gest Ordnance Factories is at Ichhapur
there are 18,000 defence employees
working. Naturally, their hopes first
of all have been belied in the
Government's denial of the right or
bonus to them. Secondly, a large
number of problems relating to De-
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fence employees are pending before
the Government for a long time.

And they include their demand for
classification; they include the demand
for better D.A. 1 quote from their
memorandum:

“The promise of refund of Com-
pulsory Deposits has yet to be re-
deemed. The workers are getting
agitated and restless on this
aecount.”

They relate to the demand of canteen
employees and the school teachers in
the different Defence and Ordnance
factories. They also relate to the
clasg IV employees and the Mazdoors.

1 take this opportunity to apprise
you and through you the House of
the great discontent that there is to-
day among the workers in these de-
partmental undertakings who very
much expect that some of their lea-
ders who were associated with them
in the trade union movement and
have now become Ministers that these
demands will be fulfilled by them.
But their hopes are belied. Sir, when
the Congress government decided to
cut the bonus rate we, as trade-
unionists, felt unhappy and many of
us expressed our unhappiness on this
question and now I again want to em-
phasise that this demand should be
considered.

If Government do not have money
to give bonus to the employees, they
should have at least conceded their
demand for bonus, The railway emp-
loyees have said even if bonus of
rupee one was given they would have
understood that the Government has
conceded their demand for bonus. The
attitude of the Government has sad-
dened the Railways, Defence and
P & T departmental undertakings
employees. So, on the occasion of the
demonstration of the workers before
the Parliament House I take this op-
portunity of presentation of their
memorandum to the Speaker for bo-
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nus and rightful share in the profits
of these undertakings.

(iv) ACUTE SHORTAGE OF EDIELE OILS
LIKE MUSTARpD AND RAPE-SEED OILS
RISE IN KEROSENE OIL PRICE AND
NON-AVAILABILITY OF CONTROLLED
CLOTg IN FAIR PRICE SHOPS IN
RURAL AREAS,
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12.58 hrs.

MOTION RE. STATEMENT ON ‘SA-

MACHAR' BY THE MINISTER OF

INFORMATION AND BROAD-
CASTING

MR. SPEAKER: The House will
now take up the motion of Shri Samar
Guha,

SHRI SAMAR GUHA (Contai): 1
beg to move:

“That this House do consider the
statement made by the Minister of
Information and Broadcasting in
the House on the 14th November,
1977 regarding ‘Samachar’,”

I have moved the motion but at the
same time I want to make a sugges-
tion that in music, if there is break
in music, the music 15 lost; so also in
a serious speech if there is break,
the speech is lost.

-_]rﬂ’l, SPEAKER: Not with all musi=-
cians, Then, we shall start at 2 p.m.

13 hrs.

The Lok Sabha adjourmed for lunch
till Fourteen of the Clock.

on Samachar (Mot.) 264

The Lok Sabha re-assembled, after
lunch at nine minutes past Fourteen
of the Clock.

[Mr. Deputy Speaker in the Chair]
MOTION RE. STATEMENT ON ‘SA-
MACHAR’' BY THE MINISTER OF
INFORMATION AND BROADCAST-

ING—Contd.

MR. DEPUTY SPEAKER: Shri Sa-
mar Guha:

SHRI SAMAR GUHA: Mr. Deputy
Speaker, Sir; during the days of the
Emergency, innumerable savage cri-
mes were committed by the Govern-
ment—killing, shooting and incance-
rating thousands of innocent people.
It appears to me that the worst crime
was committed by the Government in
trying to kill the spirit or the soul of
Indian democracy. I mean the free-
dom of the news agency. Democracy
can function properly and in a right
spirit through the mass media, parti-
cularly the news agencies and the
newspapers, if they have their com-
plete freedom, freedom from any kind
of coercion, any kind of compulsion,
any kind of terror from the Govern-
ment,

As it happened, and it happens also,
in the case of all autocratic, dictato-
rial or totalitarian rule or regime,
wherever you find, the first target is
the mass media. If they want to con-
trol the people in an autocratic way,
the first aim is to catch or get hold of
the mass media as an octopus or in a
Gobbelsian way. During the emergen-
cy the same attempt was made when
the four news agencies were forcibly
brought under one umbrella, the mo-
nopoly umbrella of one news agency,
which was called Samachar.

Actually, Samachar was born out of
papachar, to spread brashtachar and
to perpetuate swechachar of the Em-
press of Emergency. Samachar is an
immoral product, an illegitimate pro-
duct, yndemocratic product and also,
what 1 would call, a sinful product. It
is the duty of the Janata Government
to wipe out this first sin, as I would
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call it. I have already referred to
killing, shooting and imprisonment.
So. I do not say it is the secondary sin,
but the first sin.

The freedom of the press, the free-
dom of the mass media, freedom of
expression, freedom of expressing in-
dependent views through newspapers
and news agencies, that is absolutely
essential for ensuring the freedom of
a country. Therefore, I congratulate
the hon. Minister for the decision they
have taken to revert back to the for-
mer position, to use the word of the
statement, status quo ante. I would
call it, not reversion to the former
position but freeing the India news
agency from the bonded labour of
slavery of the Empress of Emergency.

Now when the PTI, UNI, Samachar
Bharati and Hindustan Samachar are
getting back their old position, it is
up to them to decide how to revise
their policy, revitalise them properly
in a free atmosphere, without any kind
of compulsion, any kind of coercion,
any kind of pressure or any kind of
red eyes from the authorities. They
will be free now to choose their
own policy and also their own struc-
ture for their functioning. Therefore,
I think that the step taken by the
Government is not only right and ju-
dicious but is also one which assures
the guarantee of the free functioning
of the news agencies in our country
in future.

There has been some criticism
against dissolving Samachar, Some
questions of expediency, of conveni-
ence, have been raised; some people
are finding some kind of wisdom in it,
and some employees of Samachar are
worried about their future. With that
I will deal later, but I want to point
out here that none of the members
of the committee which was set up
supported the idea that Samachar,
which was, as I said, born in papa-
char, in a milieu of sin, autocracy,
totalitarian rule and dictatorship,
should be kept in tact. The mem-

bers of the committee were urianimous .

(Mot.)

about it, but there is a majority opi-
nion which has suggested a different
structuring of the news agencies. Ins-
tead of reverting back to the four old
news agencles, they have suggested
three news ones, namely Varta, San-
desh and News India (dealing with in-
trenational news). Whether the PTI,
UNI, Hindustan Samachar and Sama-
char Bharati would desire to thus re-
structure themselves, fuse themselves
into one, or find out any new agen-
cies for themselves. is for them to de-
cide. If Government takes a decision
that this monopoly agency of Sama-
char should be divided into three
news agencies, it would be dividing
one monopoly into three monopolies.

Secondly, if we accuse the Govern-
ment that was acting under the Emer-
gency of creating conditions of com-
pulsion, coercion, repression and all
kinds of intimidation for merging
these four agencies into one monopoly
agency, we will be accused of the same
charge if Government now initiate ac-
tion for breaking up Samachar into
different news agencies of their own
choice, of their own design, of their
own liking, of their own preference.
That will be absolutely wrong on our
part.

The main point in the terms of re-
ference of the committee set up by
the Government was “the future set-
up of Samachar”. They did not give
any indication that by breaking up
Samachar some other agencies should
be set up and that they should be
under the umbrella or influence of the
Government, That will be absolutely
wrong. We will be accused of the
same charge that we also want to
build up a system, through three mo-
nopolies instead of one, to cater news
of the Government or to subserve the
objects and purposes of the Govern-
ment,

The Committee which was set up
has served a great purpose. It has
gone into the matter and discussed it
with many eminent newspapermen-
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who have gerved the newspapers and
has gone into various aspects of it.
That is very helpful not only to the
Government but also the agencies, but
then it is for the agencies to decide
how they want to develop in future,
how they want to evolve their own
policies, how they want to make them-
selves effective and efficient, useful
and purposeful. ‘This will provide
very useful information to them.

I wholly agree with some of the sug-
gestions that have been made, except
one about the formation of the three
news agencies. As I have already
said, I wholly agree with the decision
taken by the Government that we
should go back to the pre-emergency
days of freedom, we should restore
the freedom, we should restore the
spirit of freedom in the newspaper-
men so that they can act, they can
think, they can decide their future, in
a completely unfettered way. If they
want two or three agencies, say, Hindi
Samachar or Samachar Agency for
further economic viability, or for de-
veloping and improving their effici-
ency, they can themselves come to-
gether; there f%s no harm. They can
coalesce, they can merge, they can
make one organisation, there is no
harm in it. It is the decision of the
‘Government that they should not
create a news agency or put any sort
of compulsion on any news agency.
1 wholly support this idea.

Then there are certain other sug-
gestions also. May be the Janata
Government will be acting according
to the democratic norms and demo-
cratic values. But, in future, may
be even in the Janata Party, there
may be some leaders who may hold
a different view about these values.
After all, power has always the ten-
dency to develop some kind of auto-
cracy. As the saying goes, power
currupts and absolute power cur-
rupts absolutely. Whether it is a
totalitarian system or the autocratic
system, the news media is the most
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important instrument to perpetuate
or strengthen the lust for power,
Therefore, in future it may be pos-
sible there may be some people even
in the Janata Party who are not wed-
ded to these values, or may be the
Janata Party is not in power and some
other party has come into power. That
possibility is there. So, an attempt
may be made to establish a monoply
news agency to subserve the purpose
of the then party in power in future.

One of the recommendations that
has been made is that there should
be & statutory charter. It says that
the maln purpose is to create a news
agency under a statutory charter. Par-
liament has, therefore to enact 5 press
law to provide safeguards for the
qualitative attributes of objectivity,
adequacy and independence. The
recommendation further says "secon-
dly, to preserve the structure of the
agencies as voluntarily developed;
thirdly, to extend statutory protection
to the process of conversion of the
existing mews agencies....and also
to see that these news agencies again
do not become the handmaid of the
vested interests, economic, social, com-
mural, political or even by what is
called establishment in any walk or
life.”

I wholly support this recommenda-
tion. But I will add that even an Act
of Parliament will not do. Emer-
gency was brought about by an Act of
Parliament. All crimes against the
people were perpetuated by Acts of
Parliament. All the crimes of the
emergency, even though not started
by an Act of Parliament, had some
kind of parliamentary sanction. There-
fore, an Act of Parliament is not en-
ough if we really want to safeguard
the freedom of expression, the free-
dom of the press. So, I will make a
suggestion, which is in fact an import-
ant recommendation that has been
made by this committee, that a con-
stitutional provision should be made
that in future no political demand can
be mads, in their lust for usurping
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peoples’ power, in trying to establish
a totalitarian system, to scuttle or kill
the freedom of the press.

For that reason it is necessary that
a Constitutional provision should be
made to ensure future safeguard of
the freedom of press.

Secondly as I have already stated,
the newspaper should be free from 211
kinds of vested interests, social, com-
munali, political and even of establish-
ment. That provision should also be
made. That recommendation also I
wholiy support.

There is another recommendation
about international service. You re-
member, during the days of Emer-
gency, a News Pool of the non-aligned
countries was created. The idea is
very good. But if you remember, it
was done with a certain ulterior
motive. At the time of Emergency,
the press of all the free countries,
the BBC, West Germany, U.S. and
other countries, their press, TV and
radioc were propagating and publish-
Ing views in support of revival of the
democratic values in India and not
the tutored and doctored news that
was circulated by the Samachar. I
do not want to take much time. In-
numerable cases have been cited here.
The olher document was also pro-
duced how Samachar was compellad
to scuttle the news, to distort the news,
circulate different news and also news
that was cooked up. They created an
atmosphere, a climate, of their own
image in the country, and when they
were not getting any publicity in the
foreign press, in the democratic foreign
press, they masqueraded themselves
as if they were trying to combine the
non-aligned countries, as if they were
trying to have a different forum of the
non-aligned countries, and the News
Pool was created. The idea is good.
But, as you know, immediately Sama-
chur was forced to cancel their agree-
ment with UPA, DPA and other inter-
national news agencies. I do not dis-
agree with the idea of News Pool of
Non-Aligned countries, but 1 would

(Mot.)

request the hon. Minister to go into
the matter, into its merits, improve it
and see that it is not done for any
parochial, partisan or group purposes.
The newspaper should be completely
free. If the news of the underdeve-
loped countries is not given wide
publicity by the news agencies of the
world, we can have our own news
agency and we can disseminate the
news and circulate the news. But it
should not be as if one news agency
is pitted against the other news
agency. That should not be there.
A spirit of cooperation, understanding
and mutunality should be developed
and in that spirit, that jtem ghould be
gone into, that should have a deepsr
scrutiny.

I would also support one of the con-
clusions arrived at by this Committee,
the Kuldip Nayar Committee. On
page 28, para 78, they have said: this
—after citing certain examples how
they were under compulsion.

“The above shows gross profes-
sional misdemeanour in the Sama-
char during this period. Responsi-
bility for this would lie on the exe-
cutive of the agency as well as on its
Managing Committee,. We recom-
mencd that this should be investi-
gated and the responsibility fixed.”

I have given notice of an amend-
ment. I do not think that the recom-
mendation as it is will wholly serve
the purpose. They want to try to fix
the responsibility only on the execu-
tive of the agency and alse on the
Managing Committee. But there have
been many overzealous newsmen,
overzealous reporters, who were going
off the track and who did a lot of
mischief by supporting the Emergency
measures.

Therefore, I have given notice of a
different kind of substitute motion in
which I have made a suggestion that
the Government should not undertake
the responsibility of fixing up the
newsmen who indulged in g kind of
professional misconduct—I use the
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word ‘misconduet’ rather than ‘mis-
demeanour’. Let it be done by the
ncwspapermen themselves.

There has been the Press Council.
Let the Press Council take the respon-
sibility of how to cleanse the news-
paper agencies, how to see that their
old spirit of freedom, honesty, inte-
grity, fearlessness, can be revived
amongst the newsmen and also to see
that those black sheep who try to ‘in-
dulge in the professional misconduct
are fixed up. I do not say that they
shouid be penalised. But I would
suggest that the Press Council should
at least name the newsmen who did
the mischief, even though it may be
under some compulsions. But in
many cases, it was out of overzealous-
ness to curry favour with the Govern-
ment

My substitute motion reads:

“This House having considered
the statement made by the Minister
of Information and Broadcasting in
the House on 14th November, 1977
regarding Samachar, recommends
to the Government to set up a com-
mittee of three eminent retired jour-
nalists to go into the cases of profes-
sional misconduct and excesses in-
dulged in by some journalists and
newsmen during Emergency in vio-
lation of the code of conduct volun-
tarily evolved for the guidance of
the pressmen by the former Press
Counci] and for suggesting remedial
measures for future and also to name
those journalists and newsmen who
refused to abide themselves by their
accepted code of conduct.”

Sir. I have taken a lot of your time.
I only wan! to say a few words about
the worrie; and anxieties that have
been expressed by the employees of
UNI, Smachar Bharati and Hindus‘an
Samachar. Their anxiety and worry
is not that Samachar will be dissolved
and that the former news agencies
will get the freedom to revive them-
selves. But their worry and anxiety,
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firsily is that they were getting certain
emoluments and those emoluments
may not be assured to them in the
future and, secondly, the efficiency of
UNI, Hindustan Samachar and Sama-
char Bharti may not reach as it is to-
day under Samachar. There also, L
would say that the hon.Minister has
assured that for three years all their
interzsts, benefits and emoluments will
be assured and that over the next three
years they will be tapered off. If they
find that the apprehensions of the
employees of UNI, Hindustan Sama-
char and Samachar Bharati are justi-
fled, certainly, the Government will
consider the whole issue and see how
best their interests are to be safeguar-
ded. Therefore, I think, if the Govern—
ment takes a judicial decision, maybe
they have already taken, about the
equitable distribution of their patro-
nage, about the equitable distri-
tution of their advertisements and al-
so about the equitable subscription for
radio and TV from all news agencies,
if they take all these measures, there
should be no fear entertained by the:
employees of UNI, Hindustan Sama-
char and Samachar Bharti.

Particularly about Samachar Bhar-
ti and Hindustan Samachar, I would
not make any suggestion nor give any
advice. But I would suggest to them:
the cesirability of strengthening them-
selves, if they so desire, by bringing
about the two news agencies together.
Then, the benefits that they will have
wil] not only be assured but will be-
wholly safeguarded.

I want to conclude with the words
with which I began. Samachar was
made a monopoly piper for propaga-
ting and perpetuating the authocratic
rule of the empress of emergency.
They had no freedom. They were
working under complete threat. They
were working under ¢ terror. Now
they have got the full freedom. It is’
upto them to revive and revitalise
their crganisation. It is up to them
to work in a free atmosphere and in
a free spirit. They will be completely
unfettered without any kind of coercion-
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of any kind, without any kind of pres-
sure from the Government. They will
have complete freedom. They can ev-
olve their own future policy and they
are completely free to restructure their
organisation in any way they like.
There will be no compulsion from the
government as I have understood from
the statement of the hon. Minister and
the policy announced by the Minister.
I congratulate the Minister for the
right decision which he has taken in
regard to the future of these news
agencies. Thank you.

MR, DEPUTY SPEAKER: Motion
moved:

“That this House do consider the
statement make by the Minister
of Information and Broadcasting in
the Hcuse on the 14th November,
1977 regarding ‘Samachar”.”

“Now, substitute motion will be
moved.” '

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I beg to move:

That for the orginal motion, the
following be substituted, namely: —

“This House, having congidere
the statement made by the Minis-
ter of Information and Broadcasi-
ing in the House on the 14th Nov-
ember, 1977 regarding ‘Sama-
char’ urges upon the Govern-
ment to set up a Parliamentary
Committee in pursuance of the
recommendations made in the
Kuldip Nayar Report to go into
the reasons for findulging in pro-
fessional misconduct by some
journalists and some newspapers
during the period of emergency.
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-SHRI VINAYAK PRASAD YADAV
(Saharsa): I beg to move:

That for the original motion, ‘he
following be substituted, namely:.—

“This House, having considered
the statement made by the Minfis-
ter of Information and Broadcas-
ting in the House on the 14th
November, 1977 regarding “Sama-
char” recommends to the Govern-
ment that:—

(a) proper legal action should
be taken against those who had
exerted force and presure on
different news agencies against
their will be merge into one news
agency in order to establish
Government monopoly on the
news media; and

(b) the news agencies should
be reorganised in such a manner
that neSther the Government ncr
the capaitalists could have a pold
over them.” ‘3)

SHRI SAMAR GUHA: I beg to
move:

‘That for the original motion, the
following be substituted, namely:—

“This House, having considered
the statement made by the Minister
of Information and Broadcasting in
the House on the 14th November.
1977 regarding *Samachar”, recom-
mends to the Government to set up
a Committee of three eminent retir-
ed Journalists to go into the cases
of professional misconduct and ex-
cesses indulged in by some journal-
ists and newsmen during Emergency,
in violation of the code of conduct
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voluntarily evolved for the guidance
of the pressmen by the former Press
Council and for suggesting remedial
measures for future and also to
name those journalists and newsmen
who refused to abide themselves by
their accepted code of conduct.” (4)

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): I beg to move:

That for the original motion the
following be substituted, namely»—

“This House, having considered the
statement made by the Minister of
Information and Broadcasting in the
House on the 14th November, 1977
regarding ‘“Samachar”, recommends
that the Government do take im-
mediate steps to bring forward legis-
lation to make news-agencies as
statutory corporations under broad
democratic control on the lines re-
commended by the Press Commis-
sion, 1954.” (5)

MR. DEPUTY SPEAKER: These
Substitute Motiong are also before the
House.

SHRI C. M. STEPHEN (Idukki): I
rise to raise my voice of protest, oppo-
sition and anguish to what appears
to me to be another murderous move
of the Government, an act of destruec-
tion of something, which, forgetting
for a moment the emergency and the
phobia against it would—if appraised
in objectivity— have been accepted as
a final stage in the evolution of a
new media structure in this country.
Looking back at the history as has
been traced by the Kuldip Nayar Com-
mittee’s Report, we will find that
efforts for having a news agency were
made long before our country became
independent. We were linked up with
the International Organisation, the
Reuters or a part of it, before inde-
pendence. Then with the resurgence
of the mnationalist movement, efforts
were being made to evolve a news
agency essentially indegenous and
Indian, and that again, got mixed up
with the Reuters. Subsequently after
independence a determined effort was
made to evolve a news agency of India.
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Other news agencies also came up
gradually. Ultimately four news
agencies came into being. That was
the stage at which Samachar was
evolved and it came into existence. I
don't know whether the hon. Members
will support the views of the Govern-
ment to revert back to theé stage be-
fore the Samachar came into existence.
We have to look at the problems of this
country, the financial liability or non-
viability of newspapers of our country.
Whether the news agencies that were
functioning were really catering to the
needs of the people, were really re-
flecting the thoughts of the villagers
in the district shanties sprawled
throughout the length and breadth
this country.

I understand that out of about 500
districts that we have, it is said the
news agencies, all the four together,
could cover only about 40 district
headquarters or so. The entire rural
areas were kept untouched, uncatered
and unreflected. As far as the news-
papers are concerned, out of the
totality of a large number of news-
papers we have, 210 newspapers sub-
scribe to the P.T.I. and a far lesser
number of newspapers subscribe to
the U.N.I. The newspapers that could
subscribe to both these together were
only 18 in number.

Therefore, the multiplicity of the
news agencies was not the source of
the information as far as the large
number of newspapers in this country
were concerned, and as far as the
quality of the news that could be given
are concerned, it could be anybody's
guess and understanding that with the
limited resources the news agencies
had at their command, they could not
fully cover the news throughout the
length and breadth of the country let
alone the mews on the international
plane. As far as the international
area was concerned we were just to
take what the international agencies
gave us about the momentous events
that were taking place throughout the
world. But our news agencies did not
have their own representatives there.
Whether it be the scale of Viet-
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Nam war, whether it be the
African Independence Movement, the
South-American Liberation Struggles
or the Middle-East, in all those areas,
our news agencies never had any re-
presentatives at all. We were just
to take the news that was given by
the international news agencies, the
foreign news agencies. That news
agency was essentially motivated by
their own political considerations and
projections from the world. A large
country like ours, even for a long
period of time, after our independence,
could not set up a news agency which,
in the first place, could cover all the
places of importance in this country.
No news agency had covered the events
that were taking place throughout the
world. There were four news agencies
which were bankrupt; they bhad mno
financial capacity or viability. They
were dependent on the Government for
some subsidy coming forth and the
remaining were at the bottom of the
table to collect what may be falling
down from the huge newspaper pro-
prietors who had their own industrial
interests, absolutely unviable a news
agencies. This was the picture.

So, the question is not merely one
of working journalists. The question
is—is it not the obligation of the
Government to ensure that the people
of the country those of them, who
want or who are wanting to have in-
formation, are enabled to get full in-
formation, objective information, inde-
pendent information, colourless infor-
mation and a completely comprehen-
sive information? Whether this should
be made available or not is the gques-
tion. News agency is one of the
sources by which the information can
be madde available; newspapers are the
source on which, of course, the Gov-
ernment can have no control. We have
got the other media, the Doordarshan
and the A.LR. and all other media
which are there. Whatever be the
media, the objective is to enable the
news agencies to get information,
rather objective and independent infor-
mation of a comprehensive character.
Anything happening in the remotest
part ~* the country is being conveyed

(Mot.)

to the people staying in the other
corner of this country. Whether this
need is being catered to is my ques-
tion. Sir, I do not think that even
Shri Samar Guha with all his phobia
about the emergency. (Interruptions)
I use this word deliberately against
emergency. (Interruptions),

SHRI SAMAR GUHA: He is still
calling it phobia. He should withdraw
this word. 'That much human con-
sideration should be shown to me.
That is all.

SHRI C. M. STEPHEN: In spite of
that he will, I am sure, concede that
the state of affairs in this country with
thiese ¥our news agencies operating
was not what we would really like to
have. Everyone of them was becoming
bankrupt. Hindustan Samachar and
Samachar Bharati both together sub-
scribed to by only thirteen newspapers.
PTI and UNI both together were sub-
scribed to only by eighteen mnews-
papers. This was the state of affairs.
As there was no competent news
agency we could neither link with the
non-aligned forces nor other inter-
national areas. As these news agen-
cies did not have financial capacity
we could not have representatives in
different areas of peoples’ life through-
out the world. The question is whether
this state of affairs had to be corrected
or not. I am not prepared to concede
that a news agency which was evolved
this way by the newspaper proprietors
who had their basic links not in the
world of the newspapers but in the
world of the industrial empires, can
necessarily be objective. No. It
could not be. Those agencies served
their own purpose and they did it
without paying for the Bill If you
go through the accounts furnished by
this Committee you will be able to
find that they were not paying the
news agencies their legitimate fee. The
newspaper is supposed to carry the
news and the news agencies were the
main source of the news and what was
the payment they were making? It was
lesg than a pie per copy. This was the
position. The result was that the jour-
nalists had to be underpaid. Very
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minimum wages were paid to them
and even those remained in arrears.
This wag the situation.

Sir, that situation was changed and
an attempt was made to consolidate
them together. I do not say that the
consolidation which was agreed to was
a voluntary thing. It was voluntary
for all appearances but it has got to
be conceded that there was arm twist-
ing. Arm twisting in what manner!
Not that anyone of them was put in
jail. The arm twisting was dome in
this sense that Government told them
that they would not be getting the
subscription from All India Radio and
Doordarshan. The Government said
that they may carry on as they chose
and serve their subscribers and be
self-sufficient. Do not look up to us.
If you are to look up to iis then we
want the best of servicee We are not
satisfied that you are giving us the
best of service. You can give the best
of service if you pool your resources,
journalists, employees, etc. together.
Then you will be able to cover the
area. In that case we will continue
our subscription. This is all the arm-
twisting that was done. I am not
prepared to concede that this arm-
twisting was objectionable at all; this
is only a business deal If the gov-
ernment which is subscribing to the
news agencies felt that the service was
not up to the mark, it is certainly open
to the government to say: we decline
to pay you any more. Now there is a
loose organisation. What is there bet-
ween the government and that orga-
nisation? In the place of 13 news-
papers collecting from  Hindustan
Samachar, I understand that the Hindi
wing of the Samachar is now being
subscribed by about 100 newspapers,
language newspapers. Is that not an
improvement? There is pooling of the
resources available to Samachar today.
Is it not an improvement? A larger
area can be covered today. Is it not
an improvement?

When there was cyclone in Andhra
Pradesh, Samachar did a really good
job; they could cover it fully and
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exhaustively. How was it possible?
They had enough resources and they
could fan out in different directions
and collect information and give that
information in a more comprehensive
and complete manner than any other
news agency could do in this country;
they had better resources and there-
fore they could do it. The questidbn
is, whether Samachar, whether it was
born in promiscuity or in  immoral
conditions or in any other way, as
Mr. Guha said—cail it bastard if you
like or whatever other name you like..
(Interruptions). If it is unparliament-
ary, I withdraw that word. The ques-
tion is whether Samacharisorisnota
step, correct, logical step....(An Hon.
Member: Absolutely not). Maybe a
step taken under duress, under coer-
cion, under compulsion, but it was a
step taken in the right direction, flow-
ing from the historicai development
of news zgencies of this country from
1885 onwards, from the old stage and
anarchic way, this was a natural step
taken to pool all the resources. It was
the correct step and it had come to
stay. But merely because it was a
child of emergency you are going to
destroy it. That is the only argument.
Merely because the Banking Service
Commission was a child of emergency,
Mr. Patel wants to destroy it. Merely
because some people got lands during
the emergency, you want to take
away that land from them. There
is another child of emergency and
that is the Janata Party. By
the same logic are you going to des-
troy the Jamata Party also? Let us not
take that logic to that extent. Let us
evaluate things in an objective way
and see whether it will serve the coun-
try well. I can understand an Act
coming before Parliament that the set-
up shall bg two or that there shall be
four set-ups. That is not being done
Mr. Advani is a polished man; not a
crude man whom ‘we are accustomed
to..... (Interruptions). Even crude
things, ne does in a polished manner;
here he has come with a butcher's
knife to strike down something very
good but with a smile on his face,
with sweetness in hiz face even when
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he has an axe in his hand. He has
now passed on a letter 10 Samachar
saying something to the effect that
government would like the other thing
‘to take place. That is the information
that is being passed on to them, noth-
ing more than that. If it is left at that,
if dismemberment should take place
the question arises: who wants the
Samachar to be destroyed? You had
this committee; four eminent members
«of the commitiee opposed it; most of
the major journalists we know are out
opposing this. A seminar held by the
working journalists’ organisations has
<come out in unequivocal terms oppos-
ing this move of destroying Samachar.
Nine months have gone by, after the
new government came. Was there any
move by the former PTI, UNI, Hindu-
stan Samachar or Samachar Bharati
that they were wanting their materials
back? Ig there any protest or any
move from Samachar? Even the Kul.
dip Nayar Committee appointed by you
have not come cut saying that status
quo ante must e restored. Then,
whose brain-wave is this? Why are
vou doing it? Now they tell us that
the rates for Door Darshan and AIR
have got to be fixed, In the letter to
Samachar, he writes that they would
appreciate that this question can be
iaken up only along with the question
of dismemberment and restoration of
status aquo ante. This means, he says
in & mild form, “Uniess you break up.
forget about subscription from the
government.” This was the same lan-
guage used earlier also, viz.,, “Unless
you come together, forget about gov-
ernment subscription.” So, the moda-
lity, the method, is not different.

They talk about the independence
of news agencies, Their independence
will depend only on the basis of viabi-
lity. There can be no gainsaying the
fact that the UNI, PTI, Samachar
Bharati and Hindustan Samachar will
be definitely less viable than Sama-
«har, which means for their existence,
they will have to depend on the gov-
ernment. It is the subjugation of the
news agencies more facilely to the
government’s will that is being at-

(Mot.)

tempied today. They are sought to he
dismembered and ‘weakened so that
they may depend on the government
and carry out the will of the govern-
ment. The method to make the mews
agencies independent is not to dis
member Samachar, but take Samachar
as a whole and devise an inbuilt orga-
nisation which will make it really in-
dependent. A Board of Directors
should be elected by the subscribers,
working journalists, employees and if
you wish, representatives of Parlia-
ment, That Board can control Sama-
char and it will be independent. You
should fix the rates on a scientific
basis, not on ad hoe basis. You may
even think of subsidising that news
agency by imposing a cess either on
the circulation or on the newsprint
that is imported and produced and
soid in this country. If that amount
is made available to the news agency,
it will not depend on the Consolidated
Fund of India and it can function in
a truly independent and upright
manner. I repeat the suggestion made
by some working journalists that there
must be ap independent organisation
of the nature of an Ombudsman to
which any complaint about tendentious
news-reporting may be referred so
that it can give some corrective. So,
firstly, the finances and administration
must be controlled by a Board of Di-
reclors not appeointed by anybody but
elected by the interested quarters.
Secondly, there must be ap indepen-
dent Board of Trustees in the nature
of an Ombudsman which will hear
complaints about tendentious reporting
and give directives which will put the
news agencies on correct lines. And
thirdly, with this provision for finan-
cial assistance, Samachar might have
done certain things; but it is still con-
tinuing to do those things. If they
danced to the tunes of one piper yes-
terday, they are doing it in a mild
manner to another piper to-day. It can
be averted by restructuring and not
abolishing Samachar. I would appeal
to Mr. Advani to put aside the acts
that he has taken up in his hands; and
rather go back to the constructive
spirit of re-structuring Samachar to
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serve the country in a better and pro-
per manner, This he must do. Let us
not go in for destruction everywhere.
It will indeed be a tragic thing if it
is done that way.

Mr. Samar Guha was saying that
those two can combine together, these
two, which are now being given deli-
very to, can combine together. But he
must cut it as under; and then they
can come together. I don't understand
the logic of it.

15 hrs.

SHRI SAMAR GUHA: We are not
giving delivery to it. We are giving
them only freedom from the bonded
slavery to your erstwhile empress.

SHRI C. M. STEPHEN: You are giv-
ing then open delivery, We don’t say
otherwise. (Interrupiions) After creat-
ing an omlette you are putting it
back to the egg-sheli; and then you
break it and create an omlette again.
Let the omleite be there. Sweetler it
if you want. That will be a  betfer
thing. Don't take an attitude of des-
truction; take an attitude of construc-
tion,

With these words, I oppose this
move of the Government.
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g w1 fF Feere ot off 9w oa¢
e B TE @ AEAT &F FL a7
FAT FETATT 9T IAFT WHL T Am,
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99 EMd A T AN 8
AT o F TG @ | @RI T g
qEA ST FIH BT § | T 0T W
F fFae ¥ o1 @ & 7 ST 0w
frrarY &, a<FT< woAY AT ST oy
& &1 FUHH A ST AT A W
g H ¥ A oY, e e ol sar
FT FAAT aTFT ARTET R ..

SHRI C. M. STEPHEN: You forget
my main argument. Samachar, as it
now is, is no good. It has got to be
re-structured. That is what T am ask-
ing for.

St g ww o @ F
g %8 W 91 & s qE’
ffm T & W w1 S=AT SRAT 2,
IM A wEEART T 8, IWFT qE AGAT
3 5 sux 77 faur fF < odfmi
waa § f5 3 @1 5, @9 a9, @ 7=
g7 a4 | & AT oF a4 qeAn
e § & awmn It sfa,
Aw ) fwgarg 5 oW
oI AR OF T3 GaeEl a9WT g, ar
T T OAFF] % a5l § | F1A-
AT A § W AH THT 7 ¥ O
aFAT & 1 A g BIRA UE &
S s oY sy a1 frer F3 0% FETER
T T EFAT 1 g, R A F
T[T & 7 a7 wha & AF6T g T
T E L T A A R e
wTa TEE! AER 1 frgaer W a-r
aifig W @ 9 F /W FO F
fore w7 & Few gem & | wfwg &
FTHT HT TUTE 2T ATEAT § |

T ¥ et o W gf 3 WK
T am it gd 2\ § ag 7 7 b5
o T o o aT gk & WK
St Y & g€ @ 9w F1 drer S
few | 48 T RTAL R | T
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(Mot.)

# qga Y o aK W gE g W EEw
gUw @ ot gf ¢ A famd s
2w Fr FEEr g4, =g o 99 &1, Fu=i
FTHFTLHT A F73 & A AT
o f FEH T AT AT
sved gur e mmor Y AT T § oA
i woaw w3 ¢ fF e T arer
I | FETEIC F W=T HIS AT 0%
FHG g W T FH9 agaq aFT ¢,
T AETT ISET § AR W oY ag
TEAT FAT § | W F 2wy e forw
far zf= st 1 v fear
qurae 7 fFAY S A Swwr 93w
fear | & Aelt wEEw & aE Wi FEAT
f& F wow 9T 3G fr Tgi @ e
&1 B & 1| o o feafa &, agda &Y
gMiTS T EeTaET ¥ FETd, IOAT
o Aft 3aF v fAedt @ | Sumas
AR, TAF TW AR w1 @on far
£ gw ey & v 3w Sw W
@, fedfe @ WX Jwar 9 |
fou wfirds & 5 =g 5w &), < w=
gfwear Weat & 7l 1@ geviw @,
g HY grat ¥ awt e s
FET AT § | WA AT dHGEr
¥ 77 o1 f5 sy tfrear Wem iz
g 1 A ¥ foes ¥ freer
FT UF HAT ATE &AT &7 STOAT | F
"awaT § fF a@T ¥ 99 #Y Sy
2 st 9u% fou gw o & aug
T ARy &)

IS WEIET, OF a%E ¥ HAl-
T F A Y W A ow A
Wil frax Y, a7 ' f w17
g ¥ fau g® | 1 qud
=TfEe |

oF 9 ¥ 9T sgw fF swer
¥ el B Y o R wreieew
Tgt ¥ few o R ST A T@T &7
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[ FaT T Teq]

fear @1, g8 A T F FEwizaw
7 ot fadeft wefmi & #9737 4,
fa3elt gar=TgEl ¥ £ FF § 7K
gaar ot agi ¥ Frsrer fear mar 9,
T HGT 24T § F oS I & qEey
ger & & A fw
R ¥ AN A-mATgE 9
gamar 3, 9@t g ¥ F Aad ww
AT FLAT ATga § 5 78 ST Fw1T AT
a9 &, T 7T gH wiy fedw 2,
G‘!ﬁmﬂﬁﬁ?ﬂ maﬂ'oﬂ'alﬁo
& grq oY 1 I | T Frodtodte
J AT & AT Hawre aw Ay TS
YT A 1 AH A€ & fF 9= Fw Ay
faeger w8 # =@ faar mav av, 2w
1 ag 9a1 € 7&0 J=ar qv fw gfrar
¥ Fq7 g1 W 8, AL WA Iq H A
g @7 &, 99 999 B A F1 S
fadh dro @Yo o a1 | IW ¥ 7B A
frarsza )

§ fagre 99 ¥ weag 911 fagre
Jq F AT A3 FT 18 HET AW
Y AR gw @i 7 fagre Siew F qar
g A& gar i 7 v e de w3
18 £ wrr vy § 1 T T aT@ FT 0D
ax 991 517 5 dto @Yo dro ¥ THT
gt sarta far fs fre o=
MréE AT s s Fr A AT § )
T dYo dYe do F AW F1 Ffawr &Y
F AT A Fr wfww A7y, @T T
#r #rfew Y Afer I A FwET
& @ ove | gt & g f
HCHTL 398 19 qyAr areae faei
R 9% 919 T TF TAT a5 g1
“formd agi w1 g 1 ®a¥ T@t AR
i ¥ WEATA Y AT AT 7S |

I AERT, EA wRE A
g1 f5 caw fogwafor s wfee

fome & swar #1 @ favara €10

It is an article of faith so far as the
Janata Party is concerned that 1t
believes in a free and independent
press.

g0 g Wy 7 9EF gwT
Y g &1 M [@E FEIR F @I
fea g 1 g7 Y =R i geaETEaie
Fom AT e s wm A
et o Tgr & sEETd a3 ar fa
w1z #ifear g7 =@« fkar s 1 TR
aw gas fagaafor &3 @ qamr
# OF @T § A1 I 9 A A9 2F
f& o armamdr w2 & & mmr
FEAT H WX gAY AT H FTEF
¢ zafag wmd § ag FTAT ATHAT
f& =g e & Ay garey f& 9w
URfAAT F9F ¥ A9 7 F A
& Frm ? afe w qwET # w5
ffq qg T ¢ @1 A 59 T Ay
<Y I ST | W W ueitaEt g,
guTAR gHtgEt & =W Sfafafa 83
g @1 ag e waarst # sy fa
g @ | T T ¥ R oA wrE
Su Fha Fq & W va¥ feer
FTOT § gATA F Afafafe 7@ s
@ HIGET HE FRE & | T
gefaal ¥ FTeqEreT g St waard
ﬁugm&ﬁma@ft%mﬁ%ﬂﬁm
ghrat e @t @

g‘{m@ﬁ%ﬁmﬁ
arT & 5 78 3w * a8 a9y i 2w
Hen i@ e, gFmi Fendr @
T FT FIST AT T4 FT @Y #
TR G T I F Ay A
g | AETL Y 7=\ FT & T WY
ST # WTAT ARy, S 9T Fr
7g o AT T1fen | R wmE A
T g WE A Fai 7 ow@ard §
el wgd # §Y afafafami & a=i

-
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T g e § W afad afa
fafert et & 7 avw v adY
foar ot @ 1 & W wERT & A
F€m f5 ¥ T syEeqr +< foay aiat
o @ areht afufafedi &t ==t @
T 8 @Y | TS S W AR
gt 91fge, W EaewET ¥ A
REIN ara g g 1 g g
fe §9 & sl 1 AT 4@ 4w W@
t afe W ¥ 39 B Fe far Ay
w g T | T Rvd g
Tifge | A9 oS ) 0F sl
s g =g |

JqTerer WEEA, A 0F  wiwHT
frar & 1 B2 o ot FAdw AT A
frard ot @ fomit dadfmg & w5
o fer mEfF frg o ¥
THwT gEanr fear mar | '@
a0 ¥ W1 e 4T BIYT 4T 491
IFF TR AT dFel /W EfF Y
RSl ¥ W=T 1L 9 FT A FI
faar mar | T & A Wy e
F amay Y aga Y few A §
frgr s fow & Fodiw
e Y A1 fodlE ¥ O o«
T -

“The quantity as well as the ‘qua-
lity’ of newswork of Samachar in-
stead of improving as a result of in-
‘egrotion of resources and person-
nel, declined. Except for removing
a good number of stringers of Hin-
dustan Samachar, no other kind of
redistribution of personnel was made
s0 as to increase the coverage of the
districts. As regards credibility of
news, the whole country came to
believe that the Samachar reports
were being controlled by the esta-
blishment.”

#efafady agf €1, «w fwaw
gt FLF 7, 7T F wE T wr o,
2690 L. S—10

(Mot.)

A AT GET I ETR AT § ) TR
ot fdle ¥ sgrmaT @

“Evidence has been laid before us
that during the Emergency news
released by Samachar on items con-
sidered politically ‘sensitive’ got in.
terfered with from time to time at
the instance of elements supporting
the Congress Party and the Emer-
gency. There was constant and di-
rect political interference with a
view 10 ‘managing’ or even fabricat-
ing news in ths interest of a small
group arcund the former Prime Mi-
nister. For a news agency, this has
fo be regarded as a very serious
matter, since an agency is the main
source for the provision of basic news
to the entire press of the country
and specially to such newspapers—
their number is very large—as do
not have their own correspondents.
While destroyed or wrong news
would be improper for any news-
paper or media, this is more so for
a news agency which must. like,
Caesar’s wife, be above suspicion.”

W W WE 99 $T q@T § T
fag g & | e A A A ¥
arr dadfirw gEr & arg ft Ay
HrOwt T 1 2w W[ ¥ e
foFar T | % ga B 9 R amar
q7 WH A7 F § WOHT g9 @y
T TgaAT g 1 3 sfEe 7 ¥ 38
9% qg WiT A §

“The above shows gross profes-
sional misdemeanour in the Sama-
char during this period. Responsi-
bility for this would lie on the
executive of the agency as well as
on its Managing Committee. We
recommend, that this should be in-
vestigated and responsibility fixed.”
7 St §9 WY sThee framewe gun
¢ ag 7 @ wifgw a1 | sefaew
q, FEAT ¥ g HTeT ¥ 9 & F
gadl &1 e § 3% &% Hdiw
gal anl #r § 1 A @ | @
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[+t w2z A aea]

a1 ? T @ au, faar fasre fao
gu fF aeFme W@ Sy § Wi s
i Tt §, G afeRm @
ox s drr gfewid qoamar afid
o7 7E WYATAT | qF ¥ 9 AT w4
2 Oy @ 7 & 1| FTH AW T AT
e ¥ FToft, Frar e §f wT ol
FIFT & W {Fa § T &2 far
Y UF BT |7 G99 4T IEA W9A
frsir =mat & U TEEE A, IRET
i T ifgd ) F S R AW
a ¥ wgra W€ g oA wefew
I T FL | WA @Y AW Frfae a9
reit &1 % i amgany e v st
ot ¥10 | T FTH B el 99
FT | I ArASTRAdT TW 9 faq #T
awdl § WIC A AT 7w ANt § W
foreame § o frr a7 7% fadame
) damman g s oy wwfeg s
2 f ¥ Y WAL ST 9T o Fforor
R fr guma ar st o S oSt
t I I A R W@
Iq I AT T F wifow w5 ar
JAFT A) TTT IF I T 9T qF |
Tafae ag o= ¢ fF oo e
@« ¥y ofFmded FRE A ar
AT FEY & TAH & AT F
= & wmgar g fF A Agew ww
wFT FTH |

A e # N & o aw
FEATAGATE | TR A Q@ T &t &
T weaTdt wy frar amer @1 AR
TgT @ =afaat @t € | T I
T\ IEE FATAT IAET FOAT T
7 AT & AR AT wiwe F oy
et amar 1w a7 8t F oA fae
¥ faq 9¥ o2 wEArd § awEw
faar ST g Y Ag ¥ faat o
ITHT AT qAIE IR ATEEE
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feg g | cH A ¥ wE v
T wEE T

TTow TgT w=er w1 fear @
TrETER B WY B g & fAU
T RE ) ag @I wvST FEA
g oy & I are # e
adt FE AIfew | ©: Wl X ¥ gy
oA Wow 9 9T ®Er @) |Ear
€1 qgaw 3z & fag § e
REeT WYX T FT qETE AT
e E |
MR. DEPUTY-SPEAKER: From now
on, we have to cut down the time be-
cause everybody is taking 20 minutes
each. At this rate many of the Mem-

bers who want to speak will not get
time.

Mr. Ramjila] Suman. He will please
try to confine himselt within ten
minutes.

=t Tt s gan (e )
IS WgIad, 99T 9T X 2 &
AT F AR o1 AR fRT @, 99 W awe

WYy e & g8 5, A
gee, o &YW, F o wmET 2,
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W AW R, TR g
dm Agm N e Ty SER
wor  fE gEET w7 wE @seT ¥
frmmrar 1 W & WA & T -
W & : UF A AT 9@ AR g,
FRER & AR AT ATAC AR HY
o | 9w ¥ wre are fear & f
FATAIC & T3 F A W gSEwi A
wata a9 w1 ;o gy awEne
TR T F HHSAT A T g o
T e W g aft Wl #
i Fr frew st (!

qYo @Yo ®To ¥ werw 7 fomr
our : “FEIET ¥ WA guend
g N AT FTH qEw wfgm
FFR @ T W wefal #@)
QI W o) AN gafeat &
= g & falwi & sAmi g
wwmEAT WY wfaw & 17

™ W W A9 & Agaqd a
ag ¢ f5 2 wEd, 1976 HY o Fo
ﬂTQo o188 Jo Te ﬂT{‘o F1 Jifeq fear
mr fs 1 wEd, 1976 & 9GFC I
fMags @ w@h oW F de
T A g e R SR wAam &
faq amex fear mar ar fF & wow am
1 gATa ¥ afefow 19 )

7 gfegn geniw w1 qurd A
Tgr g f5 S awwr s F
AT WA ETR A I R HFW
a1 sfoearw wgF @@ R WA
e WA ¢ 5 fea g ¥ ffemm
QWIH Hl G F 76T KT AT FEA
% fa amsw <% 1 wae g ma )
W fordt s d @
fag g w1 fagw froac B f
Tl WEERI ¥ 9% T SrfEl ¥ 9@
frame sTaw P o @
W aATRI N sl
o3 ¥ WA A X %A g |

(Mot.)

26 ¥AEd, ag w1 faw 4r, 9=
7g Qum fear mn i faar wfo &
1§ @ T S My 1 13 I,
1975 & ag wRW faar @ fF 1§
g9 a9 g% 7 BN AW, @ &
f ag wiasresra s & aww
Ao 7 Y AT | qEF FWL A qg WNE
gy oy fear fe 0% m, fomr &
FETA 9T F wfq fadw av wmewfa
T ATATE EXAT g1, 4T AR & e
Fwd FE A eR A A

94§ Awai gl S oam
FW@ § O @ THW § AgAYT AT
g ¢ i awreToR iR I ot
freer g O 5 o # wfaww A
& ¥ faeslt s T §E-
arfers qeal ®1 §9EA ¥ I WO
a ¥ fag s w famag @
HOTT AT, I CF AIAYS WSAT 4F | IF
T & A T, F FE & e
a1 rear ¥ @ w4y fawpw
T a g |

19 faas=t, 1975 &1 a8 MW
o mar fe 57 fawdl & @vaa A T8
T 1 femmr 9y fF 9 e

et aﬁﬁu@aamtﬁtﬁt
s gfem andt &Y st arfeEr
Fouaw AT AW G A IWE
My AT sgmma s &

TR | W AW I TR
T X AHTEIC FT 57 6 & qE-
aifes  qeat ¥ afwar &1 fe=r #0
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[ T qwa]

1 71 femr faegw  frwe €0
§ GWT §9 HIET X THATHTE FT HI4T
T § I FCA FTHFW fHAT W
FE qatdr A A AT g ¥
g wfee & fs st faove 17 FGT
e 7 )

S aF TAFT F1 gfawr F1 v
2 uF aF A g fF gawrd #Y
wrare gfaar w1 Tme F< feaw @,
I & gaftar w3 ¥ e o,
A F I ag wfqarw smar wr fw
wFR fRwamr w9 S| %
R WY AT wSe 78 Fed &
AT FT o FOAH § SH A I
TAT I WT IIEEE T W IB
q@FX TG gfaEr ¥ @ 4, a7 w1
T K WY T A ag g

auTET ¥ yaHs afmfy 7 oar
TET FET I WA A WA aH &
e @ gerae o e e ar
I wIuF wfafa & Niges @ O
e ot & fadw g @ 37 &7 Fagfer
FY 7€ 9 | W FT AET |G AqHT
ag & 5 wam @&t Fv @ g
TRMEC ¥ TIA F 91 W g6 §)y
™ aW & fqg amew s W ar v ew
ST &g AT gATX W6 A B 99
F A ITHT T AT FEAT AR |

o e T d
FAT  FAC AT AT A Fr, gher o
w7 frerrre g & €fezr oft &t firord

FT FATATC 1T AT & gt o€ smam o
Tg 39 a1 &1 96w § fF gw 5w S
HT GA WAHTC 3T wEA & ) T
ffa a8 & ¥ 5 & 1 91 WY =fomr
gL, 99 ¥ weew § §uE g
JAT & g W arfew 1 Afe
WA I @A I@ag a5 o=
TeEfeg & fao SagFr ot wr
gfeT o 3 w7 Waar /I FqAwIw Fr
¥ I¥  wawre ¢ faar @t smwer
St ¥ I gee R g Gy AT "eY
7 ey 9 o T ;WA A wrE
T & gar e g v o g 9w w
91 FFS T AW FFS F AT FLATS
g T U § AW 97 H}IT TR
afs-ffs &  seare w0 ar ar )
1€ Y oafe wodl  w@aer ad Agr
FE GFAT AT | @ 69 ¥ 97 A9 Tg
at o 3@ qwa o o quAT A ag
RS 4 WX ST @ gaHIear &7
WET qT Iq F1 TER F FT FH
fom @ A fwam)

¥ge qwa AT ARATE L W
ma ¥ad awer oz & fr anio &9
#rqu w0 AETFE R 1 HTEEEAT
o g@ A # ¢ fF agr agy a@r
wraT #, 80 WiAWe & gATL ST
AT} TA FT ATIATHT F1 AHA FA0AT
ST YT ST IF FT TG § I T
F! ATHA W AT | ) 2T FT ATET
&, S WM SHAT AT OATHT §, FECETT
o AT &7 WTET F gET aifew o
quTTT gt afEew &1 v
T AT FH FTF GF F T qAAT A
FT AFA § | FATAT FATAIT Tl AT
sfaFaw  dwEw 3 A gfss
qfead & wfFT 1 3 F37 & Y
g @R A1 gigwTw g w9
gfrar  Iveew & R @ @ I
I FEAT AMRY AT N Ry W
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dAngifas M A ST & 5 g &
qmy AT T B dw fear oy
g FW AT AR | 48 87 gWiE-
W &7 R W A Ay Juw §
9 AWM F @a A fAve gawifar
wFE WEW AT | AR I
4T AT & T TaeIchaT &1 99
I5T FC TH 39 FT GTATAS HGF AT
wwifas  ofads w1 wfwr 1 aw
F7r ¥ fao ww wfasaw qww
I

g A AW ¢ fadwi ¥ s
A AWATIT WA W a®
IR A 2 1 W 4g W S
2 frwra & fog oF wdey aaEr
THHT FT TG FET AAT AT
T oW # s wfeam feew
1@ F I F 74 AR} W 2w § G
@ ¥ wrsaifas 7o wwa gy, fow
aE ¥ faoa war s aur wnr W
X qAT & qLFHT AFAX 5 5779 §
W g F AR § I ¥ forg agw
aaws g fF X faa § oF aaEm
I AR fegE wY O a6 @
o7 smag dr s & & owrw
T e T #T 9 SR 99 T
UF A9 & | W & 9U A gravas
g fv fama & ex ™ gAr AT A
oF gt @

0 aw & ag Fgm T g
wWaW A F o faem § 5 agi
B oiX 72 e T e wE g |
@ I 2 fF o 3, 8 A
AW FAT AN, W AECHFATE
IR G ATT BT AT AT & AT
FAT F AW F AEAT FT AN W
W o IF AG fEar om0 W@
wEard § 9% @ 7 oY g @ w
#E 4t 7 "e AfeT Wi ga aw o

(Mot.)

& fr g wenfaa sa A4t =i qe
at Wi 2WTE T FT 99 AW §
#fer gt F 9 o owaEl W 2§,
WA A W@ & ST & wIEETH @Y
fodt Wt =few ¥ 9 F=2F & W
frar & W 7 I Al o fgegward
T AAATAH AAGT & | AT ATEIRESAT
W oA & & fF 3T s
WA #T §HEHFL TF AIQ@E 0
I F AHA AW FT FW AAT B AS
Fom wifgy | & AEEE gET S A
frdeT F<r AEAT §, A AL EW W
ofeare =@ ¥ex, ofeere 1§ Ffrwe
TR WE I WY TEAS |
¥ welt o & FgO 5 qowE™ w
A IF &1 9T F W= gfeer
St aW E@FET § | IR F A
frar ar 1 S %Y 9T ag 97 fF fa
g & fae $WA T@8 & IEE aEr
F ATAT FT W FACTHE AT ALY |
&S a1 foeelt & 95 FCFB FA &
AT FH IW AT & W A o
frog &7 s R e a7 39
FAO FgT AT § 5 oF e A
WA A 9T HEW T ST W
femr o @ qewfr & S
s fored 9w waEer ofeeT 31 @
7 3 ¥ foauw amew g v 1 =
Wi & gg & wEr A #7 geAE
[T g AR I a8 favaw amT e
g fF wmoasT #Y I $8 gUeE i
TF TCHPUCE ITHI QT 57 T4 F
FH T T

SHRI K. LAKKAPPA (Tumkur):
Divergent views have been expressed
on the decision of the Government of
India to dismantle Samachar and re-
store the status quo ante. ‘This step
will adversely affect our national in-
terest and the national integrity of
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[Shri K. Lakkappa]

this country. Disintegration has set in
from the very day of the inception ot
this Government. It is a
vendatta which is indulged in every
issue, in every legislation, in every
discussion on the floor of the House. In
respect of everything seme members
of the Janata party blame the pre-
vious government and the previous
Prime Minister; it has become a night-
mare for them. The experts and jour-
nalists and writers have expressed ad-
verse opinions against this decision be-
fore the Kuldip Nayar Committee.
When you have decided to take cer-
tain political vendatta or wvindictive-
ness you could have straightway put
it that you want to dismantle all ac-
tions by the previous government. You
have appointed the Shah Commission
for enquiring into the excesses of the
emergency. You gay, you stand for
civil liberties, judicial sanctity and so
on and so forth. What is the sanctity
atiached to this Kuldip Nayar Com-
mittee’'s report? The Chairman head-
ing the Committee is no other than the
bandwagon of the Janata Party. He
was the person who supported the
divergent views of the Janata Party.

Therefore, there is no rhyme in ap-
pointing this kind of Committee. Even
now there i Shah Commission which
is examining the whole of the White
Paper or Red Paper or whatever you
say. That is under inquiry. The hon.
Minister has to explain this. What
can be the view excepting this—the in-
dependence given to it. Even this
would not ease the situation, There
should be competent views about the
news to be conveyed in the country.
How has it to be done? They said that
there should be freedom of the press—
freedom of the press for whom? They
also caid that there should be freedom
of the people who are running the
country. It has been expressed va-
rious occasions that even the proceed-
ings are not being reported in the
press. That means there is some in-
terna] censorship of news. The news
was deliberately suppressed whenever

political
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there was an attack on Government.
When we move a no-confidence motion
or adjournment motion or when Mr.
Stephen attacks the Governmeat by his.
speech ever that speech is censored.
Do you believe in this type of freedom
of the press? Do you believe in this
type of censorship? Now you are
telling that you want to establish the
freedom of the press in the country. I
shouid say that it is all g crocodile
tear.

Is there refleclion of the wvoice of
the people of this country? My hon.
friend said just now that even the
agencies that are working get the news
not only of this country but also ab-
road. That news is not the correct
picture of the situation obtaining in the
country at all, We are not getting any
news from abroad in a correct man-
ner. We should react to it. At the-
same time there should be no distor-
tion. 1 say that the financial aspect of
the problem has not been examined at

“all. Afler the creation of Samachar,

the working journalists—the empioy-
ees—have been taken over by Sama-
char. The entire situation was con-
trolled by the monopoly houses former-
ly prior to the taking over by Sama-
char, Now they want to hand over
these four agencies to them in the
name of restructuring thereby making
the business houses to operate upon
again. The employees, the working
journalists, should not be at the mercy
of these big business houses.

1t seems by this the philosophy of
the Janata Party has been clearly re-
flected. They cannol survive without
the aid and help or strength or the
conspiracy of these big business hou-
ses. This is amply reflected by yes-
terday's decision that you had taken.
Nothing could have happened; heavens
would not have fallen if you had
brought forward a legislation, You
could have taken the guidelines or the
expert opinions in  this country. In-
stead you had taken this partisan atti-
tude of appointing Shri Kuldip Nayar
in that Committee who has given not



301  Minister's statement AGRAHAYANA 0, 1899 (SAKA) on Semachar 302

only divergent views but alsp express-
ed reactionary and vested interests'
views. I would like to read for the
benefil of the hon. Minister what has
been written by the seven eminent
journalists. They are calling now re-
structuring of the Samachar instead of
dismantling it. These are the well-
known journalists with a lot of experi-
ence in the field, This is what they
say:

“It is common knowledge that all
the four agencies before their mer-
ger were operatiig on shoe string
budgets and, as a result, the coun-
try was deprived of a viable and
comprehensive news agency capahle
of meeting the requirements of do-
mestic and foreigm news and pro-
viding a balanced news abrcad. It
is equally wellknown that the Sanma-
char into which the four agencies
had merged is rumiing at a heavy
deficit.

“In these circumstances, in our
view, the restoration of stadius guo
ante is impracticable and will be
detrimental to national interests. In
most of the democratic countries,
there is only one news agency and,
India, with its limited resources,
caanot afford the luxury of a mubi-
plicity of agencies”,

The multiplicity of agencies that you
are creating ijs top bring back your
para-military organisation of RSS and
infiltrate into it and operate political-
ly and also distort the news and ulti-
mately destroy the freedom of this
country. This js the main object. I
have come to know that the Minister
also internally is not satisfied with
the decision of the Government be-
cause there are several decisions that
this Government will take. There is
no cohesive understanding in the
Cabinet. In view of the divergent
views expressed in the Cabinet and
in view of certain personal views ex-
pressed by the hoti'ble Minister will
be kindly reconsider. ..

(Mot.)

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): These are all lies.

SHRI K. LAKKAPPA: Even the
working journalists are not satisfied
in the country, People of progressive
outlook and Members of Parliament—
both on this side and the other side—
have different views on this matter.
In order to create healthy atmos-
phere of functioning of parliamentary
democracy will you kindly—instead
of distorting it—restore back the free-
dom of the press and in order to see
that the press is free from the con-
trol of the big momopoly houses will
you kindly reconsider the whole issue
on the basis of the observations made
by the various Members hrere and out-
side. ;

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Deputy-Speaker,
Sir, we welcome the dissolution of
Samachar as it does away with an
aberration of Emergency. Accordmg
to us it is the deformed and diseasced
progeny of the mafia like caucus, It was
not conceived—whoeven the father
was—for the purpose of better dissemi-
nation of news or for better functioning
of news agencies or to make them
more viable, nor for protecting the
interests of the journalists. That was
not the intention. We did not have
any doubt nor have we any doubt that
it was set-up to control the news
agencies as a means of ruthless im-
plementation of the censorship rules
to strike at the source. That was the
real object,

Therefore, Sir, on our part we fecl
that this deformeq chilg or this aber-
ration should go. But what should we
have instead? On that I believe a
good deal of discussion in the coun-
try is going on.

Among the journalists there was
several view points, among political
parties there are different opinjons.
Therefore, at the moment we are not
of the view that restoration of the
status quo ante as guch js the jdeal
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solution. We have to get rid of
Samachar in thre first instance—whe-
ther a statutory corporation would be
ideal, whether there should be two
or three agencies and whether the
news agencies as such would be allow-
ed complete freedom in the sense that
the monopoly houses who had been
controlling the newspapers, news
agencies, will decide for themselves—
these are aspects which are important
and which deserve consideration. We
have to find out a acceptable news
agency system, We have our expe-
rience of how the four news agencies
were working. News items about
democratic movements were either
suppressed or distorted. We have seen
how the problems of the peasantry
@ad the working class were not at
all given any prominence. We have
seen how false propaganda was car-
ried on through newspapers in 1867-
69 when the United Front govern-
ment was there in West Bengal. We
have seen how even during ‘he Sama-
char days newspapers are trying to
build up a campalgn in West Bengal.
We are not enamoured of a system
which has been working in the re-
cent past or in the distant past. We
waal a news agency which sheulg be
free from any governmental control
and monopoly control. There has
been a persistent demand to free
newspapers from the stranglehcld of
industrial houses, monopoly houses.
We have been asking for the diffusion
of the owwership of the newspapers.
If after the dissolution of Samachar
the news agencies continue to be
under the control and domination of
big industrial houses, that will not
solve our problem. When they taik
of restructuring, I do not believe that
briging in one person in piace of
another or having two more directors
from here and there is restructuring.
We want a proper, dedicated news
agency service which reflect the aspi-
rations of the people which will see
that the real problemg of the country
are given proper importance gnd em-
Dhasis in the news servieea.
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[SHRT M. SATYANARAYAN RAO in the

) Chair]

Now, what is to be done immediate-
ly? I belive it is the intention of the
government to leave it to the news
agencies to decide for themselves. So
far, well ang good. But the problem
of viability is there, Samachar is
also running at a loss and there has
to be subsidy, the news agencies will
have to be subsidised also. How is
the subsidy to be given? What will
be the relationship between govern-
ment and the news agency as such,
whether the new boards that would
be set up will have representatives
of werking journalists, whether reprc-
sentatives of other people workiong in
the newspapers and agencies will be
represented or not—we do not know.
Therefore, we should request the hon.
Minister, if necessary to constitule a
parliamentary committee to find out
how some sort of an acceptable mews
agency service can be set up through-
out the country. What about regio-
ual language papers? At the moment
there are no news agencies to surplv
news in regional languages. Small
newspapers camaot even afford a
subscription to the news agency.
these are matters to be considered in
depth. I am supporting the discard-
ing of Samachar, which is the child
of emergency as it has been describ-
ed. But we must have something
which wil] meet the requirements of
the country. Ours is a big country.
There are small papers and papers
published from districts. They have
nobody to look after them. The ad-
vertisement policy in the past has
been utiliseq for the bemefit of ano-
ther aberration like Surya. The big
newspapers and journals which had
completely subjugated themselves in
front of 1, Safdarjung Road at that
time were given the benefit News-
papers were picked ang chosen for
patronage by means of advertisement
from government sources. During the
Congregs regime—particularly during
the 20 months of the darkest era of
our country—the mass media became
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the handmaid of all sorts of Draconian
measures to build up the image of
a gictator in the garb of a democrat,
to drumbeat the socalled achievements
of that half educated, immafure youag
man masquerading as a royal prince.
The newspapers, the mass media, Door
Darshan, AIR and what not were used
shamelessly for the sake of one in-
dividual and one family, Now that
things are comimg out in the Shah
Commission, the people are now reali-
sing the depth and magnitude of the
pollution of all that was good in the
country. All streams were polluted.
The streams of masg media were the
special target of attack on the part of
the dictatorial regime because they
wanted not only to keep the people
uninformeq but also to be misinform-
ed of the real state of affairs in the
country.

Qur view is that newspapers have
niecessarily to play a very important
part in the democratic setup in any
country. With regard to news agen-
cies, nothing should be done either
out of emotiom or out of the desire
to just undo something. But un-
doing of Samachar js at least a first
step that has to be taken. The minis-
ter may take the different interests
intg_coufidence and try to lay down

. the basis of good, effective, free news
agencies, free in all senses of the
term. We want properly viable news
agencies to be set up. Going on bena-
ed knees before the government neces-
sarily affects the sense of indepen-
deuce. If you are leaving on some-
body else’s charity, it is going to
affect your sense of judgment, whe-
ther you want to please the powers
that be or not. Therefore, some
method has to be found out. It is a
matter to be considered, ie. whether
it should be a statutory corporation
or not. Our submission is that there
has to be a reorientation of the out-
look of the news agencies from the
one that we have seen sg far in this
country, the nadir of which was
reached durimg Emergency. Let us
try to salvage it as much as possible
but whether we reach 3 pinnacle or
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not, we have to make sustained efforts.
With these words, I support the mo-
tion ag far as the decision of the
Government to dissolve Samachar is
concerned.

st g ( wfege ) oAl
wgred, § GO /I NATOT AT
a3 g g 5 I 14
qavER, 1977 F1 FHTAL &7 faasi
FCA FEINUT FT F ATATART Foafir
¥ 91w guv 4n, 99 &7 Ay
Fy 7 Fifww &0

Fad A afafa 1 i 3 <
FUTATE OATEET F 1T #Y fawrfor
N E ;. am W) 2w g w9
fafss & fo sroraereie fegfr &
dw, =mafasr el GO o w5
wmW FEEE fFr @ oo gk
qEATATET  TTET FT FATX FH F
fagare s OEfE F1 fae
Fo§ UM ®1 fawiw fEar
T 9T | AEgfAesar, saiaar aur
FATETCREAT FT @aEar  fRT am-
T G A A @ W
faq ag waww R fF e s
T WA ARl FT T
¥ AW ¥ et e
& ® @ &

FedIy A afafa 7 91 fawrfor
#AE, I ¥ g agEfa Fww w00
gu # ag e s @ g
diwda &1 a8 weww faar & fr
g AT WK 99 =g
gl, IRITTER Fqur F@HEKR
q U ® Afwafas  wfemt
d H AR AR g
rafarar agdfe afs o-fadwar
gAETeCRET  #Y g awr s Wi
i W ¥ AW ¥ wwAT B,
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[= qorer]

@ fegeam  wATAR WK FETER
Wt =t fow T F@ T g,
sk wfag @l & s @
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FIw @ | afqaw T ¥ aw
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F oY W T USATT FO®T
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g WA W AT F® F FEw
2 s HES wiar ¥ Id AR a4l
@ A e FAE THET ®7 A
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§ f& o wfearedl ¥ a@gE A
e ¥ fom feq ggwr i g
qr gar few e wror § qumr s
W 1 Fem fFAm 9m) 7 FEw
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WU T UF agE & avaitaw
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ofem fear 8 1 wmd& waf
w fem @ oam w@ fw
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ST oW feafa ff, W7 SFE
i & qfg gf W W Y
wefa & o wwE wf
=R ghit | T gfeame B e
FOT @A N wEEswar g
qfeT 2w & aEt g G &
syenfra ¥, fedy ¥ famwr swror
U L O S LU G
W W F TgwT = § vEwr
THOT  FWfY @R I¥ oEw
o3 @ gL A N A FER
HEAWEHGT g1 wwEwm A e
T TeWTr & W WEm e
F wiegpfas wEAT & oW FEH
ag wfafea =& g arfox
A1 Ay g gWm, w9 % 1 ArEr

@R + Hg St | WIS AT wy
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T @Rt W T e W aA-
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&ty framd (seitemag)
T gy wgET, f R ARy W
9 TgE T T @I AT | T Wy § fE
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w7 for o o A #Y St sz
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U< fear ay | AT e aRw
J 9 7% T AT g oaT Y
TF F ¥ N6 37 wqE Fron F ¥
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St 3§ ¥ T 9 95 i gfe
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? I T ok w oy ff
2w & oY o whea 31 ot off It
s ¥ ¥ Fefer =i g aret ot o
AT T FATE TARAS FTH Y FC A
47 2R WTE # ot 3t a1 ¥ wT A
FT qrat off | TafaT T g
¥ wedt A ¥ W T &7
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§ §%F T qUY aETE T SO
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¥ 9fw, waga st A9 fer w@r
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(Mot.) :
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* qwaT ¥ gfem & afss sfuawrd ds
9 | W &9 g9 g6 ¢ F 99 a9y
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of 4T oY ITF GAYF § I [T G
4T | ENET ¥ TR I+aT 9t ar 9
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T w1 swrfod wr & e g faaer
TTET IART TAEY ATAECOr 3, IAE
qaq # It &1 AS faeeit Wi oF
FfRiee =9 G & § U H I
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78 97 ad & FF o aF foed e
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Wt W T e 3
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FATT WY 2T AT f—F FHAA
F gilegieE ¥ ¥ @t A &, afew
@ arf 99 & Ay oF ay, & af
AT 17 af, AT WY IqGH AHAT A, A
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T AY & 9y gATE YETT war
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o7\ IFF AR I FL Fiferer w7 @
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(Mot.)

qT =gt <@g fear s fgd it @
W aa N G0 avraT § fF s ¥
oY | §, S Iuwr farerd @, 9w
saTEl W R 9T @8 AT aeer
FAMET W § GEOIC HY G167 23X T
qTE it FGT | TAIAT T BT Ta
T a1fgq Wi At & qus 3w
i g gt §, 9% = faw,
o5 Frfor &, 993 S § G
ST O F G &, I g quhT
o =ifge

PRI F AR IR I T
AN FT WA HAT § AR wr
g F1 g g qard v g

SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Chairman, Sir, I was hear-
ing the speeches from the other side,
from the ruling party, but they did
not carry conviction to me as to why
this restoration of status cuo ante
has been resorted to by the Govern-
ment. Only two arguments have been
put forward: one is ‘free and com-
petitive’ and the other is that it was
the product of the Emergency and,
therefore, it should be dismantled.
Mr. Stephen has dealt with that point.
Therefore, I do not want to deal with
that. Now, what purpose will this
serve by making this into four orga-
nisations? Will that serve the purpose
whicl the hon. Minister +thinks it
will? He believes that they will be
free and there will be competition. He
knows very well that the Samachar
itself is in the red, is in the deficit.
According to a report, by 1978 the
deficit might have gone up to Rs. 80
lakhs. When Samachar jtself may be
in the red and cannot function with-
out the aid of the Government, how
do they expect these four agencies to
function? Taking the same logic, all
the four agencies will naturally be in
the deficit and they will not be gble
to function without substantial aid
from the Government, they have to
depend on the Government, even if
you make it into four,



315  Minister's statement NOVEMBER 30, 1977 on Samachar (Mot) 316

[Shri Vayalar Ravi)

I this connection let us look at the
Kuldip Nayar Committee's report.
Many Members have referred to it.
One thing is very specific. The Euldip
Nayar Committee never recammended,
never askeq for, restoration of the
status gwo gmrte in this regard.

The hoi. Member who spoke before
me said that the Janata Government
had taken only a few weeks to do this
whereas the previous Governmeni hag
taken many mouths to make ome. It
is true. To build something is very
difficult. But breaking something can
be done in a matter of minuates. You
can break anything in a matter of
minutes. ..

et wwnite g ( Eiferoge)
oy facgw 3% w52 & 1 FiRRTA
AW ATHI A T Sl Aga ICH AT
qr s wa Y@ R grEw A fra

SHRI VAYALAR RAVI: To restore
the status quo ante, there must be a
demangd from the people coucerned.
Was there any representation froem
any orgauization of working journa-
lists or fromm the National Federation
of Working Journalists? All of them
have opposed this; every journalist
has completely opposed the idea of
restoring the status quo ante. Even
the Kudip Nayar Committee wanted
the Samachar to be bifurcated into
two agencies, namely Varta and San-
desh, one for covering the internal
+1ews and the other for covering the
international news. You have not
considereg that report ang have not
shown any respect to the opinion of
the working journalists in the field.
Instead, you are going to impose your
own decision.

SHRI EANWAR LAL GUPTA:
What have you got to say to the
-opinion of eight Congress Members of
Parliament who have supportsq this
idea in September, 1977.

SHRI VAYALAR RAVIL: Tt is wery
simple; there is no whip from my
Party in this respect.

You are going to impose your deci-
sion on the people and o the nation.
1 would like to quote from the letter
sent by Shri R. K. Shastri, Joint Sec-
retary of the Government to the
Chairman, Samachar. It would show
how polite Shri Advani is aad how
rude the earlier Minister was. In this
letter, he says:

“It will not be possible to indicate
at this stage the size of the Govern-
ment assistance that might be avail-
able to Samachar and the news
agencies, These are really matters *
of details which will have to be
goue into and sorted out. One step
has been taken to revive the four
agencies. If you agree.... then we
can discuss and decide the quantum
of assistance from the Government.”

One of the important points is that
these agencies, even Samachar now,
depend upa the Government ald and
assistance. Now, you are restoring
the status quo ante, which means four
agencies, Naturally, they have to de-
pend on the Government for financial
help as in the past. When Shri Mir-
chandani, General Manager, UNI ask-
ed for an increase in the ‘ariff rate,
the Statesman, one of the sponsors of
the UNI had to stop its contribution;
they said, they could not afford. UNI
or the PTI will have to face the same
difficulties. That means, jnstead of
supporting one agency, Samachar, you
wil] have to look after four agencies.
The argument of free and compefitive
presg would not hold good because a
these news agencies will have to de-
pend on the Goverument.

An hon. Member just now spoke
about the importance of our national
language. Now, if you look at the
statistics of the newspapers, you
will find that the circulation of
the Hindi newspapers is 7.6 mil-
biem and the English newspapers
7.9 millions and the total comes to 15
millions for these two languages. Now,
look at the figures of the circulatiom
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«f regional newspapers, at whose ex-
Ppense, you want to develop Hindi news
agencies, According to the figures of
the Report of the Registrar of News-
papers’ the circulation of the various
regional language newspapers is:

Tamil 34 lakhs
Malayalam 26+ 64 lakhs
Marathi 20+ 15 lakhs
Gujarati 19' 98 lakhs
B::.pli 18- 77 lakhs
Urdu 15 82 lakhs
Teiu;u 10-66 lakhs
: K:nhnn&: 11-38 lakhs

“The total comes to 16.5 millions, more
than the combined circulation of the
Hindi and English newspapers. What
are you going to do about these lan-
£guage newspapers? Are you making
any arrangement for the supply of
news to them? The Samachar has been
functioning efficiently and has been
rendering help to these language
newspapers, You will be resarting to
status gquo ante only at the expense of
these language newspapers, who have
a huge circulation, more than these
two languages. You will be doing this
at their expense for the benefit of the
‘Hindi newspapers. I strongly oppuse
it. So far as the Hindustan Samachar
is congerned, they had correspondents
who had part-time assignments, They
‘had part-time or casual correspon-
dents. When you formed Samachar you
absorbed them. By resorting the status
Qquo ante you are giving status to them
with a big financial commitment.

I want to ask one pointed question
for reply from the hon. Minister. What
is it that you propose to do to belp
the regional language newspapers
which are having majority in circula-
tion? Heve you got any programme?
You are utterly neglecting the langu-
8ge newspapers which have 16.5 mil-
lien cireulation. These Hindi news-
papers have gat only 7.6 million cir-
culation. As it is stated by the Comn-
n_st.he also, the Government’s inten-
‘tion is to have the authority of the
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Hindi language over all other langu-
age. I am sorry to point out that
there is no clear thinking on the part
of the Government. If you look at the
news agencies of Japan or France or
Italy, you will find that they have cor-
respondents in big cities omly but
they could not have correspon-
dents in all the places. Sama-
char has to depend apon Reuters or
APS or some other news agencies, As
the hon. Minister knows very well,
the imperial press always used to give
coloured reports. When Allende was
muredered, they came out with the
news that it was a case of suicide. He
was an important leader of Latin
America and he was murdered but the
imperialist press camg cut with the
news that it was a case of suicide.
This is the attitude of the imperial
press,

By what is being done ‘now, I feel,
it is more difficult for the Govern-
ment to keep the competitiveness.
Therefore I appeal to the Minister on
this point. I am not pleading for keep-
ing Samachar as it is. Please flnd out
a via media. I am not pleading tor
keeping Samachar as it is. That ic not
my intention. I would only request you
to go deeper into the matier and find
out a solution. I am not at all arguing
that Samachar is the only solutiom, I
am only arguing that bifurcating or
restoring status quo ante wiil not be
better than Samachar. Tha: is my
view. That will not bring better, com-
petitive news, If you come out with a
concrete proposal, that proposal will
definitely be accepted by the House.
So, I request the hon. Minister to go
into the matter more deeply. With
these words I oppose the proposal of
the Government.

SHRI K. MAYATHEVAR (Dindi-
gul) : Mr. Chairman, Sir, Shri Samar
Guha while speaking on this motion
was addressing the Samachar ag an
illegitimate child. But, Mr. Stephen of
the Congress Party while speaking
sajd that it was a legitimate child.
Shri Samar Mukherjee disowned the
father of the ehild. Whether the child
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is illegitimate or legitimate once it is
®orn it ig a child and it has to be
‘%aken care of.

Therefore, that child should not be
killed, There are many lawyers who
know that if a child, legitimate or
illegitimate, is killed, the murderer can
be punished under section 302 IP.C.
He can be given a capital punishment
for murdering that child—whether it is
legitimate or illegitimate child, All I
can say is that whether the child is
wrongly or rightly born or whether it
is legitimate or illegitimate, that has
to be protected. If a child has com-
mitted a mistake, don't kill it but try
%o reform it. You can reconstitute the
entire body but do not kill it. (Inter-
ruptions) You safeguard the interests
of the employees, the working journa-
lists working in the Samachar, That is
the main theme of my speech. What
is the guarantee which you have given
to safeguard the interests of the em-
ployees after three to six years. They
will be simply thrown out of employ-
ment and they will be deprived of
their emoluments which they are get-
ting now. I shall of course deal with
that point at the appropriate time,

In all fairness I should say that
‘when this Government assumed power,
it had decided unequivocally to change
or split or annihilate this Samachar.
Therefore, Government has taken a
eertain decision. I even now appre-
hend, reasonably, that this Govern-
ment in its anxiety formed the Kuldip
Nayar Committee. I understand that
this Committee has done what a post-
man of a post office will do. It has not
applied its judicial mind properly and
it had not gone into the merits or
demerits of the whole thing. 'That
Committee, I apprehend, was simply
directed or instructed by this Gov-
ernment to draft the report as it
pleases and to deliver the samas to
them.

Therefore, I say that this Com-
mittee’s Report is nothing but a dead-
letter. The Committee has failed to do
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its function. Like a postman it has just
delivered this report. This Committee
has not applied its mind as Shri Ravi
put it correctly. Various leading jour-
nalists and the trade unionists had re-
commended not to destroy or split this
or to bring back to its status quo
ante or original position. Even the
But Mr. Stephen of the Congress Pr-
workers who are serving in Samachar
voiced their opposition. But their op-
position was neglected. But this Gov-
ernment was pleased to consider the
recommendations made by this Coin-
mittee, All these news agencies are
nothing but four capitalist groups.
That is what I would call them, There-
fore, at this stage even, I would plead
with the Minister that in all fairness
he should consider and apply his judi-
cious mind while restructuring every-
thing. May be the previous Govern=
ment may have committed g certain
mistake in regard to the creation of
Samachar. That can be rectified.

I would like the Government to bear
this in mind as to why they should
have at all appointed this Committee
to make a report when it has not ap-
plied its mind judiciously to this
matter and why should Government
take a decision which is unwarranted
and unnecessary at the moment? I
would only say that this Committee
has eaten away the public money
which is nothing but a criminal waste
of public funds. Therefore, 1 reject
this Committee’s Report and request
the Government to reconsider its
decision.

The Committee was set up by this
Government and it made a report.
It held 24 sittings and examined about
95 editors on the basis of replies re-
ceived from various persons. 28 memo-
randa from fifteen employees’ unions
were received, They examined 85 wit-
nesses. I want to know whether the
witnesses examined by the Govern-
ment had placed any proposal to
Government or not. We are in dark-
ness on this, Evidence is also not made-



321

over to us for our perusal or for the
ronsideration of this hon. House to
enable us to make a fair comment on
it. Those things are not available te
this House. The Kuldip Nayyar Com-
mittee has failed to assign reasonable
reason or cause for splitting the Sama-
char from the present state of affairs.
We are talking much about the free-
t dom of speech, freedom cof press, etc.
but by this you are taking away the
rights of thousands of employees and
only safeguarding the rights of four
monopoly news agencies.

You are giving three kinds of rights

these four news agencies which are
enshrined in Article 19(1) (A), Speech
and Expression, (F) to hold property
and (G) Trade and Business. You
are going to guarantee these rights to
these four agencies by taking away
the fundamental rights of the em-
ployees. Therefore, you urz cutting the
throats of the employees. The rights
of thousands of employees are more
important than the rights of these four
monopoly news agencies. Suppose,
taking undue advantage of these rights
they close down or refuse to revive
their business under the false pretext
of financial crisis, how can the Gov-
ernment protect i{he e¢mployees as
there is no protection after 3 to 6
ryears? -

Regarding emoluments and other
things for the employees the Govern-
ment’s decision does not provide ade-
quate safeguards to the interests cf
emplovees as there is no protecticn
for existing pay scales (Class I) on par
with the highest class newspapers and
other benefits and service conditions
secured by Samachar employees, The
Government can and must give a cate-
gorical commitment on the Floor of the
House that the news agency employees
will continue to get their present pay
scales on par with top class news-
papers, House Rent Allowance, Leave
Travel Concession snd Medical Insur-
ance in future also even after the re-
port of the Wage Boards for journa-
lists and non-journalists. The entire

2690 LS—11.
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wage structure of the employees of
news agencies is already under exami-
nation by statutorily appointed Wage
Boards which has already declared an
interim relief. The Samachar em-
ployees are already enjoying the bene-
fit of interim relief as recommended
by the Wage Boards at rates applicable
to Class I newspapers and news
agencies. Therefore, in this context,
you safeguard the rights of the em-
ployees.

Then, Sir, the Janata Party were
raising a lot of hue and cry about the
independence of judiciary and honest
disposal of the cases by the Supreme
Court judges and the High Court
judges. I also welcome this attitude.
But we are all fully aware that this
matter is pending before the Shah
Commission. Supposing Shah Com-
mission arrives at a conciusion that =o
many oﬂ‘ic‘iag who were working in
the-Samachar are guilty of the offen-
ces ...... How can you punish them?
I am asking the hon. Minister another
question. Is it not amounting to con-
tempt of court? [ say that it is con-
tempt of court. It means interference
with the judiciary because the enquiry
is going on. You have appeinted the
Shah Commission and it is enquiring
specifically into the excesses of Sama-
char. During the pendency of the en-
quiry how can you take acticn like
this? Therefore considering all the as-
pects, the report of the committee and
the opinion of so many employees,
employees’ unions and federations, it
is better to drop this idea. If the
government is reluctant to drop the
idea and is feeling shy, I suzgest to
the hon, Minister to do something
better than this. Their plea may be
considered and the statute should be
changed to safeguard the interest of
all the parties, especially the em-
ployees. That is crucial from the wor-
kers’ point of view. They are the poor
people, when compared with the four
news agencies who are controiled by
monopolies. That is the pleading which
I request the government to consider
favourably,
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PROF. P. G. MAVALANKAR
(Gandhinagar): Mr Chairman, Sir: I

did welcome the statement which my

esteemed friend, the Minister of Infor-
mation and Broadcasting made on the
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14th November. I agree that the Gov-
ernment’s commitment to Frec Press
has so far been honest and sincere.
We have had ample proof so for that
they mean what they say, and that they
do want freedom of the Press to blos-
som in this country.

But when he says that they want
to leave everything to the Press, and
go back to the same stalus quo ante,
I hope Government does not imply
thereby that it wants to leave the
Press back to the old system of Press
magnates and Press proprietors—not
editors, but proprietor-editors and
owners. I hope that they do not want
that to happen. I also hope that they
do not want the bossism of English
language journalism to take place on
the other major regional languages of
this country. That should not take
place. That is true in respect of Hindi
language also. The statement of Shri
Advani is, therefore, incomplete to
that extent, when he says that we
want to leave things to the press. Do
not stop there; by all means do give
a supporting hand and a purposive
hand.

1 agree that Samachar is a product
of Emergency, a symbol of Emergency
as the Minister said in his statement
and [ agree with him and the Govera-
ment that an aberration arising owt of
Emergency has been done away with,
but saying this in itself does not car-
ry us far. It is one thing to say that
Samachar was a product of Emer-
gency, and we can go on condemning
Emergency we shall, we must and we
ought to condemn the Emergency but
that does not solve the problem of free
press and news agencies. This idea that
merely by having competition you will
automatically get freedom is also a
fiction and a misnomer. You may have
competition amongst wunequals, you
may have competition amongst all
equally poor and, therefore, all of them
depending on Mr. Adveni and his
money. I do not want that to happen
either. Shri Advani is a good man, but
I do not ‘want the Minister of Infor-
mation and Broadcasting to have this
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patronage in his hands. Merely saying
that let us have competition and by
having competition, we have assured
jndependence, that would be a false
notion, in which I hope, the Minister
and the House will not allow them-
selves to slip into.

India, our country, is vast and it is
rich and full in its wvariety. There-
fore, this certainly creates a problem
and a challenge and from that point of
view, the public debate on this sub-
ject has been so far all for good. I think
the Kuldip Nayar Committee has also
done a good job including the minutes
of dissent by Shri Irani and other
friends, who were members of this
Committee. But, ag [ said, status quo
ante is a decision correct in the pre-
vailing circumstances, but it is not a
complete or a perfect decision. And if
that is so, my point is further that by
merely having more than one agency
and not seeing to it how those more
than one agency are going to operate
in terms of competence, efficiency, re-
sourcefulness, independence etc, We
shall not have achieved gur main pur
pose gr main target,

Therefore, the main question is of
financial viability. Of course, the Min-
ister says that Government will gc on
giving financial help, grants, money

etc. I hope, it only means that he will.

only give money and will not inter-
fere, and will not control these news
agencies. This is because even democra-
tic Governments of the western coun-
tries talk in terms of giving money
only, but they alse inevitably geo on
wontrolling. A govermment donation
or grant almost always—there
may be exceptions—implies Gov-
ernment interference and Govern-
ment controll Therefore, Government
funds must be given in such a way
that they mdg to the direction of
freedom of press and not dictation of
‘Government over the press. I would,
therefore, say that a free press and the
press agencies must also pay the price
of their freedom, and the readers of
the various newspapers must also
think in terms of paying the price for

_one, two or three paise.
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the freedom of the press. Let the
newspapers increase their price. They
are already charging 35—40 paise for
the newspaper daily; a gooq part of
that price everyday goes to the com-
mission agents and vendors who sell
the newspapers. Why not charge for
this newspaper a couple of paise more
and call this increase, a sort of a
‘freedom of press' levy. This can be
This is vne
way of doing it. Even a democratic
Government, our own Government,
is liable to use this power of giving
money as a power of controlling. I
feel, Sir, that Government’s helping
hand will only mean a Government's
controlling hand, a dominating hand

.ang a dictating hand. I do not want

that. All India Radio can help and
subscribe but I do not want that also.
Even if All India Radio becomes an
autonomous organization, it can still
do that, but I do not want that also.
An agency like the Associated Press
of America does not bother whether
American Government or Voice of
America gets its agency services or
not. It does not depenq even for a
single dollar on the U.S. Government.
It is independent in that sense. The
people there have made it so. Are
we, the citizens of this democratic
country, as individuals, newspapermen
and columnists, ready, willing and
capable to pay this price? That is
the question that we have to ask.

The post-emergency period also has
seen a certain vejled, invisible,
censorship. The old censorship has
gone, but I am sorry to say that
censorship in a new form still con-
tinue and it decides what to print,
what not to print, whose ideas to go
and whose ideas not to go. I can
give any number of instances from
the proceedings of the Lok Sabha itself,
While the Minister’s statement is given
in full, the views of the. opposition or
independents get very little publicity.
So, censorship in a different form
continues. So, my conclusion is that
if you do not want an invisibls,
subtle, new type of censorship, a
sweet, sugar-coated censorship, Gov-
ernment must pot stop at this, and the
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press also must pot sitsilent. Let us
all stop for a while and ponder. Let
all of us pay the price. The press, the
enlightened and democratic-minded
citizens and the Government must be
constantly on the mlert and be active.
All together must think hard and
strive honestly for building up honest,
healthy, competent, competitive and
effective news agencies, and the press
and the people more than the Govern-
ment will have to be prepared to pay
a heavy price, and go on paying it
continuously, for the freedom of ex-
pression which they so dearly value
and want.

MR, CHAIRMAN: We have now
to take up the disussion under rule
193, but what about the rest of this
discussion?

SHRI L. K. ADVANI: I was told
by the Non. Deputy-Speaker that I
have to reply tomorrow. I said I had
no objection. .

SHRI K. 5. CHAVDA (Patan): Mr.
K. L. Gupta may raise his discussion.
The remaining part of this discussien
will continue tomorrow.

MR. CHAIRMAN: That is, from
6 O’ Clock ?

SHRI K S, CHAVDA: Earker, if
the House so desires,

SHRI C. BL STEPHEN: Mr. Gupﬂ
can start after we complete this dis-
cussion.

MR. CHAIRMAN: If he agrees,
there is no objection.

SHRI KANWAR LAL GUPTA: I
want my distussion immediately.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): 1 have not been given
an apportunity to speak.

MR. CHAIRMAN: You wil] get an
opportunity tomorrow, if it is ex-
tended.
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DICUSSION RE. HOUSING PRO-
BLEM IN DELHI

MR. CHAIRMAN: Discussion

under Rule 193; Shri Kanwar Lal
Gupta.
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T & 1 fevett agi a gk § et waT
Y T T 8, daT e & W AT
ot X T @ g%aT § | 9P AmA
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g Tart wran ot {7 faeedy w1 oarfe federg-
¥z grm, wite 3 F T faww grm
= 32w 7 wiftq & fao g 7 67
AT UHE S T T #¢ 9,
39 Ty AfefEdom ard w7 o
a7 fo qae 7@ fedog 00, =1f godr
URET TEEHT feaemiz g F€ g |
feeet & feamdz &1 41O WL AR
& woa g & fomr

HTTIT F1 A1 Fror Awa F forer
ag aga v+ g faw= 20 femaw
§ FTH FTAT 10 31 g127 a7 faar
H OT0F HTHA F7 AT AEATE | TEA
oOET qa@T 9« wom R fEeEr
Afewe a8 FH & | 67000* TFT
FHE FHF ¢ gAqA faw gwIC ¥
uw & T 21 W91 H 361 7% WA-
WACRST FEFAE Gar g1 T g |
I 3% wATET § 7 THE TEr 991 @
JFT df 39 § ET AW WA § )
THE HaTaT 2 ATy gienar g 9% 9ar
g &1 @ ¥ A A ofe W/
fomr #Y st @@ A & FOF AT
s wfafem o A sawgTLee
Fewiy foelt & § faw ¥ fee w0
faflas sTOOREE 4T OF € oW AT ar
& T u A FE & | wIE AW AT
w1 919 7 & 8 1 fewit 7 70 wfowa
i oy Wt 7wy £ o w6 .-
g1 grafew w71 o w%ar &, forr #
gt Tt @ % &, wgi AWiE
gfeed 7Ef § 1 0wt fefa 25 @@ &
g | 7g wiws & woifer & sm R
@1 g fort e o 1o To AT
AT Twgdy ¥ S T o e
FTCT T 9T 7 OF FH1COT A7 qE AT
fF S 70 gL UHT FHIT qEET F
1956—57 ¥, I §A9 GHTC & IH

dar a4 qr | fFd g ¥ 9w @
o A @war, ¥fFw IR =@ T
& ®1E aTde SxaoAz adi g A
FE W TE T gEAT, AT
AT | TR FAT AET wHAT 4T,
gl &t w7 fear o mife ¥
Fr-aifer FEEE o o fF w0
250 ¥ 0= & oI fodi gdfea 150
&F w09 gh01 | I g FT T 7P
feat Framoifer wdw oW §
fod fredx 21 o & Tofw &
w3t fF o 7 € & w20, 25
& g | T FrETE ®1 FE A TG
FUe Y o & & 1 ¥gi Fom
ol SR ¥ ¢ 5 o= aw weEd
feararil ®) oz 7@ fear oo, fee
Fr-wraifea HETIET FT F-AIE, WA
T FAT 9T AEY g | AT |
gu1 o6 Fraeiiz -9 g1 ™ | AT
& are dur g )

TF FTOU7 /I AT &, A9 AT o 7
ga e gor a1 f5 foet § el ¥
qTq g @A AT fhadr o=
£ | W St FY W g g, S
aF 10 g frard o | feer &
o fFlY w1 FaT9T o FOAT @
AFTH 9T FLAT &1 a7 I¥ 10 @
TR 9T § | I 9ar 7E gar F
fFax @ ? agr Wma, =gt W,
dredy, s qg ST @ 1 o' g
TTET g9 HY 7 0, g AT 92 wLaT |
TEF qE9E AT ¥ qg AT T grav
fs fopar o, frmdr qr oo

Tt wgrea 1 fsw 6, 7 @
¥ qar &% maT grn fF 5% o fee
fazdr ot & | 9@ gwt O Ay
fafeai =t & oY I9F 9= at AT @t
foraeft st g 7 e oY Swe T
AGFT @A AT @, W T A |
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[ =Y w3< & T )

U w0 qg o1 97 fF o7 A
T ATAT T AT, A FEA HA-A e
a1 | IX mrEEeE WA § &%
I S A T ST S wafEr
¥ mgF oy, g fegmam Y g
*t afre Wt arfrea A9 o | S feeit
¥ Wi # 9 Ag @ 1 TafAT A
FETITA AT W 47 47 | 98/%
¥ JEEr & ¥ AwaAT IR FaT
fo Szt <% 1 g Sher FT A
gt % ff THAT WL FT AT TF;F qw v
&, 99«1 o7 ST FC a7 ) 3ud e
9T 3-3 #fas A1 TART T g% §
Iq% T F ot 777 47 F THT o
9% §EFT F1 FET FT &) FAT SgEr
HTEER W 9T AT 4T |

|

feeeit ® Qe OF AT # O
Y 9T T g | TAFT AG qg g R
AT IO AFEE FT T B AW, SH
TCH T a4 a1 35 TAR dAaiaT afqew
UF @ 0 "HOET q1fed | 98 ’EE)
¥ Fdr g, g gfvar @ R @
UWEET § oTaer oot ¥ osmerdr g
woat fomet fe fae T # 3 ¥ a9 @
¢ wx SfE wrw R W gfa
% g9 ofae # @ &, e gfmn
+ foret T § oW a8 & foaeer
At & 7g 7T N, IEHT CF FON 7
Wt & 5 feddamedvm ot & ?
wrfeae 8F &, gvara Foaifal &t
aweTe 97 W 8, fawdm @z oW &
= wTooit ¥ gfe 35 gate AT wdfew
e g7 @19 &+ A9 A 9 AT ¥
T § a1 7Y TN GETEI § I F FIC0
< 1§ 7F a6aT 8 | §F 35 AT
Fraaafean §7 Fwiws q1 g
Ero o To 1957 ¥ AT 4T | T7 A
HqE H 99 ¥ 31-3-77 % 32,908
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wafam gfze T § 1 W F w0
40 FATT WTT TT A19 AT H FTHE
fFr &, fam & ¥ g5 Frmoifer &
FEEN & g W AEz ¥S SriEe
A & A 1 F09 12, 13 W
wafam gffem & a9 § 9% § A%
Fa9 16, 17 gaX zafaw gfvew
aFATT & AT a3 W § | W AE
wrfgear wifgeT TET A7 TEeT w0
X FATRT AT AT G | AT TR
¢ & feet & fro® e A1 e @
& 1| =T flt e #Y aETg 1500
Y wEAT §, /1 39 H ¥ 650, 700

w9 ¥ frer & e F 3 oy

TR FT 4 40 TvRE A ey
¥ aeT AT )

BT 7 T @l w1 A
Tz at ux sy ¥ fao o ghea
F1a & 1 g O At g A @ds
TFAT ¢ | ACFTC A T 07 fF gw aww
Tt 3 IR wWrE FEwEe gN g
SFT I A g ST T @I )
s % el # Yo o ve F 07
=@ am™ ANl # qoee AT 9w agr
fe g= 7 € ammar & 1 afeT s o

FT IF AFT FT AT K I | w=H

Fro o Wo, wTFTX WR foeelt =f-.
farer sl ¥ o= & fel &
ARET W FF AT F ) HeAt
HEIEY ¥ UF HA F FA9 F a9 §
fr feaft sg a3 Tt avaeee gd
2 | T7 A AN Y g wT e fem
e ¥, WX IW 9T 25 FOT WY g9
ET | WAL IT WEH F @A & AAw
FA17 &, a6 F0 150 FUT T &
&L gO | T @I F I8 T
a1 & ? oo To ¥ UHF TR T

Zede far, ot feedt ot SR 3w

et § watoeeE & 1 W
T ¥ foedt & sl #1 g€@ F;
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9T FTAT g1, a1 Fo¥loTo & TRMHT
F AT 2,000 FAST w7 F0EEW |
TN T TIH F OTF A@r 5 1 gy oY
T weY E—fedt WY geEe & 99

T ast § )

AT SYodlole 0F Fruele d9 A
2 1 ug fasgw d97= & | AT 77
I FH AL G W R A AW
faee< AT & g 28 A9, 1977
#1128 77 HL qATT F A9 ¥ 97
aFAT § | K7 98 ward qer 91

“Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:
(a) the details of the schemes which
were proposed to be completed in this
year by DDA but have not been taken
for implementation so far,

(b) the target of developing the
plots and constructing the tenements,
etc, in this year and the next year,

(c) whether the shortage of accom-
modation of houses has been increas-
ing every year in Delhi; and

(d) if so, what specific steps have
been taken in the Jast four months
to solve this problem.”

And this is the reply that has been
given:

“{a) A list showing the schemes
which were proposed to be taken
up during the current financial year
but could not be so taken up on
account of acute financial stringency
in the DDA. is attached as
Annexure. No target had, however,
been fixed for completion of these
schemes in the current financial year.

(b) No specific targets have been
fixed during the current and the
next financial year for development
of plots except in the case of
Jhuggi-Jhonpri plots...... " otc., ete.

Now, see the Annexure. There were
54 schemes, and practically everything

Housing Problem AGRAHAYANA 9, 1899 (SAKA) in Delhi (Dis.) 338

has been shelved. And what do you
pay to the engineers? I am told that
the total payment of salaries js Rs, 50
lakhs. This 1s the position.

T G wamw fefe i & &
foraet Wit & € & 997 &f 9k &
Fam ¥ qw dar 78 §, e
faw e & ot Fer 8wt e
[ AT gl g, % 933U §,
I F femiee @ g g, wk
dar T R F FTOT WW ¥ amy
afme g Wiy o e 49
& W2 U 99 § 9T IW FT T,
18 ¢ 5 faeelt o ffme @ow a7
AT @ & 1 e {64 N ¥ oo 97
@ 3N AW faafe fadw
WF A AwE WG T a1 @E ghm,
T aigfem g, Wawgw T @
g i wdy o safe ofs ¥ sTae
w19 TG TG A W AT w1 AT
aferst gr 1 St 9 o F fow SEw
q AT AT AT I JT FAF ag
& TR A R aw F faw
T & AT TR F4ET W farsTd
St qan " S 9 ar agEg
T TG R WA g i g
IHFRTFOE W T 3w oS
AT WG | G FHEX I wHwS
%maﬁﬁw%%ﬁg—s
Ta§2 faw 9d, <Y @& T & oy
= & & ¢ fawit § mifedrafor
T AN R T AT G AT AN
Rzwdn ¥ uF neafesdiz e ag
@A N F AT F oA et
I @ AW @ 99w IF O
faar | 58§ fawar a1 fs ot g
mémﬁmmwmw
et #ET # 41 St w7 7w gerre wvw
I FY FAA EAT AT T g w9
T FF W 9T 99 9 9 forar f
amfeee Wiz @t a3 s 9t
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5 Fa< e 7]

W Tade ¥ ag aff g =fgw
# 7 %1 gqaE |1 § 5 =8 gEwy
% faar | Fraw ot &bt 93 wiS-
feafar € @1 ¢ 7 fear g7 7 fomne &
T wrgar a1 wfew w2
Ml @ § TERT AT T /AT
g7 | 1962 ¥ WIA-A% 139 FIAT 1T
#H ¥ FaT 54 FrgAaTET g § O
e Faw 38 gm E 0 At &
TIL F ATHA T | WK AR @ G
Y FATHT &Y IW & T AW, A UF
qI g | I T F W W F A
W oW TEHe T & W g | 7§
¥ FTERTE § TG A I FT X
frmmgafeman o Famw A &
FAEFTEEAE ? T AHE F HAR
EY gOT R 1| FEREA A ST FOST
1 & fFar a1 AW 99 #7 qSHq
AT @ L Wmawge
W ag WX 5 FOH a9 A § | &
|9 Sl FT TE AT AR T

o ogaE R & amgan §
f& wdt wEeT 37 F1 @™ ¥

frmfor wix s a1 of s
grate s (st fwee wea):
A & e Y o 3 7 o' wF
g?

ot $AT AW TA : AH AT WY
& & Fifs 5T W gw ST et
aw g

aumafe wgEw : ww S feer
Frr & afag gEy dw=e F A
fifr I T

=t fT W TR ;g Aq
{ wfve @ 1 I gl o arew
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FoU Afgd | Adw g # @
HIT & TE FC XA | WG ) qAew
0T ff T S WMT  ARIH | W
# & 0 ¥ & ag I gy
f& &1 &t ¢ &Y FU0 1 oF TGE ©
s fraraasFado
foow EXdem am@n, ¥aw TEddEe
gaeq & fog o el 1 &4 2,
gegw wEAHe frawr awmn,  feesly
sareA faa aATo S Aiee TaAie
fead a=m@iy

T oF iz am &% Afew ok
foait sbntes awmdw § SAF
foq e e sioin a7 HT S TEe
gx dfow ofs 4 smar & samn
WHH 97 TF | TW F AT I ATHY
TEE 67 gL UFT 9 § ¥ WA
s § 20-25 TR UHT A
T & 1 gWEQ, HIT W G R
St FE O § 9 S @ Afer w5k
ar few #< §ifsw | T oF gaEa
F-WT9ET FC | TH ¥ TR AT G
gt s faad o @@ Zh 0 W
Fowadm R AT eIy
T 37 § Fifidre= o 1 at oF gaE
TR

oo 7g § 5w &% oF
& e cerfaT gAY =1fge | wra St 8-10
g W F T feEmy § ag
TE ¥ | 7T uF g FE 77 i
T 37 :1 smisae 5T Sfag @ifs
FT A FWE aF | ug 7 & fF 3
Z9 g g9 gl 6 | €9 & semar
o1 famelt &1 AT 1 FH T &
frg  fefgamswm  fifww, 3%
sfedsr %1 38X 9ux Afww 1 g
aw a8 ¢ & Fomw #feew dom &
TR H A it @ N 3 Wi
art @ foet ¥ T w@ awa &0
wafae faselt & w9 @ A1 B B
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F@ HT Mg § 99 F) igEy v &
fora #1€ o &t Tifgg | 9w & fa
a9 2ad gafEr T 1 go e
T gfaamm samdie & a1q a1y faes
T F1 I LATH 1 LIAT FEAT A0 |
frexr @mel & & qwaon § W AW@ W
fager sar @t fear mam ¢

JE AR WA-HAATOEIE  FIEANIA
£ Fr g @A 40-50 FNT
ey gt § | oay ot Fifiw e @
& #C 9gw i waedEe ot |ifow a7
@r o 3T F [ART FF T AtHT
afias @A g A gf & 1 W g%
7 9 ¥ ey fr feat s
W[ATET FTHR AT I AT AsE F
s TETEw = Afag 1 s ade
gz ax ffvw 5 dw W F =
TEET Fam OIETaRs g1 At
F7AT & TR & FEar g fF oo @
¥ 25 FEF W FEIUES Ay g
W T T T g0 99T ¢ | 48 TR
aga ad greaw & | & 9rgar g wat o
e R 5 oa= ¥ & e
AT F7 TH FH H ;1T F AL |@E
wRw T &

dF @ifaw 1 o oF Semw &
HAt AR A M W AT AAT X 1 A
A8 wrgan f5 dz dfTr Maw s §
A wHaErsTm & AR W H
g TN WX Fepww | I9w,
gam & fg  aw ammewew §
st fommr o smer & Sumer faae
F1 T § #% 3¢ Ifewa o @ uk
AT WY &<H EY 1 a1 @ w1 WY
Fr =ifgw o

oF ata # o g fa oweEx
@ F W e g 9l | 5@ S
T FE 3F FTT K wwTT § ) ARSI

&M W aF S Agl g a¥ ah
FHTTET TETER | 1982 % a8 ot
AFeT AT W AT AT | A
et & I A JATE FT AR g7 W
fe & S N femer &Y i &
qg  TElEaT @ §, W el &
g arsfraT @y § 3 e wex
ST & AT aY g ARl HSS N

OF A ¥ Wi 9 Fga =g
& o1 = frdy ferddz 2 38 #1
foreeft Ttz & Faiom ¥ & faaran
Fatem ag gut fF F Fr € gm0
Rna g q ywmE 9w frmr g &5
58 3T F1a1few 2 fagr amd | 3 fawama
& 5 = 97 #71 ag arfum 2 fagr smam
ar & FIEr & 7 I g F arefar
F&aT fF 99 FT TedT T AT TH AT
aifre faar s

st gaegd et o 4, ag o
o To T AW Y | IT F FOT 30-35
T NTETS § | AT 9 SR HIY
fafeqr some & & wy & W A
TET IR #1 ¥ Aifew o R sw
wa § arfs § 5@ F1 Ia9RE &€
#1 o 99 F &F FIF I T@
77 g ufafade 7€ & 1 e fre @
& 1 7@l T A A R, S A
& =g ar a7 aRF T A A2 AR
I TGN 247 Ags ar o dfaw onfE-
A= & 9g w7 wEE § SERE A7)
Tg @ T AT AR o

o ¥ # UF d Fg FT @60
FEm  gul-wied awi w125 T
st Y 1 ot | dfew o afa #
67 WEHT &, |T § 3@ § &7 o
wFa & 7

I® ¥ AaeE 9% & % oy oF
g ¥ 93T FL q@ g GF fa4r |
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[ s A1 TA)

FAAT IET ®I, KT HIA A FBT FAQT
A I FEA & , AT ATE T AT HY
qrEf § WY , 5§ gFd W weA Afa §
TG FAT TEA | W T qF = G
F == 77, Ao wa f5 =1 Iomay 917,
R eEe ¥ a9 f IR R
savar afemt 7gF €, 3T F 1A 25
AN IR R AoAd g R oA g &
arg qATM FT EE | F AT F@T
f& v 25 7 & W@ 50 N
e Y w[@, aIfF WA I qiw & |
At & afz 99 ¥ ofEm a3 @1 7 &
TR AEER | # Igm fF e wge
™ T w1 famm o ff 3 @
9 faare F6  # uFEw TwEe A
g, @ § @ ax fewifafese
faare w9 1

T Wil & AT § AT #1 geae
W § W WEAE Ad A F AT
FEM-TH § F1E A3y T 5 I
ady stfew wreqt § 1| AiHT @ fawmw
g 5 At wgrT W awwm™l f
AW g F AR W H ATCHien
qT FH FWT |

st o ¥ T (7)) - AWl
S, § oF IS AqEEar g o ow@w
a@ ¥ w1 dar wre fev § fe
Mo AT qarfom g1 a1 §97 g
g, mmaE ww g, 7 ¥ oA
qETT faedl & §, 97 & fo W7 waw
H AFM T gL Ao |

SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Chairman, Sir, I congratu-
Jlate Mr, Kanwar Lal Gupta who has
raised this very important issue. This
is a very very important problem,
which 1 admit, and difficult to tackle
in a day but regular attention of the
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Government is needeg to tackle this
problem not only in Delhi but in other
places also.

Sir, what is the real problem in
Delhi? The rea] problem is faced by
the poor people living in slums and
middle income group people and Gov-
ernment servants. These are the three
categories really suffering in Delhi.
It is not only in Delhi but in other
metropolitan cities like Bombay,
Madras and Calcutta that these three
categories are dlso suffering because
they do nof have shelter of their own.
The Constitution does not provide the
right to have a shelter. The Con-
stitution has not given me a funda-¥
menta] right fo have s house of my.
own which I can demand from the
Government. To get accommodation
I am at the mercy of the society.

Unfortunately, Sir, we are lacking
a national policy on housing. You
may have a national housing board like
HUDCO but we are lacking a national
housing policy.  Without a national
housing policy and a target of housing
of different groups of people it is
difficult to have a shelter for everyone
in the country today. In this regard
I would Tike to draw the attention
of the Government to what Kerala
Government has gone in this regard.
They have done the best. They offered
a Jakh of houses for the poor people—
especially the Harijans—with the help
of both the Central Government and-
the voluntary help of the people, A
similar kind of programme should be
taken up by the other States. Un-
fortunately, HUDCO have their own
programmes. We must suit them;
otherwise they will not help us; they
will not come to our rescue or give
money. For instance, the Kerala
Housing Minister submitfed a scheme
for housing fishermen; the sea takes
away their houses gvery time: When
the Minister came here to discuss that
scheme, tie HUDCO says: we cannot
accept this scheme; it does not come
within the purview of our programme
That is why I call theirs as patently
wrong approach. They do not know
the topography of the land or the con-
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ditions of the fishermen ang the houses
“are to suit the neéds of those people,
to suit their convenience but the
HUDCO wants them to change to suit
the convenience of HUDCO. This
policy has to be changed,

Coming to the problem of housing
government servants in Delhi, I think
56 per cent has been covered; in
Bombay it is below 30 per cenf;
Calcutta is still lower ang Madras is
the lowest, below 10 per cent. A
government servant has to spend 30
per cent or 50 per cent of his salary
on house rent; naturally there are

¢ claims for increasing D.A. He has to
spend a lot of money on a barsatj or
= small place to live with his family.
Government must have a policy to
solve housing problems in major cities
like Madras, Calcutta, Delhi and
Bombay. Otherwise  government
servants, including low paig staff jn
Parliament, will suffer. 'We spent
R=, 1.5 crores on another building for
Parliament but never bothered to
think of the housing problem of
people standing around here. Neither
is the DDA thinking of low paid staff.
When we constructed such a building,
we should also think of the houses for
low paid staff of Parliament. Un-
fortunately the previous government
dig not do it. You should lock into
this matter. My friend Gupta referred
to ten lakhs of uprooted people. It
‘may be true. But what are you doing
for them? The Minister was making
fiery speechs before people, including
his own electorate and referring to
people who had been taken beyond
Jamuna. Now have those colonies
sanitary provisions? Are you going
to bring them back or are you going
to allow them? Please develop those
colonies and give them all facilities
ang amenities. I am afraid that the
government could not extend assistance
as was expected by the people. You
have roused their expectations but
unfortunately you cannot fulfil their
expectations. I am not making a
political speech. I appeal to you:
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please dg something. The hon. Minis-
ter himseif referred to the uprooting
of people from Juma Masjid area and
from the Turkman Gate area. Those’
areas are still vacant. What is to be
done there? The uprooting of people
from Turkman Gate created a sensa--
tion At least make the people of
India feel that they have a right for
shelter of their own. I want the hon.
Minister Shri Sikander Bakht to come
to the House with a constitutional
amendment giving every citizen the
right to heve shelter. There is th2
housing scheme offered by DDA.
They should improve that.

They are thinking of town planning.
and they want to make Delhi clean;
they want to make it a beautiful place.
People are starving; people are hun-
gry and they have no shelter. We
cannot beautify it just like that, There-
was some mistake done by people in
the previous government. Please do
not repeat it. You should look at the-
poor people and do something for
them,

MR. CHAIRMAN: Shri Jagannathan,

*SHRI S. JAGANNATHAN (Sri--
perumbudur) : Mr. Chairman, Sir, I
am grateful to you for giving me an
opportunity to participate in a very
important discussion on the housing
problem in the capital of our country.
On behalf of my party, the All India
Anna Dravida Munnetra Kazhagam, I
wish to say a few words,

In 1957 the population of Delhi was
about 7 lakhs and in 1977 the popula-
tion is about 77 lakhs. By the end of’
this century it is expe:ted to be above-
1 crore, Has the housing kept pace
with the increase in population in
Delhi? According to Delhi Adminis-
tration Reports only 25 per cent of the
capital's population is living in heal-
thy surroundings and the remaining
75 per cent in hovels and huts in
unhygienic environment. Sir, I am

*The original speech was delivered in Tamil.
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personally aware that about 2 lakhs
+of people from Tamil Nadu are living
in Delhi as casual workers. They are
living as heathens in the outskirts of
Delhi. To reach their places of work
they spend Rs. 2 a day as bus fare
from their paltry earnings. 1 demand
that these poor people must be given
accommodation inside the ecity near the
places of work. Their earnings may
not go up but at least we can indirect-
ly help them in raising their standard
-of living from below poverty line.

In Madras City we have solved the
problem of slum dwellers to a great
‘extent. “We have the Slum Clearance
Board and the Housing Board who have
done an imaginative job of this human
problem. In fact, a Team from the
United Nations visited Madrag City
“ond after appreciating the manner in
which the slum clearance work has
teen done, this Team has suggested
that the under-developed arng develop-
ing countries of Asiz and Africa shou-
1¢ try to emulate the pioneering work
that has been done by the Tamil Nadu
Government in the matter of slum clea-
rance. It may not be out of place to
suggest that a Team from Delhi should
visit Madras and study the manner
.t which this has been tackled, sn that
‘they can undertake a similar program-
me in the Capital of our country, A
'smile on a poor man’s face is much
more scintillating than a sky-rise build-
ing

Even after thirty years of Indepen-
dence, we have been able to provide
only to 30 per cent of Central Govern-
m.ent servants Government residential
accommodation. If this is the rate
-of progress in providing residential ac-
rommodation to the Central Govern~
ment employees. I do not know how
lung it will take to provide residential
accommodation tn the remaining 70
per cent of Cenitral Government em-
tloyees.

In Delhi we have the Delhi Deve-
locpment Authority which has been en-
-t1usted with onerous duty of providing
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residential accommodation on owner-
ship basis to the people of Delhi, I
was surprised to know that a Flat un-
der the Middle Incume Group costs as
much as Rs. 80,000 or Ks. 90,000.
These flats can be purchased only by
vpper income group pecple, and ue=
finitely not by the middle income group
people. Even a Janala Flat costs Rs.
20,000 to Rs. 25,000, It is possible for a
poor man to buy a D. D. A. flut at this
exorbitant price? The Government
must give serious thought to the ques-
tion of reducing the price of D.D.A.
flats, One room tenement on rent costs
Rs, 250 to Rs. 300 a month. How do you
expect the people of Delhi, who are
mostly employed in the Central Gov-
ernment, to pay this much rent from
their salaries?

8ir, Delhi is the capital of our coun-
try. which is called the gate-way of
Scuth East Asia. Many great men
from all levels of human aclivity from
ali over the world visit Delhi. We
should make our capital the citadel of
cur ancient culture. As a preliminary
effort in this dire:ticr we should pro-
vide decent accommodaticn to all the
people of Delhi a2 early as possible.

With these wcrds I conclude my
speech.

SHRI VIJAYXKUMAR N. PATIL
(Dhulia): Mr, Chairmun, there is a pro-
verb that it is easy to get a wife in
Delhi but very Cifficult to get a house
in Delhi. If you stand on your legs
for 24 hourg continuously at cne place,
vou will find a ant is built under your
legs. This problem of housing and ac-
commodation is very acute even Ior
people coming from ouiside Delhi. If
we go into the histury of Delhi, we find
that originally there were 7 captials
here; and the remnsants of those capi-
tals are now preserved. Because of
this factor and other factors which
were taken in to consideration, this city
was made the captial of independent
India. But as it came under a seis-
mic belt the houses which were con-
structed earlier were not muiti-storey-
ed ones. Only during the last 10
years do we find that multl
stereyed buildings are zllowed and be-
ing constructed here. The time has
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now come when it should Le encour-
ared. Not only that. The Luildings
consiructed by DDA should be at
least 5 storey ones, so as to solve the
problem.

Secondly, the Cenira] Government
employees find fhat right from 3§ in
{he morning they have to stand ir the
gueues in the ouler colonies of Dclhi
o come to offices siluated near the Ra-
shtrapati Bhavan. I the cvening also
tkey reach their komes at about & to 5.
This is a very odd hour te return home,
for people working in Government as
v.ell ag ip national institutions whose
head offices are located in Delhi. I
would suggest tha! in areas near the
Rastrapati Bhavan, e.g. near South
ané North Avenues, some buildings al-
lotted to Ministers, military olNicers cr
other dignities should be demolished
and multi-storeyed buildings construc-
ted in their place to house people serv-
ing in Government.

Thirdly, the Pusa Institute was birou-
ght from a village called Pusa to Delhi
aftey an earthquake at that place.
There should be some plan to shift
this Institute to another suilable plate,
because it is not necessary to have the
Agricultural Research Institute in the
capital. That will also give you some
more land for housing the increasing
population of Delhi.

To mitigate the burden cn the bus
system, there should be a plan to
have a local railway iine. It may be
from Faridabad to Delhi University:
Gole Dak Khana to Delhi Universi-
ty and from Willingdon Crescent to
Faridabad.  These should be there,
because it is only through local trains
that we can reduce the burden on bus
traffic which is there today.

Lastly, I would say this. When we
go towards Hazrat Nizamuddin, we
find that the waste products from all
over Delhi lie spread out in hundreds
of acres near the railway line. It
gives a very disgusting appearance
and there is bad odour there. That
should also be shifted to some other
place.
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With these suggestions I conclude.
and than the Chairman for  going
me this opportunity to speak.

awafa #ERY : wrAas fafae)
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g57 §, 2, 3 WA A W AET
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gl &, & f7 W 7§ g9 careew® WA
wd §2 F wgm H wa< fwy &
& guaaT § AT HAY I A FT T_@
AT afi T ari &

staw #wfa (33) . gewfs
#EEA, qF a1 HT qET 7 9 gfeer
&t ot fF AvFT fear Figww 0w @
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TFH &, AR T W AT § A
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& W |t /Y § 1 a5t F FEAT
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o g
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¥ 17 wewe ¥ 3 et e &
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18.15 hre.

The Lok Sabha then adjourned till

Eleven of the Clock on Thursday, De-
cember 1 1977/Agrahayana 10, 1899

(Saka).



